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LOK SABHA DEBATES
(Part I - Questions and Answers)

1195
LOK SABHA -
Tuesday 14th August 1956

The Lok Sabha mat at Eleven of the Clock
"{MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Nationalisation of Coal Mines

*ro50. Shri T. B. Vittal Rao: Will
the Minister of Production be pleased
to-state:

(a) whether a formula for the pay-
ment of compensation 1n the event of
general nationalisation of coal ~mines,
including the working mines has since
been finalised; and . :

(b) if so, the nature thereof?

The Minister of Production (Shri
K._C..Reddy)z (a) No.

(b) Does not arise.

Shri T. B. Vittal Rao:
when this will be finalised ?

Shri K. C. Reddy: | am not quite
sure what the hon. Member has in view
when he has put this question. The

uestion relates to the general nationalisa-
tion of coal mines, including the working
mines, Government has no proposal be-
fore it for the general nationalisation of
coal mines. No formula is being consi-
dered in this connection,

Shei T. B. Vittal Rao: May I know
whether the Government proposes to
take over some of the mines which are not
being worked but which are owned by the
private owners? In that case, will any
compensation be paid to them?

Shri K. C. Reddy: I do not know
if the hon, Member has in view the unworked
areas of the various leases or the working
mines, It is difficult to answer unless
this is made more specific.

Shri T. B. Vittal Rao:
leases,

416 LSD—1 *

May I know

I meant the
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Shri K. C. Reddy: There is & pr
before the Government to mﬁm
unworked areas of the various leases.
Certain proposals are under consideration,
No dedsion has yet been taken.

Shri P. C. Bose: May I know whether,
on account of the indecision of the Govern-
ment as reflrds nationalisation, there has
been very little investment in the mining
industry duriﬂire the last several years
and also whether the Government has
come to an agreement with the private
owners with regard to investment ?

Shri K. C. Reddyt There has been -
no indecision on the part of the Govern-
ment in regard to this matter as the policy
of the Government has been clearly stated-
most recently, on the Industrial Policy
Resolution of 3oth April. Government"
has said that no guarantee can be given
in respect of non-nationalisation pf these
mincs. The method of nationalisation
of these mines will depend upon the cir-
cumstances at the time when Government
take up this question.

Shri B t Jha Azad: May I
know if the vernment has under con-
sideration any proposals with regard tg
such mines a8 are not uneconomical but
are being worked uneconomically due to

enterprising inefficiency ?

Shri K. C. Reddy: I do not quite
follow. )

Shri Bhagwat Azad: It is so
simple. Has the Government any pro-
posal under consideration for such mines
which are not uneconomical themselves
but are being worked out uneconomically
due to enterprising inefficiency ?

Shri K. C. Reddy: Such matters
to which the hon. Méember has referred
to are being continuously examined by the
Coal Commissioner and the Acts we have
in regard to this matter are sufficient for
us to take necessary aclion.

Kashmir Princess

*ro51. Shri D. C.
will the Prime Minister be please
to rcfer to the reply given to  starred
Queption No., 16 on the 16th February,
1956 and state the result of the effort

Sharma:
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made by the UK. Government to get
the suspect who sabotaged  the Air
India International Plane “Kashmir
Princess”, extradited to HongKong ?

The Parliamentary Secretary to
the Minister of External Affairs (Shri
Sadath Al Khan): Government of India
have been informed by the UK. Government
that the Formason authoritics have refused
to entertain their request for the extradi-
tion of the alleged culprit on the ground
that there is no Extradition Treaty bet-
ween UK. and China, A statement issued
by the UK. Government on the subject
was placed on the Table of the House
while answering Starred Question No, 16
on 16th February, 1956.

Shri D. C. Sharma: May [ know
if, in the light of the statement made, no
further efforts will be made to get hold of
the alleged culprit?

of External Affaicrs and Finance (Shri

waharial Nehru)i Government of
ndia has made every effort and wherever
an opportunity offers itself, it makes further
cfforts. But, the position has been
explhined to the House. We cannot deal
with the Formosan Government directly
at all as we do not recognise it.

Shri B. S. Murthy: May I  know
whether any cffort is being made to approach
the Unit States roment under
whose umbrage Formosa is existing today ?

Shri Jawaharial Nehru: I do not
think any formal approach has been made
to the United States on this subject. Infor-

these matters are very well known.

Sardar Igbal Singh: According to
tll:ll lncmement, th.ialublotm was due to
the Kuomin ntelligence Organisa-
sion. May I w whether any other

person has been arrested in this connection ?

_ Shri Sadath Ali Khan: Despite
investigations, it has not been proved that
there was any other person involved in
this sabotage.

Shri Joachim Alva: Is there any
admission by the British authorities of
their failure to take prompt steps, when
the Chinese Government advised them
of certain happening. before this incident ?

Shri Jawaharial Nehru: I do not
know what the hon. Member is referring
to. The reference is to th: Hong-Kong
Government, [ presume. The Hong-
Kong Government says that it took every
step. But things happen inspite of steps.
The story is that the steps that the Hong-
Kong Government took were to prevent
peopie from guing to the air-port but the
actual culprit was inside-one who actually
worked there, so that the steps that were
taken did not affect the situation at all.

14 AUGUST 1956
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wrmw w1 fwfor

*ox 3. oft ywey wetw: war wifmew
e yow Wk 33 Wi, Leus ¥ avaifee
WeA HEIT ¥os ¥ JOL H A §
7g T A T w0 R

(w) wr it sk sl ¥
fagraw a0 & wrer & wwww & fafor
*F qr & oy savvare fawfed ww
Ll S

(w) afs &, &t I Fawfeay w1
e wq-E wr g ; WK

(w) & 9T wqr faely faear may
g ?

W& Fwe Wy (ot wo wo wy)
(w) 33 7, tens wy amifiee swer
deqr o ¥ Fo # dar fir A} avar
w1 IEF wEre woft fad  wrefewe
ford fr wrar g€ & 1 wiew foel
it fawrfeat w1 v +ft wRrore fear
ar g

(w) war (7). 3 oo X &
a6

¥ wrowy wwr & qg A wewAT
T § fR s oF qer wTow ag
¥ fir ag faoorrer &v gt ¥ Tt Afcqerr
 wod sl § qoEE I
A Wt § 1 strafae o ¥ ag e
g v war @ fr qafie o &
TR &7 TR frar o AT o

_Shri C. P. Matthen: I would request
him to repeat it in English.

_Mr. Speaker: The hon, Minister may
kindly reply in English also,

Shri M. M. Shah : (a)As stated in m
. reply to the Starred tion No.
on the 22nd May, 1956, preliminary re-
ports have only been received; the final
reports and detailed recommendations are
still awaited.

(b) and (¢)e Do net arise,
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With reference to part (a) of the answer,
I may add, with your ssion, that
this is due to the fact that the expert teams
want to conduct pilot trials with our raw
materials. Onec thing has been establi-
shed through these pilot trials that bagasse
can be used for the manufacture of news-
print.

st YR T T e W
gy fagud F &1 A |
w g guar §r ¢ fF [ ¥ A feed
a9q ¥ 9= & woAr sfaw o

TR HT qHA 7
sft "o Wo wry : #E fafeer
fafq & 7 & o awdft § &fier oy

Jr & ghm I o=y 3w fod
N NI FH N g wfew v R

oft wo W W7 AR 7 W
wrgw fawifc fsar & fis o fagrow
W Fedvs wT & ae v g e
T v STow %X fRar amem
71 fra® AT & W e fqwr W
feran s o7 Ry F wT FY wTr T
q ifae mfx § 3% a § o
W & fag, @@ A W faer v o
feax femr s ?

st Wo Wo @Tg : N AW WKW w-
TR 7 YHRT I 0% wREw 9
Wolafar & frgwr o off, Sat
fi & a9 § W 2 o food o
frw o, wiw qrare o omafY
WX o gw A §iw & 9§ froig fean
AT |
Shri Joachim Alva: May I know the
difficulty of publishing reports of this
type which can be termed as of ‘minor
confidential nature’ when the Government
publishes Dr. Appleby’s report explain-
il:gnggmplete}y the activities of the Govern-

Shri M. M. Shah: This question,
firstly, does not arise out of this question.
The only reason for not publishing these
technical re s sometimes is this.
Different t teams have different
WEI to certain technical problems,

ey would not like to divulge the tech-
nique given in the report. It is for the
Government always to consider these
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reports confidentially so that their trust
is maintained.

a5 Mfww o\ ;. Wi FEEE T
ot 7 wgr fe T fagew v am W S
foe v I g fv gt e weard
sy & o fapaam Ao forer @R
w1 @ fawent # 97 avg & vy
¥ gy & arverdy W ¥ fad e
T ¥ AT A s W s
s & fog a1 AW weATd SO
& fog ? @g & w7 ag W S o
¢ fe @ faganY #7 foie we & I
A A & wrR & wreww qg
warfye feg o @ea anfe o amee &
FTRY A FAPT 9% 7

ot wo wo wry : 7y faeamw figar
arer § e ag A firer W figeraX
ot Ay §—(¢) qufie & a &,
(R) &t wrrm & A & WX (1)
wx frer & qoq & A} &, forgwr fr
W W & W WA ww 7 I
g & 1w § fie ongt o gy,
@ T § Wy et qrorAr
# drrufefege §F w@w )

. Shri Sarangadhar Das: I know
e P 5,
that will be supplied to the factories?

Shri M. M. Shah: So far the trials
have proved that_bagasse can only be used
for newsprint. The trials for paper are
still being undertaken. As far as alter-
native fuel is concerned, there is plent

of coal available in this country wi
will be supplied to those factories.

Village Forests under Second Plan

*1084. Shri Madiah Gowda: Will the
Minister of Planning be pleased to state:

(a) whether they have any plan to
cngnumse the formation of Village Forests;
an

(b) if so, how many such forests
are p to be formed in the Second
Five Year Plan period?

Minister of Planning (Shri
S. m:-}z (a) Yes, Sir.

(b) No specific targets for the planta-
tion of village forests have been laid down
in the Plan for the country as a whole-
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It has however been recommended
that the formation of village forests mainly
for the purpose of providing fuel should
be encouraged by the National Extension
Service with the help and guidance of the
forest and agricultural departments. Sev-
eral States have, included in their plans
:sbcd.ﬂc schemes for the plantation of

liage forests and a provision of Rs.55
lakhs has been made in the State Plans
for the purpose.

Shri Madish Gowda: Will Govern-
ment give sufficiently high priority for
these village forests during the Second
Five Year Plan so that the problem of
firewood and fodder may be solved ?

Shri S, N. Mishra: It has been given
due  priority. I do not know
what the hon. Member exactly means
by high priority. High is a comparative
or relative term.

st wer T oW TEAHT ¥
s & ag ave Wit § i g o awt
¥ T W F gy feet & g
¥ 99w FTRE T W W TN
e RN fEmadaow @ fs
& w9q R § ot IE wTE 9T gy
# o g 7

st saTe Ho fasy : Idt mWTYTT
< ga= at fagma T & &, afew
T TR TH FEL & A9 o Aa-
fafn w2 ot & R & wwwar g
fF § Sud a7 JoT TEA &
Shri Shree Narayan Das: May [
know what is the estimated arca that will

be covered by these forests in the Second
Five Yecar Plan?

Shri S. N. Mishra: | have not totalled
up the entire area. [ have given the
financial magnitude for all the programmes.
They are in terms of acres.

Aluminium Industry

*1056. Shri Ram Krishan : Will
the Minister of Commerce and
Industry be pleased to refer to the reply
given to Unstarred Question No. 1769
on the 4th May, 1956 and state:

(a8) whether Government has received
the report from the Expert Committeg
for “the development of Aluminium
Industry; and

(b) il so, the details thereof?

14 AUGUST 1936
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The Minister of Hea Industries
Shri M. M. Shah: (a) No, Sir.

(b) Does not arise.
Shri M. M : Shah: I may add with

reference to answer to (a) that the report
is expected within a month.

|/ wfier T8 w7 AEAT AN
off Y wrqw ¥ v o aw et
Wiy % gy §, Sud fad aveanee
¥ w7 ¥ wfies wTawar gt § Wi
g g 3w § WX famwt awEgR
fax % gyeew & 7 OF faw @y Ow
fei s g€ o fe wedlr F OF
wfafraw sl s e aveft & 1
T Ew g g e feqr o wr g ?

oft qo Wo WY : TF TR WA
- § i sy § arwmee faetar 3, dfew
wefufras daedt & frd derer amwme
W Sreqrar € s o R aE
W AT gzar i fely s ax
frtiwre qrax (faorlt) froeft weft
o= firaet arere § frert & s\ amaTee
& Ffadt fdY § gt A% weAr Fv
I §, AT TTHT AT T T A€
faa anfge w&F frar mam & 0

Shri S. V. Ramaswamy : May we
know how many aluminium plants are
groposed to be set up in the Second Five

ear Plan in the private sector and in the

public sector and also the capacity?

Shri M.M. Shah: So far the decision has
been taken only for one plant to begin with
of the capacity of 10,000 tons per annum at
Merrue in Salem district. This  plant wili
be in the Public Sector. Regarding the
other requirement of another 10,000 tons,
the matter is still under consideration.

Shril Joachim Alva : In view of the
heavy demand for aluminium for the growing
aircraft industry, do Government mecan to
expedite their search for aluminjum
and also cancel the licences for aluminium
which have not been utilised at all for years ?

Shri M. M. Shah : We are trying to
make the country as selfssufficient as possi-
ble within the shortest possible time in al-
uminimm . Regarding the cancellation of
of licences, no such contingency has arisen.
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Shri T. S. A. Chettlar : May | know
Whether this ajuminium plant is entirely
in the public sector or is it to be also in the
private sector ?

Shri M. M. Shah : The one I have
indicated is in the public sector by the Na-
tional Industrial Development  Corpora-
tion.

Glass Industry

*1087. Shri Jhulan Sinha: Will the
Ministe?of Commerce and dustry
be pleased to state the extent to which
the requirements of the country for
glass articles are met by the products
of the indigenous Glass Industry?

The Minister of Consumer Indus-
tries (Shri Kanungo) A statement giving
the current demand and production in the

ar 1959 is placed on the Table of the
gleouse. E.S‘ee Appendix VI, annexure

No. 43].

Shri Jhulan Sinha : Will the hon.
Minister refer to the statement and state
whether any special efforts are being made
to make the small leeway that remains
to be made up regarding items 1 to 8 and
to d;velop the last two items of this indus-
try

Shri Kanungo : Efforts are being made
to instal additional and to develop some
of the existing capacity for sgecialinad
p?)cluctions h:nd o‘? ope th?lt in the Omitm
of 5 years t uction will go up. e-
garding the lmptr item, plate glass, the de-
mand for it is so low that it is not eco-
nomic to produce it in our country at
the moment. As regards optical glass,
Government is considering a project for
establishing manufacture of that item.

Shri V. P. Nayar : [ find from the
statement that the demand for plate glass
is wbout @ million and a half square feet.
I also find that in sheet glass, we have got
some deficiency. May I know whether,
considering these two aspects together
with all the side problems of Ambalapu-
zha-Shertala region of Travancore-Co-
chin, where it has been already suggested
by the State Government to have a glass
factory, the Government of India have
considered the desirability of starting a
glass factory there?

Shri Kanungo : I take the information.
As far as the production of plate glass is
concerned, I have stated that the present
demand does not justify a plant for that,

Shri Joachim Alva : There is a de-
mand for 150 to 200 tons of optical glass,
I want to know what measures are being
taken for the production of optical glass
a3 algo in regard to ther.nos ?
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Shri Kanungo : I have mentioned
just now that Government is considering
the stepping up of production of optic
and opthalmic glasses.

Flood in Agartala

_*1088. Shri Biren Dutt : Will the
J\;hlmlter of Rehabilitation be pleased to
state:

(@) whether it is a fact that many
documents of the office of Rehabilita-
tion Department have been washed away
by the recent flood at Agartala;

(b) whether applicants for loan are not
getting the granted amounts due to loss
of documents caused by flood; and

(c) if so, what remedial steps are bein
iakeu?to expedite the disbursement o%
oan

The Minister of Rehabilitation
(Shri Mehr Chand Khanna) : (a) No.

(b) and (¢) . Do not arise.

Shrl Biren Dutt : Some cases have
h;:;?refemd to ; did he enquire about
e .

Shri Mehr Chand Khanna 1 Certainly
What hap, was that some files got
wet. | After they dried up payments have
been made. During that period there
might have been some delay but at no time
payment of loans has been stopped. TIf
any particular case is brought to my notice,
I shall gladly look into ir.

Shri Biren Dutt : It is said that in
the Collectorate some documents had
been spoiled. Some people are writing
that because all those bonds deposited in
the Collectorate have been lost, they were

told they could not have the loans.

Shri Mehr Chand Khasna 1 I am
only concerned with the documents rela-
ting to the Ministry of Rehabilitation,
Nothing has been lost,

Boundary Disputes

*1060, Shri Gldwani : Will the
Prime Minister be pleased to state whether
it is a fact that he has seat a message to the
Prime Minister of Pakistan refuting Pakis-
tan's contention that the northern por-
tion of the Rann of Kutch belongs to
Pakistan and reiterating that the entire
Rann irrevocably belongs to India?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadsth Ali Khan) : Yes, Sir,

Shri Gidwani : Was any reply recei-
ved from Pakistan and, if so, what was
the nature of the repiy?
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The Prime Minister and Minis-
ter of External Affairs and Finance
(Shri Jawaharlal Nehru There has
been continuous correspondence on this
issue, rather at long distances, A letter
goes; a few months later the reply comes
and there the matter is.

Shri Gidwani : Was rthere any reply
to your letter? That is what I wanted
%o know.

Shri Jawaharlal Nehru : I think
there was reply in the sense that this factor
is mentioned in some other letter,

Shri B. S. Murthy : May I know
whether there is any remedy to prevent
Pakistan from printing its maps including
this area as well as some other arcas?

Shri Jawaharlal Nehru : I am not
aware of any peaceful remedy except to
point out the error of their ways,

Chitral

*1061. Sardar Iqbal Singh : Will
the Prime Minister be pleased to state
whether it is a fact that the old records
of political Department in Delhi and
Regency record at Srinagar have shown
Chitral and other principalities under
the ete suzerainty of Kashmir Maha-
raja and Kashmir Government,

The Prime Minister and Minister
of External Affairs and finance (Shri
Jawaharlal Nehru) : The records show
that Jammu and Kashmir State exercised
suzerainty over Chitral and the princi-
palities in the Gilgit Agency.

Sardar Iqgbal Singh 1 May I know
whether it is a fact that according to the
Treaty of 1878, the Mehtar of Chitral
had surrendered his defence and external
affairs to the Ruler or Maharaja of Kash-
mir ?

Shri Jawaharial Nehru : That is
one of the records; there are many others.

Sardar Igbal Singh 1 May I know
whether it is a fact that when in 1895
Umra Khan invaded Chitral, it was :ﬁe
Ruler of Kashmir who had defended Chit-
ral and not any others ?

Shri Jawaharlal Nehru : The hon.
Member is uking me a question of t
detail, If I say ‘yes’, ] am committed to
every single detail that he says, I could
not also answer detailed questions in this
way, but there are many old records to show
that the Kashmir State exercised suzerainty
over Chitral.

Sardar Igbal Singh : May I know
whether Government is aware of the fact
that Chitral has been incorporated within
West Pakistan and whether Government
has taken any steps in this regard ?
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Shri Jawaharlal Nehru : I am not
aware of its incorporation in that sense,
but I believe that Chitral i¢ mentioned
in their new Constitution—in that sense,
it is presumably meant to be incorporated.
Except for pointing out again the wrong-
ness of this, we can take no other step.

Shri Brajeshwar Prasad : Is it a
fact that the sponsors of the Pakhatoonis-
tan Movement have included Chitral
within the zone of Pakhtoonistan.

Shri Jawaharlal Nehru : I do not
know exactly what areas are mgposed to
be comprised in the Pakhtoonistan
Movement. I believe it has been claimed
by some that it is part of that, but no strict
areas have heen defined so far as I know.

Shri Brajeshwar Prasad : What
will be the attitude of the Government if
attempt is made by some forelgn power
to snatch away Chitral from Pakfstan ?

Broadcasts for Scheduled Areas

*“1064. Shri Jaipal Singh : Will
the Minister of Information and Broad-
casting be pleased to state:

(a) the special programmes, if any,
broadcast for the Scheduled Aress; Y

(b) the qualifications of the person-
nel in charge of the programmes; and

(c) the languages in which the broad-
casts are made?

The Minister of Information and
Broadcasting (Dr. Keskar) : (a) and
(c). Special programmes arranged at a
studio maintained for this purpose at
Shillong are broadcast from Gauhati
in Garo and Khasi jaintia. Items of spe-
ﬁi:c!l ‘imethrm t:: Scheduled Tribes “ealinlfll:ug-

in the rural programmes in region. -
uages broadcast from all India Radio Sta-
:&m which provide coverage for tribal areas.

t t transmitters are being installed
at mi, Ranchi and Bhopal for giving
special programmes to the tribal people
in their own languages for the area in Assam
and NEFA, Bihar and Madhya Pradesh
respectively.

(b) Ad hoc assignmenis are given to

s‘&ecia.l.im for preparing such programmes,

ts for recruiting regular staff

and also Producers who will prepare such

programmes especially on a permanent
basis are at present in hand,

Shri Jai Singh : May I know
how many of the tribal languages are co-
vered by this?

Dr. Keskar : The number of tribal
dialects is so large that it will be very difi-
cult for me tw reply offhand. I
will require notice.

tl
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Shri J 1 Singh: In regard to part
(b), may I w whether any tribals or
Adibasis themselves are in charge of the
programmes ?  If not, why not ?

Dr. Keskar : As [ said, this thing
has_been done up till now on an ad hoc
basis, We have not got any permanent
stafl to look after this thing. For the
Second Five Year Plan, as [ indicated
here, we have included units for special
broadcasts for the tribal areas and then we
will have such units established.

Shri Jaipal Singh : Whether it is
on an ad basis or not, 1 want to know
whether there are any persons, Adibasis
themselves, even on this ad hoc basis of
recruitment ?

Dr. Keskar : There will be.

Shri Sadhan Gupta : May I know
what would be the strength of the trans-
mitter to be set up at Gauhati and whether
it will be able to serve the NEFA area?

Dr. Keskar : The strength would be
10 KW _Shortwave, and it will serve far
beyond NEFA and Assam.

Field Publicity

*106¢. Pandit D. N. Tiwary : Will
the Minister of Information and Broad-
casting be pleased to state:

(a) the number of mobile vans owned
by the Department for carrying on Field
Publicity; .

(b) its distribution, State-wise;

(c) a ximate number of days each
van works in a month; and

(d) whether it is a fact that these vans

keep standing at their headquarters for
comparatively a larger number of days?

B The Mhh(tﬁr' of ln.lh)rm(-t}l:d and
roadcasting ., Keskar) : (a .
A statement giving the number and in)-
tribution is fon the Table of the House
[See Appendix VI, annexure No. 44).

(c) and (d). The Field Publicity Offi-
cers required to spend every month no
less than 20 days outside the headquar-
ters and save in very cxceptional cases,
as for example, bad weather or break down
this requirement is uniformly followed

in practice,

Pandit D. N. Tiwary : May I know
whether Government secs these reports
and check up whether these vans work
for the purpose for which they are kept?

Dr. Keakar : Yes, Sir. We have
got a number of checks. First of all,
there is a w?enor officer who looks after
these officers’ work.  Secondly, the Pub-
licity Officers of the State vernments
are also requested to keep in touch and
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follow the work that is being done by these
officers,  Over and above this, recentl
we have arr that the stations of All
India Radio also will keep in touch with
the work that is being done by these offi-
cers,

Pandit D. N, Tiwary : May I know
whether Government has seen reports
that these vans are utilised more for carry-
ing the families and friends of these offi-
cers than for going to the villages for pro-
paganda work?

Dr, Keskar : It is difficult for me to
ﬁnenlisc from any report that the hon.

ember might have received. It does
happen when we have got a very wide
organisation covering the whole country
that one or two complaints might have
come; we have also received one or two
complaints. But I would not like the
hon. Member to  generalise about this.
If he has got any complaint regarding spe-
ciflc persons or area, I shall be very glad
to look into it.

Shri Bhagwat Jha Azad : May I
know whether there is any proposnlyfor
the expansion of the field publicity work
in the Second Five Year Plan, and if so,
what will be the amount that will be spent
and the additional strength that will be
required ?

Dr. Keskar : There is a proposal for
sion. I will not be able to give
the exact amount, but it is not
very large because in this question of field
publicity, we mainly rely on the network
of the State Governments, Ours is only
a complementary service. But I would
inly be able to give the hon. Member

the exact Figure if he asks me,

Shri L. N, Mishra : May I know whe-
ther there is any proposal before the Go-
vernment to depute such propaganda
vans for some river valley projects also
where work with public cooperation
s being done ?  If so, may I know whether
it is a fact that a demand was made from
the people of the Kosi Project for these
vans and it was not acceded to?

Dr, Keskar : The number of vans
that we have got are so few that it is dffi-
cult for us to allocate such vans wherever
they might be wanted. The demand is
immense. The field publicity organi-
sation is not, like the community projects
organisation, a vast body with a large num-
ber of workers and equipment. If vans
become  available in large numbers,
we shall be very glad to fulfil such de-
mands as have been made by the Kosi

Project.
¥ wWfewr ww W miyg
ot faw-few Tt # faerw g
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No-war Declaration

*1067. Shri Krishnacharya Joshi :
Will the Prime Minister be pleased to
state the latest position of the offer made
by India to Pakistan of a No-War Dec-
laration ?

The Parliamentary Seccretary to
the Minister of External Affairs (Shri
Sadath AH Khan) : The proposal of a
No-War Declaration was first made by the
Government of India in December 19119.
The Government of Pakistan hold the
view that all disputes must automatically
be referred to arbitration when negotia-
tion and mediation had failed. It is the
view of the Government of India that
while arbitration was not ruled out and
might well be applied in certain  cases,
it could not be applied in all cases and that
the method of peaceful settlement must
vary according to the nature of the dispute,
the stage of settlement reached in nego-
tiations, the known points of difference
ete.,

Correspondence on this subject is still
going on between the Primc Ministers of
India and Pakistan,

Shri Krishnacharya Joshi : May
I know what is the nature of this corres-
_pondence and how long will this continue ?

The Prime Minister and Minis-
ter of External Affairs and Finance
(Shri Jawaharlal Nehru) : The first
proposal for a No-War Declaration was
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made on behalf of the Government of
India, as has been stated, in 1949. Per-
haps the House will be interested to know
what this was. The text of the proposed
joint declaration runs as follows:

“The Government of India and the
Government  of Pakistan, being
desirous of promoting friendship
and goodw ill between their peoples
who have many common ties,
hereby declare that they condemn
resort to war for the settlement of
any existing or future disputes bet-
ween them, They further agree
that the sttlement of such disputes
between them shall always besought
through recognised peaceful me-
thods such as negotiation or by
agreed reference to some appro-
Eriatc international body recognised

y both of them. It is their ear-
nest hope, as well as their firm con-
viction, that the implementation
of this declaration in the spirit which
lies behind it will serve to main-
tain good relations between the tmo
countries and advance the cause
of world peace”,

This was in 1949 and in answer the
Pakistan Government stmated—that is much
too vague—that there must be automa-
tic procedure so that matters may be re-
ferred to a tribunal for arbitration and
decision in case mediation fails. In
fact, it was suggested that a tribunal might
be set up and among the subjects to be re-
ferred forthwith were the Kashmir dis-
pute, the disputes outstanding between
them such as Junagadh and the neigh-
bouring States and the other matters.
We pointed out that so far as we know
this was not a procedure adopted by any
State to refer every type of dispute that
might arise-all kinds of disputes; no State,
so far as we know, bound themselves
down to arbitration on every kind of dis-
pute that might arise; there might be
arbitration, of course, there might be a
reference to the Interenational World
Court; there may be some references to
the tribunal; we agree, But we cannot
possibly bind overselves down to these
courses. This correspondence has been
going on., It started first in 1949-50;
then there is a Then it began in
1953-54. Then there is a gap. Then,
in 1956 it has started again.

Rehabilitation of Meos

*1068. Shri D. C. Sharme : Will
the Minister of Rehabilitation be pleased
to state whether it is a fact that more than
one lakh muslims ally Meos have been
;_:hnbilimed in India?

" The %ﬂty Minister of Rehabi-
litation (Shri J. K. Bhonsle) : Yes.
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Shri D. C. Sharma : May I know
how much money has beén spsnt on the
rehabilitation of these Meos and whers
there they happen to be settled ?

Shri J, K. Bhonsle : Roughly about
Rs. 17 lakhs have been spent in Rajasthan
in Alwer and Bharatpur wherc a great
majority of Meos are settled roughly
about a lakh persons and about 35,000
persons in Gurgaon in Punjab.

Shri D. C. Sharma : May [ know
what are the mejor items of expsnditure
incurred in connection with the rehabi-
litation of Meos and whether land settle-
ment forms a major part of this pro-
gramme ?

Shri J. K. Bhonsle : The major items
are loans or agricultural loans, sinking
of wells, In the case of rehabilitation of
Meos, we have spent money for those
D. Ps. who have been keeping the lands
belonging to the Meos, They have been
advanced both loans as well as grants.
I do not quite follow the last ques-
tion,

Sardar l?bnl Singh : May I know
the number of Meos that have been settled
in Gurgaon district of the Punjab State?

Shri]. K.Bhonsle: Thercare roughly
about 220 families Which have to be settled.
I might adds here for the information of
the hon. Member that the Punjab Govern-
ment has promised that within the next
two or three months these people will also
be settled,

Sardar Iqbal Singh : When the lands
of the refugees will be given to these Meos
in Gurgaon district, may I know whether
those refugees will be allotted land in some
other district or will they only be given

compsnsation ?

Shri J. K. Bhonsle : No, Sir. In
the case of lands which have already been
occupied by the D. Ps. the Govern-
ment of India have taken a decision that
the Meos would only be given alternative
holding and where it is not ible to give
any lands in this way that I have mentioned
then cash compensation will be given,

Sardar Hukam Singh : There was
4 news item in the papers that inyorder
to facilitate the resettlement of Meos
in this country some changes in our re-
habilitation laws were contemplated. If
there is any truth in this news item, what
arc those changes that ar¢ under contem-
plation ?

Shri J. K. Bhonsle : Yes sir. We
are making provision in our Compen-
sation Act that Where it is not possible
10 restore the original properties of both
the Meos as well as Muslims, the Govern-
ment may be in a position to give alter-
native properties or cash compensation.
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So far as evacuee Act is concerned, with
regard to section 16, We are proposing to
simplify the way in which these alter-
native holdings could be restored to the
Muslims as well as Meos. . .

Ceiling on Land holdings

*1071. Dr. Rama Rao : Will the
Minister of Planning be pleased to state:

(a) whether the Government receiv-
ed any opinion of the Andhra Govern-
ment regarding fixation of a ceiling on land
holdings;

(b) whether Government have come
to any firm decision about the advice
to be given to the State Governments
on the fixation of ceilings on land; and

’(cc}i whether G?verr]::rem have re-
ceived any re s of public speeches by
the C'nieg Minister nnpd the Agriculture
Minister of Andhra, against fixing any
ceiling on land holdings without a similar
ceiling on properties of other classes of
people ?

The Deputy Minister of Planning
(Shri S. N. Mishra) : (a) Yes, Sir.

(b) Recommendations on ceiling have
been made in Chapter IX of the Second
Five Year Plan,

(c) Government have secen press reports
of public speeches by the Chief Minister
and Agriculture Minister of Andhra,

. Dr.RamaRso iIn reply to my ques-
tion, the hon. Minister has been pleased
to say that he has received the opinion
of the Andhra Government. ay I
know the substance of that report?

Mr. Speaker : How many pages docs
that report contain?

Dr. Rama Rao : 1 want only the
substance.

Shri 8. Ni Mishra : The opinions
that were received in the Commission
were not on the final recommendations
contained in the second Five Year Plan.
They were received as a part of the consul-
%om regarding the formulation of land

cy.

Shri Shree Narayan Das : May
I know whether it is a fact that the Go-
venment of U. P. have declined to just
proceed with the laying down of ceili
on land?

Mr. Speaker : This question refers
only to

Shri Shree Narayan Das : Part
(b) of the question refers to other State
Governments also.



12 [3 Oral Answers

Mr, Speaker : Part (b) refers to And-
‘hra Government.

Dr. Rama Rao : May I know whether
the hon. Minister’s attention hag been
«irawn to the soeech of the Chief Minister
of Andhra in the Andhra Assembly recen-
ly, where he said that the Planning Com-
mission’s stand in the Second Plan was
different from that in the First Plan and
it was likely to undergo further changes,
-and if so, may I know what pressure the
-Government and the Planning Commis-
sion are bringing on the Andhra Govern-
ment to put this recommendation about
ceiling on land into practice?

Shri 8. N, Mishra : As have sub-
mitted, we have come across Press reports,
but it would indeed be no quite correct
for us to rely upon all those Press reports.
The houae is seized of the Second
Five Year Plan and after the views of the
House have been expressed on this, I think
then the State Governments would have
an mh' ion to express their own views
on this.

Mr. Speaker : Shri Shree Narayan
Das may put his question.

Part (b) is an independent question.

Shri Shree Narayan Das : May
I know whether it is & fact that the Go-
vernment of U.P. have altogether dec-
lined to follow the direction or advice
given by the Planning Commission with
tm’d to the laying down of ceilings on
holdings ?

Minister of Planning and Irri-
and Power (Shri Nanda) :
re is no question of their altogether
declining to out the declared
ted here. ¢ question is of phasing
of things to be done, phasing of programmes,
and it may be thatin certain places it may
take more time than in others.

Some hon. Members rose—

Mr. Speaker : Now. we must have
4 debate on this matter when the discussion
.on the Second Five Year Plan is taken up.
How many questions am I to allow on this
matter ?

Second Five Year Plan

*1072. Shri Bhibhuti Mishea :
Will the Minister of Planning "be pleased
1o state:

(a) whether Government have for-
mu.sted any coostructive  scheme to
have public co-operation directly in exe-
cuting the Second Five Year Plan; and

(b) if so, the nature of the scheme?

The Minister of Planning
(shri 8. N Mlahra) " (a) and (b). The
mmatter is under consideration.

14 AUGUST 1956

Oral Answers 1214

ot fagfe fawr ;& o WA
g i g wrere v o Ferarenefrer o ?

ot w10 Ho fw : waET fEmr wEH
# wfgor (Sweew) wT faar &
Sac R R R R

ot fargfer foer @ F e TR
g fr aoee ¥ o weE T @
(sraw qudfy @A) A OO wEA
s fFar §, <@ T g ART w
o o7 (frfiw gwadffa gvor)
# ofes swmoee (s ggEnr)
¥ fod W a7 $9 ST gfrer @
wufr ?

Ruen ey fen s faga st
(ot wear) : ofr g, o A owd ¥

Shri Shree Narayan Das : May I
know whether it is a fact that the direction®
given by the Planning Commission to the
various State Governments with regard to
framing of the Plan from village level up-
wards have not been carried out and there-
fore there is a reaction in the minds of the
public because they were not consulted with
regard to the framing of the Second Plan
from the village panchayats upwards;
if s0, may 1 know whether the Government
is going to do anything to counteract this

E

Shri Nanda : I do not agree that the
assumption of the hon. Member is cor-
rect. .
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sadhus? Is it through manual [y
through propaganda work ?
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Shri Nanda : As citizens of India they
have to do their part in the best possible
manner open to them.

Shri K. K. Basu : May I know whether
the sadhus have been influenced to the effect
that instead of fleecing money from their
disciples that money should be utilised for
national development works ?

Shri Nanda : Yes, Sir. Whatever
money is available in the country should be
utilised for the best purpose to get the best
results and not wasted in any way.

- Central Sericulture Research Station,
hampore

*1073. Shri Sadhan Gupta : Will
the Minister of Production be pleased to
state :

(a) whether it is proposed to trans-
fer the Central Sericulture Research Sta-
tion at Berhampore in West Bengal to the
Central Silk Board ss one of fts subordinate
organisations; and

.(b) if so, how the employees of the
station are going to be affected by such
transfer ?

The Minister of Production (Shri
K. C. Reddy) : (a) No, Sir.

(b) Does not arise.

Shri Sadhan Gupta : May ] know
whether the question of transferring the
Sericulture Research Station to the Silk
Board is under consideration ?

Shri K. C. Reddy : No, Sir. As I
have said already, there is no such proposal.
At“one stage there was a proposal to transfer
it to the Central Silk Board. That was con-
sidered and that proposal has now been given
up.

Shrimati Renu Chakravartty : In
1953 the Government was pleased to
state that the question of placing the Central
Sericulture Research Station on a permanent
basis was under consideration of the Go-
vernment. May I know how far we have
advanced towards finalising the question of
permanency of the staff?

Shri K. C. Reddy : The matter is
-under active consideration ef the Govern-
ment.

Shrimati Renu Chakravartty : May
I know how many more years will be needed
for coming te a decision on the subject,
which is under pendancy for the last § or
6 years.

Shri K. C. Reddy : I think, Sir, aa
early decision is possible.
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Shri Sadhan Gu t May I know if
Shri Nanjappa, the cﬂmn of the Silk
Board, ing his recent visit to the Station
assured the staff that they would be made
permanent soon and, if so, what is the basis
of this assurance?

Shri K. C. Reddy : As I said, Sir,
the matter is under active consideration of the
Government and I may assure the hon.
Member that a decision is very likely within
the next few weeks.

Shri §. C. Samanta : May 1 know
whether this question was discussed in the
last mesting of the Central Silk Board and,
if so, whether they contended to start an-
other Central Research Institute ?

. Shri K. C. Reddy : No, Sir. There
is no at present to start any other
Cen scarch Institute. There was a
roposal to start one at Chennapatnam in
ysore and they are building an institute
there, but I do not know if it is a Central
Research Institute or a regional one.

Shri Sadhan Gupta : May I know wp

to what date the sanction to the Research

Station has been extended now and how long

iguljs ,gomg to be extended on a temporary
8 ?

Shri K. C. Reddy : This Station was
established in 1943, I believe, in the first ins-
tance for a period of 4 years. Since then
it is being extended on sanctions from year
to year. As I have already indicated earlier,
the question of making it permanent is under
active consideration and a very early decision
is possible.

Shri Sadhan Gupta : Is it sible
that the sanction was only e:tendegm for a
month this time—up to 30th June? What
is the present position regarding the sanc-
tion ?

Shri K. C. Reddy : I would like
to have notice to answer that question.

Shri B. S. Murthy : Is there any plan
to establish one centre in the agency area in
Andhra?

Shri K. C. Reddy t So far as I know
there is no such proposa'.
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Rehabilitation Grants

*1078. Shri Rishang Kelshing : Will
the Minister of Rehabilitation be pleased
to state @

(s) whether it is a fact that under the

compensation  scheme the claimants are
paid compensation plus the Rehabilitation
Grants;
_ (b) if, so, whether it is alsoa fact that
it was announced by him in his inaugural
speech on the Compensation Scheme w
give suitable Rehabilitation Grant to non-
clasimants also; and

(c) whether Government have decided
the principles which will govern the award of
Rehabilitation Grants?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna) : (a) Yes, clai-
mants who have verified claims of value below
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Rs. $0,000/- are paid rehabilitation grant
along with compensation.

(b) It is not clear which speoch the
Hon’ble member has in mind.

() Yes. Such grants arc admissible
as provided in the Displaced Persons (Com-
pensation and Rehabilitation) Rules to late
migrants and those who failed to file claims
for some sufficient reason.

Shri Rishang K t May I know
what is the number of such non-claimants
and what is the amount of grant given, and
:!Jvho;v many persons has the grant begn

en ?

Shri Mehr Chand Khanna : It is
not a question of non-claimants. Grants
will be given to two specific categories as are
stated in part (c) of my answer. Those who
came late, that is, those who came to India
somewhere after August, 1952, when the
date had expired, and also those who failed
to file their claims for sufficient reasons, have
to produce documentary evidence now, if
they want their claims to be considered.
The number of such persons is about 40,000.

Shri Rishang Keishing : What does
the Government propose to do about the
re non-claimants who need to be
rehabilitated but who cannot provide security
or any assct for a loan?

Shri Mehr Chand Khanna : The
compensation scheme is meant for giving
compensation to those displaced persons who
had left property in West Pakistan. As
regards those who did not file any claim, we
have got the rehabilitation schemes for them.
For the non-claimants, meaning thereby
those persons who did not file any claim for
property in West Pakistan, the Ministry
has a number of schemes for giving them
relief and loans.

Vamsadhara Project

*1077. Shri Sanganna : Will the
Minister of Irrigation and Pawer be pleas-
ed to refer to the reply given to Starred 8-
tion No. 269{, on 3joth March, 1956 in res-
pect of the Vamsadhara River Project and
state :

(a) whether any decision has been ar-
rived at in the matter; and

(b) if so, what is it?

The Deputy Minister of Irrigadon
and Power (Shri Hathi) : (a) and (b).
A statement gi the information is p!
on the Table of the House. [See Appendix
VI, annexure No. 46].

Shri : May I know what

cost of this project and the

area of land that will be irrigated in each
state ?
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Shri Hathl : The area to be irrigated
will be about 3,06,000 acres of land 1n Andhra
and 7,000 acres in Onssa.

1 As a result of this
her the

. Shri Hathi : The Project is under
investigation and it would not be possible
to say exactly what particular area and what
p:;ticl.ﬂar railway line etc., would be affec-
ted.

Dr. Rama Ras : In view of the re-
cently announced wunderstanding between
Andhra and Orissa Governments, do the
Government contemplate giving further fin-
ancial aid to the x.nd.hn Government to
carry on this project?

Shri Hathi : About Rs. 1 crore has
been provided, but the project has yet to
be in\resufated in detail, there will not
be any difficulty in going ahead with the
investigation with the existing allotment.

Shri B. S. Murthy : When will the
investigation be finalised and may I know
whether, after finalisation, the project will
immediately be taken on hand ?

Shri Hathi : It is difficult to say actually
when the investigation would be completed,
but as soon as i! is completed. the scheme will
be undertaken for execution.

Shri r Das : May I
know the area that would be submerged in the
reservoir that will be formed for irrigation
and so forth, and whether that area is dis-
tributed between the two States or whether
it will lie only in one State? If the sub-
merged area will be only in onc State, may
I know which is the State?

Shri Hathl : So far as the submersion
of land by the Gotta reservoir is concerned
both the State Governments have agreed that
the Gotta reservoir will be so designed and
worked out that the water level in Orissa will
not exceed 157 R. L at any time and the
submersion will be limited to 350 acres
at the most. This is what both the States

have agreed to.
Supply of Electricity to West Pakistan

*1078. Shri Hem Raj : Will the Min-
ister of Irrigation and Power be pleased
to state :

(a) the date up to which the Central

Government has agreed to give clectricity
to West Pakistan Government; and

(b) the arrcars which are realisable from
West Pakistan Government for the last

supply ?
The Deputy Minister of Irrigation

and Powe ' Sl:ri Hathi® : (@) The pre-
vious  agreement for supply of power to
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West Pakistan from the Uhl River Hydro-
Blectric Scheme of Punjab (India) expired
on 31-3-56. A proposal to renew the agree-
ment a further Keriod of one year with
effect from the 1st April, 1956 has recently
been received from the Punjab (Indis) Gov-
ernment and the same is under considers-

(b) None, Sir,

118
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Sardar Iqbal Singh : In view of. the
fact that there is a great shortage of electricity
in Punjab, may I know whether the Govern-
ment will consider the question of terminarion
of this agreement this year?

Shri Hathi : As I said, the Punjab
Government's nced for power has been taken
into consideration. As I said carlier, in
1948, we were supplying 15,000 k. w., and
that has now been reduced 1w 4,000 k. w.
gradually, from year to year.

Sardar Hukam Singh : Should we,
presume that the Punjab Govemment is
supplying electricity to Pakistan only when
there is surplus to our own requirements, or,
may I take it that we have told Pakistan that
we will be reducing the supply slowly so
that uitimately the supply might be stopped
altogether ?

Shri Hathi : It is not a question of ouf
surplus. We are ar liberty not to supply, if
we want. It depends upon the position
in Punjab. It is not obligatory that we should
supply electricity to them.
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Repayment of Loans by Displaced
Persons in Tripura

*1079. Shri Dasaratha Deb : Will
the Minister of Rehabilitation bec pleased
to state :

(a) whether Government have received
any appeal from the displaced persons of
Tripura for granting them time to repay
their loans, as notice of repayment has been
served by Government to the partiess

(b) if s0, the number of such petitions;
and

(c) the steps taken so far in  the
matter ?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna) : (a) Yes.

(b) Petitions are reccived by the Sub-
Divisional Officers of the State rnment.
The exact number is not readily availa-
ble.

(© In deserving cases loances are given
extension of time for repayment of loans.

Shri Dasaratha Deb: May [ know
the pumber of displaced persons who were
compelled to sell their be or mort-

their lands for the repayment of the
fm which was insisted upon by the Govern-
ment ?

Shri Mehr Chand Khanna: I have
no knowledge of what the hon. Member
asserted. So far as my information goes,
a few hundred notices which are called
certificates  were issued, but not even in
onc single case has any action been taken
s0

Shri B. K. Das: What categories of
loan are involved in this matter?

Shri Mehr Chand Khanna: They
are the usual lom:l given for rehabilitation
B! anda u or” I uj
is the o W] we
in the Esstern region.

ShﬂB.K.Dns_Mﬁ I have an idea
as to the total amount involved ?

Shri Mehr Chand Khanna: 1 can-
not answer this question off-hand.

Shri Dasaratha Deb 1 Do the Govern-
ment consider the cancellation of loans in
certain cases ecither partly or fully, even
in deserving cases?

are gi rding 1o certain  conditions,
and the condition 1s that the loan should
be repaid, I believe, within eight or ten
years. The loans carry a certain rate

t. The payments are on an equated
basis, if you find that, in a deserving case,
a man is doing his level best, but cannot
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repay his loan, then, extensions are invaria”
bly given. So, there is no question of any
cancellation of loan at the present moment.

Mr. Speaker : Shri K. C. Sodhia.

Shri K. C. Sodhia: Question No.
1081.

Shri B. S. Maurthy:
may be given in English also.

Mr. Speaker: Yes.
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Shri R. G. Dabey : Shall I read out
the English answer also ?

Mr. 1 It is a pretty long onc;
hon. Members may read it in the news-
papers.

WRITTEN ANSWERS TO
QUESTIONS

D. D. T. Factory, Delhi

*1062. Shri Dabhi : Will the Minister
of Production be pleased to state :

() whether Government have con-
sidered the recommendations of the Esti-
mates Committee, as contained in their
a7th report rela to a member of the
Board of Directors of the D. D. T. Factory,
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Delhi who also happens to be the Director
of the M ing Agents of Messers D.C.M.
Chemical Works Ltd.;

(b) if so, the decision taken in the
matter; and
(¢) whether  Government will  lay =

copy of the agreement entered into with
Messers D. C. M. Chemical Works Ltd. for
the supply of raw materials to the D.D.T.
Factory, Delhi on the Table of the Sabha ?

The Parllamentary Secretary to
the Minister of Production(Shri R G
Dubey) : (2) and (b). The Government are
considering the matter having in view the
occasion of the retirement of the present

Directors immediately after the
next  annual encral  meeting of the
Hindustan Insecticides Ltd.

(c) A copy of the agreement 15 availa-
ble in the Library of the Lok Sabha.

Ganga Barrage Project

_ *1085. Shri H. N. Mukerjoe : Will the
Minister of Irrigation and Power be pleas-
ed to state whether the Ganga Basrage pro-
ject has been abandoned, so far at any mate
as the Second Five Year Plan period is
concerned ?

The Deputy Minister of Irrigatiom
and Power (Shri Hathl) : The Gangu
Barrage Project is still in an investigation
stage and the question of its inclusion in the
Second Five Year Plan for otherwise will be
decided after it has been fully investigated.
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Eviction from Land in Travancore-
Cochin  State

*1062. Shri A. K. Gopalan : Will the
Minister of Planning  be pleased to
state :

" (a) whether Government pro.%ose to
take immediate measures to ban evic-
tion from land in T. C. State till the legis-
lature is clected and popular ministry is
reinstated in the State ;

(b) whether it is a fact that Govern-
ment have .received Memorandum from
the T. C. State Karehaka Sangham with
regard to banning of evictions in the
State ; and

~ (c) if answer to (b) be in the affirmative
action taken on the Memorandum ?

The Minister of and Irri-
tion and Power (Shri Nanda) t (a)
n Cochin area, tenants enjoy fixity of tenure
and in Travancore srea, their ejectment has
been stayed under the Holdings (Stay of
Execution) Proceedings Act, 1950.

(b) Yes, Sir.

(¢) A statement .is placed on the Table
of the House. [See Appendix VI, annexure
47]-

Hydrological Survey

. *3063. Dr. Ram Subhag Singh:
Will the Minister of Irrigationand Power
be pleased to state :

(a) whether there is any proposal to
have hydrological survey of the rivérine
tract of Assam ; and

(b) if s0, when thie  survey is likely
10 be made?

. The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) Yes, Sir.
(b) The surveys are in progress.

Central Water and Power Research
Institute, Poona

*1066, Shrl Jethalal Joshi: Will the
Minister of Irrigation and Power be
pleased to state :

. ﬁ:) the appreciable results  of the
working of Central Water and Power
Research Institute, Poonu ; gnd ..,
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(b) whether there is any scheme to
expand the institute?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A statement
is lnid on the Table of the House. [See

x VI, annexure No. 48).

(b) Yes, Sir
Indians in West Africa
*1069. Ch. Raghubir Singh: Will
tllt::te Prime Minister be l;l'elled to

(a) whether it is a fact that the Go-
vernment of India received a number
of complaints from Indian employees in
West Africa and Hong Kong regarding
the treatment meted out to them by
their employers ; and -

(b) if so the steps taken by Govern-
ment to do away with such treatment ?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Al Klnn)_: (a) Yes.

(b) A procedure has been introduced
making it obligatory on the part of the
employer to obtain a ‘No Objection Cer-
tificate’ from the Indian Missions in Bri-
tish West Africa and Hong Kong after
satisfying the Mission concerned regarding
the terms and conditions. offered and
after executing an agreement in the form
ap d by the Government of India.
This agreement is thereafter registered in
the Office of the Protector of Emigrants
under the relevant provisiops of the Indian
Emigration Act. i v

Instructions have also been issued to
the Passport issuing authorities in India
and the Indian Missions abroad that they
should not grant any passport facilities to
skilled workers proceeding to British
West Africa and Hong Kong unless they
produce “No  Objection Certificates’
issued by the respective Indian Missions.

The terms and conditions of service
to be offered to the employees have been
prescribed after personal discussions ‘with
the representatives of employers,

Delegation of Power Experts

*1070. Shri M. S. Gurupadaswamy:
Will the Minister of Irrigation and
Power be pleased to state :

(a) whether any delegation of Elec-
tric Power experts has been sent out
recently ;

(b) the main purpose of this dele-
gation ; and

(c) the names qf the countries that
will be visited by this. delegation ?
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The Depu Minister of Irrigation
and Power ?(Shr! Hathi): (a) to (c).
A statement is laid on the Table of the
Housc.[Sec Appendix VI, annexure No. 49).

Hindustan Machine Tools Ltd.

*1076. Shri Bheekha Bhai : Will the
Minister of Production be pleased to
refer to the answer given to Starred
Question No. 33 on the 16th July, 1956
and state :

(a) whether in view of the non-work-
ability of the agreement with Messrs
Oerlikons Ltd. in respect of the pro-
duction of lathes, mill-machines and other
articles under the agreement, the Go-
vc;nmcnt propose to revise the agreement;
an

(b) whether it is a fact that a dele-
gation headed by the Deputy Minister
has been sent for revising the agreement ?

The Minister of Production (Shri
K. C. Reddy)s (a) The Heads of e-
ment entered into with the QOerlikon
Machine Tool Works were found some-
what unworkable due to difference of
opinion on capital participation, transfer
of licence and delivery of specifications
regarding machine tools. 10 be manufac-
tured, and the manner in which purchases
were being made by the Oerlikon Machine
Tool Works from other manutacturers in
connection with this project. It has,
therefore, been proposed to revise the
Heads of the Agreement in consultation
with the Oerlikon Machine Tool Works.

“(b) Yes, Sir, to discuss and negotiate

with Qerlikons proposals for a revised
agreement,
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Import of Copra and Cocoanut Oil

*1083. Shri Achuthan: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the total quantity of copra and
cocoanut oil imported in the years 1954,
1955 and first half of 1956 ;

(b) the rate of tariff or import duties -
levied on these commodities in these
years ;

(c) the total amount realised in each
year out of this tariff or import duty ;
and

(d)-the export duty, if any, imposed
by the exportirg countries on copra and
cocoanut oil in each of these years?

The Minister of Trade (Shri Kar-
markar): (a)

Year Copr&- Cocoanut Oil
(Tons) (Gallons)
1954 . 62,125  58,05,000
1955 - 74,578 55.69,000
1956 . . 22,647  15,64,000
(Jan.-April)

(b) A statement is laid on the Table
of the House, [See Appendix VI, annexure
No. s50].

(c) Separate statistics of revenue from
import duty on copra and cocoanut oil
are not recorded.

(d) A statement is laid on the Tabl
of the House. [See Appendix VI, anpex-
ure No. 50]. ‘
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Private Limited Companies

v 1083, / Thakur Jugal Kishore Sinha:
"\ Shri Sinhasan Singh:

Will the Minister of Rehabilitation
be pleased to state :

(a) whether  Government propose
to take up the claims of private limited
concerns for properties left in West Pakis-
tan which had been duly verified by the
Claims Officers, but which are not being
entertained under the Displaced Persons
(Compensations and Rehabilitation) Act,
1954 ; and

(b) if so, when?

The Minister of Rehabilitation
(Shri Mehr Chand Khanna): (a) No.

(b) Does not arise.
Delegation To U.N. General Assémbly

*1084. Shri Chattopadhyaya: Wil
the Prime Minister be pleased o
state :

(a) whether the delegation to the
forthcoming Scssion of United Nations
Gn:;lenl Assembly has been finalised ;
a

(b) if not, when the same is likely
10 be finalised ?

The Parliamentary Secretary to
the Minister of External Affairs (Shri
Sadath Ali Khan): (a) No, Sir.

(b) The composition of the Delega-
rion is shortly expected to be finalised.

All India Khadi Board

*ro8s. Shri Dhusiya : Will the Min-
jster of Production be pleased to state :

(a) the amount of money given as
grants to the All India Khadi Board
since it came into being ; ,

(b) whether the accounts are being
audited ;

(c¢) whether the auditor ever made
any special remarks in the audit re-
ports; and

(d) if so, what are they ?

The Parliamentary Secretary to
the Minister of Production (Shei R, G.
Dubey): (a) The amount utilised for
development of Khadi and Village Indus-
tries through the All-India Khadi & Village
Industries Board upto the end of March,
1956 is Rs. 10,03,02,608.

(b) Yes, Sir.
(¢) Audit reports are under detailed

cxamination and in case there is anything
special, this will be included in the Audit
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Report to be submitted to Parliament by
the Comptroller & Auditor General.

(d) Does not arise.

Pig Iron

*1086. Shri Shree Narayan Das:
Will the Minister of Commerce and
Industry be pleased to state :

(a) whether the demand and supply
position of pig iron in India has beem
considered and reviewed;

(b) if so, the latest position of such
demand and supply ;

(c) whether efforts are being made
to import pig iron from any country ;

(d) if so, the result of such efforts ;

(e) whether any pigiron was exported
during 1955 or 1956 so far;

(f) whether it is & fact that a crisis
has developed in the foundry industry
and the existing units are not working
to the full capacity; and

(g) if s0, the reasons therefor ?

 The Minister of Heavy Industries
(Shrl M. M. Shah): (a) Yes, Sir.

(b) The demand is about 600,000
tons and availability both from indigerous
production &nd from subsidited imports
during 1956-57 is expected to be about
500,000 tons.

(c) and (d). Yes, Sir. About 150,000
tons of pig iron are expected to be impor-
ted during 1956-57.

() Yes, Sir; limited quantitics of
off grade pigiron which were not casily
moving, were allowed for export equy in
1959, Since, however, the foundries. 1n
the country started using &l grades of pig
iron, licensinig for export of pigiron was
stopped since February, 1955.

(f) and (g). No, Sir. Government
are not aware of any crisis in Foundry
industry. They are, however, aware that
foundries are experitncing some difficulty’
in getting pig iron, due to general shortage
in the country.

Buddha Jayandd

*1087. Shri Blswa Nath Roy: Will
the Prime Minister be pleased to stare
whether it is a fact that the Chinese Go-
vernment have informed the Govern-
ment of India that sbout alakh of Tibetan
pilgrims are expected to visit Buddhist
religious places in this country in conpec-
tion with the Jayanti celebrit
in the next few months?
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The Parliamentary Secretary to
the Minister of External Affairs (Shri
Sadath AH Khan): The Government
of India have received no such communi-
cation from the Government of China.
It is howcver possible that a considerable,
number of pilgrims from Tibet will be
visiting Buddhist shrines in India during
the Buddha Jayanti celcbrations.

Netafi Subhash Chandra Bose

Shri D, C. Sharma :
Stori Keiehanel
Shr: hnacharya Joshi *
Shri Ram Krishan :
*1088.{ Sardar Igbal Singh :
Sardar Akarpuri :
Shri Raghunath Singh :
Shri Bhakt Darshan :
| Shri S. C. Samanta !

Will the Prime Minister be pleased
to state :

(a) whether the Committee appointed
to enquire into the circumstances of the
death of Shri Subhash Chandra Bose has
submitted any report ; and

(b) if so, the nature of the report?

The Parliamentary Secretary to
the Migister of External Affuirs (Shri
Sadath Al Khan): (&) and (b). Yes,
The Committec submitted its report on 3rd
August, 1956, The repoft is at present
under examination of the Government.

Hindastan Antibiotics and
Penicillia Factery, Pimapri

Shri Dabhi :
"‘""-{sm Ram Krishen :

Will the Minister of Production bc
pleased to lay & statement on the Table
of the Sabha showing :

(a) which of the recommendations
of the Estimates Committee, relating
to the Hindustan Antibiotics and Peni-
cillin Factory, Pimpri, as contained in
their 27th Report, have since been accepted
by Government ; and

(b) the steps taken or proposed to be
taken to implement these recommenda-

tions ?

The Minister of Production Shri-
K. C. Reddy): (a) and (d) The recom-
mendations made by the Estimares Coms
mittee are being examincd in consultation
with the management of the Hindustan
Antibiotics (Private) Limited, Fimpri.
Information is being conveyed to the Esti-
mates Committee in respect of acceptance
of some of the recommendations of the
Committee.
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Carbon Black

*1090. [ Shri Ram Krishan
| Shri M. 8. Gurupadaswamy :

Will the Minister of Commerce and
Industry be pleased to state :

(a) whether the scheme for manu-
facture of Carbon Black in India during
the Second Five Year Plan has been
finalised ; and

(b) if so, its main features ?

The Minister of Heavy Indus-
tries. (Shri M. M. Shah): (a) and (b).

The scheme is still under consideration.
Land Allotment to Displaced
Agriculturists

*3091. Sardar Singh : Will the
Minister of Rehabilitation be pleased
to refer to the reply given to Starred
Question No. 328 on 29th February, 1956
T i displaced riculturist  fami-
lies of Punjab or of Punjabi extraction
who had got their land claims registered
under the East Punjab (Registration of
land permanent Claims) Act, 1948 and
had been made allotments in Ganganagar
District of Rajasthan and state :

() the number of such allottees who
have not been given permanent allot-
ments in Ganganagar uptil now ; and

(b) the reasons therefor ?

information is being collected
laid on the Table of the Lok Sabha in due
course.

Jute Exports

“3092. Dr. Ram Subheg Shﬂ:
Will the Minister of Commeree and In-
dustry be pleased 1o state :

(a) whether it is a fact that the ex-
port elminga of Jute have decHmed con-
siderably during 1955-56 ;

(b) if so, the percentage by which

_they have declined as compared to the

export carnings for the year 1954-55; and
(c) the steps Government propose
to take to arrest this decline ?

The Minister of Trade (Shri Karmar-
kar): (a)and (b). Itis presumed that the
question refers to jute goods. There has
been a slight decline of about 3% in 1955-56
as compared to 1954-55.

(c) This decline is not due to any fall in
the volume of exports which on the con-
trary was more in 1955-56 than in 1954-55,
but on account of the abolition of
export duty, following the devaluation of
her currency by Pakistan.
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Beggary

.IH’- Shri Madish Gowda : Will
the inister of Planning be pleased
to state :

(a) whether any scheme has been
formulated to liquidate beggary, by the
Planning Commission ;

(b) how they intend implementing
the scheme during the Second Plan
period ;

(c) the amount of money allotted
for the same ; and

. (d) whether any central aid has been
given so far for any of the existing beg-
gar homes ?

. The Dﬂp;l‘?’ Minister of
(Shri S. N. ra) : (a) Yes, Sir.

(b) To provide for the worst cases,
Government of India have proposed to
the States that, as far as possible, each
State should have a home for 100 old, in-
firm, diseased or disabled beggars during
second plan period at a suitable place with-
in, the State.

(¢) The amount allotted for this scheme
has not yet been finally decided. The
financial arrmﬁement proposed to be
adopted in cach case is that the Central
Government should contribute during
the Second Plan period half the recurri
cost of cach scheme, the other half as we
as such non-rcwrringerr capital outlay as
may be necessary, ng borne by the
States themselves. The views of the
various State Governments are awaited.

(d) No, Sir.

Indo-Pakistan Agreement on Sheines
and Holy Pilaces -

Shri Krishnacharya Joshi
*1094. I’Slm-l D. C. Sharma :" f
18.:_&\-1- Iqbal Singh :
Sardar Akarpari :

Will the Prime Minister be pleased
to state whether the Joint Committee
composed of the representatives of India
and Pakistan to work out the details of
implementation of the Agreement of 1953
on shrines and holy places has completed
its preliminary work?

The Parliamentary Secretary to
the Minister of External Affairs (Shri
Sadath Ali Khan) : No, Sir. The Indian
Committee is still engaged on preliminary
work relating to the preparation of lists of
shrines. As soon as this is com-
pleted, a pro for holding a meeting
of the Joint Committee will be made to the
Government of Pakistan,
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Hindustan Housing Factory

*1096. Pandit D. N. Tiwary: Wil
the Minister of Works, Housing and
Supply be pleased to state whether there
has been any improvement in the working
of the Hindustan Housing Factory after
the termination- of partnership with M/s.
Basakha Singh Wallenborg Limited ?

The Parliamentary Secretary to the
Minister of Works Housing and Supply
(Shri P. S. Naskar): Yes. Sir. The opera-
ting expenses of the factory have been reduced
by approximately Rs. 1 lac per annum.

This judged against the volume of orders
placed on the factory induces the hope
that there is bound to be improvement in
its financial position this year.

Adding and Calculating Machines

*1097. Shri A. K. Gopalan: Will the
Minister of Commerce and Industry be
pleased ro state:

(a) the value of imports of labour-
saving devices for offtce use such as Adding
and Calculating machines etc. during
the last 3 years separately;

(b) whether Government have taken
into account the effect on employment of
middle class people in commercial firms
and Government offices; and

(c) whether Government will con-
sider the question of banning the im-

of these machines at present into
ndia?
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The Minister of Trade (Shri
Karmarkar): (a) to (c). Precisc statistics
of the imports of adding and calculating
machines are not available as these items
are not separately listed, The use of these
machines is not considered to be primarily
as  labour-saving machines but as
machines which contribute to accuracy
and efficiency in the maintenance
of accounts and statistics. Government
do not consider that the use of these machin-
es will have any mal-effect on employment
::nerlll.y in an expanding ecconomy and

ve no intention of ing their imports.

Rural Housing Experiments

*1098. Shri Jhulan Sinha: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

{a) the progress of rural housing
experiments taken up by the Central
Government in certain parts of the country;
and

(b) the sco and provision for
expansion of the Scheme?

The Parliamentary Secretary to
the Minister of Works, Housing and
Supply (Shri P. S. Naskar): (a) The
remodelling of Village Shamaspur. in
Gurgaon National Extension Service Block,
Gurgaon District (Punjab) is progressing
satisfactorily. The development of a few
more villages is under examination,

(b) A provision of Rs. 10 crores has
been made in the Second Five Year Plan
for the establishment of 2 number of
pilot projects of village housing all over the
country.

Tungabhadra  Project

Dr. Rama Rao:
*1099. { Shri Mohana Rao:

Will the Minister of Planning be
pleased to state:

() whether he has received any re-
presentation  from  the Andhra  and/
or Mysore Government for an enhance-
ment of the allorment for the Tungabha-
dra High-Level Canal in Second Five Year
Plan from Rs. 7 crores to at least Rs. 12
crores; and

(b) if so, whether the Planning Com-
mission has considered this request and
arrived at any decision?

The Deputg Minister of Irrigation
and Power (Shri Hathi): (a) No Sir;
the expenditure provision for this projeet in
the Second Plan is however Re. -89 crores
only and not Rs. 7 crores,

(b) Does not arise,
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D. V. C. Staff

*1101. Shri H, N, Mukherjee: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether his attention has been
drawn to a statement made on the 8th
July, 1956 at a Press Conference in Calcutta
by the Chsirman of the Damodar Valley
Corporation to the effect that ern?loyees
belonging to the categories of “work-
charged” and “‘muster roll” are liable to
discharge without notice, and that alternative
employment cannot be assured to them;

(b) whether it is & fact that employces
belonging to the said two categories cons-
titute & large majority in the Dsmodar
Valley Corporation staff;

) whether his attention has been
drawn to strikes and other demonstrations
held by Damodar Valley Corporation
employees recently in protest against
retren chment; and

(d) the action proposed to be taken
in the matter in view of Government's
assurance in last session in Parliament
regarding altcrnative  employment ?

1he Deputy Minister of Irrigation
;.!nl Power (Shri Hathi): (a) to (c). Yes,
ir.

(d) A statement giving the requisite
nformationis laid on the Table of the House.
[See Appendix VI, annexure No s1].
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Indian Cloth

Thakur Jugal Kishore Sinha:
*1104. | Shri Asthans:
Babu Ramnparayan Singh:
Shri Deogam:

Will the Minister of Commerce and
Industry be pleased to state how for
the Textile Delegation sponsored by the
Textiles Export Promotion Council, has
been able to stimulate the demand for
the Indian cloth in the countries they have
so far visited?

The Minister of Trade (Shri Kar-
markar): It is difficult to assess the results
so early, Statistically the position has
improved in the case of one of the countries
visited by the delegation. It might even
be said that but for these contracts the
declining trend in our exports might have
become more pronounced.
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Sh?snﬁe‘.al Minister of Planning

shra): (a) The Research -

Committee has sponsored
seven research schemes relating to social
welfare problems. One scheme relates to
ex-criminal tribes in Delhi State, two to
beggar blems in Delhi and Madras,
two to the evaluation of cultural change in
Jansar Bawar in South Malabar, one t
social problems and welfare resources in
Delhi  State and one to the assessment of
problems and programmes of intergroup
relationship and scheduled castes.

(b) One Scheme only relating to Dis-
trict Administration in Bombay.

(c) Out of the seven schemes relating
to social welfare problems, three have been
«completed and reports on them have been
received. Remaining four arein progress.
The scheme on District Administration in
Bombay is also in progress.

Border Incident

*1106. Shri Gidwani: Will the Prime
Minister be pleased to state :

(a) whether it is a fact that about 300
.armed Pakistani Civilians trespassed into
the Indian Terriorty on the Assam Border
in the Khasi-Jaintia Hills onthe 31st July,
1956; and

{b) if so, the action taken by Govern-
ment in the matter?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) On the 27th July,
1956, about3zoo  Pakistani  nationals
trespassed in 150 boats into the Tharia river
in Khasi and Jaintia Hills District, within
Indian territory, for collecting boulders.

(b) The Assam Police party, on patrol
-duty succeeded in arresting seven Pakistanis,
.and scized five boats.

A joint enquiry was held into the inti-
.dent by Police Officers on either side. The
matter is under investigation, Meanwhile
a case for attempted murder and violation
-of the Passport Act has been registered
.against the arrested Pakistanis.

Petroleum and Allied Products

*1107. Shri D. C. Sharma: Will the
. Minister of Works, Housing and Supply
be pleased to state:

(a) the off-take of petroleum and allied
products per head State-wise; and

(b) the steps proposed to be taken
for the supply thereof in adequate quantity
under the d Five Yelrcl’hn?

-Minister of Works, Housingand Suprl'
'or|

AShrli P. S. Neskar) : (a) State-wise off-

«take figures are not readily available, The
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off-take e for petroleum and allied
products for the whole of India is, howeve
estimated to be about 3 gallons per head
per annum.

g:) A statement is placed on the Table
of the Lok Sabha showing steps to be taken
for the sufply of petroleum and allied pro-
ducts under the Second PRive Year Plan,
[See Appendix VI, Annexure No. 52].

United Nations Charter

*1108. Shri Krishnacharya Joshit Will
the Prime Minister be pleased to state:

(a) whether any meeting of the Com-
mittee to consider t{c question of convening
a General Conference to review the United
Nations Charter was held; and

(b) if so, whether any decision to
convene a conference to review thg Charter
was taken?

The Parliamentary Secretary to
the Minister of External Affairs (Shri
Sadath Ali Khan): (a) No.

(b) Does not airse,
Refugee Colonles in Steel Townships

*1109. Dr. Ram Su Singh: Will
the Minister of Rehabilita be pleased
to state:

(a) whether Government proposc to
set nu‘piﬁreﬁlgpe coloni¢s in the new steel
townships at Rourkela, Bhilai and Durga-

pur;

(b) if so, whether any preliminary steps
h.nﬁe been taken to set up such colonies;
an

(c) the number of refugees proposed to
be housed there with gainful employment ?

The Minipter of Rehabilitation (Shri
Mehr Chand Khanna)t * (8) It has been
decided to setup a mlonirfcr 400 displaced
persons at Rourkela. No schemes have
so far been formulated for Bhilai and Dur-

gapur.

(b) Sanction has been issued for the -
construction of 400 tenements at Rourkela.

(c) 400 at Rourkela.
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Prime Minister’s Visit to U. S. A.

[ De. Rmu Rao:

*IXII. Shrl
i Kﬂnhmhnryn]uhh

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that he has re-

ceived a further invitation to visit the
U.S.A,; and

(b) if so, whether any date has been
finalised ?

The Parliamentary Secretar
the Minister of B:ternll Affairs Sh.ri
Sadath All Khan) : (a) and (b). The
Prime Minister had locepted 4 in vitation
to visit the U, S, A, early in July 1956,
Owing to the indisposition of the Presi-
dent of the U S.A.,this visit was postponed.
The President of the U.S.A. renewed the
invitation for the visit at a later date, No
date has yet been fixed for this visit,
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Plastic Industry
f Thakur Jugal Kishore Sinha:

*111 Shri :
3 { Babu Ramnarsyan Singh:
| Shri Deogam:

Will the Minister of Commerce and
Industry be pleased to state the plan
for the development of raw materials
for the production of plastic in the country ?

The Minister of Consumer Industries
(Shri Kanungo): Licences under the
Industries (Development and Regula-
tion) Act have been issued to several
firms for the manufacture of the major
raw materials needed for the plastic indus-
try. It is expected that when these firms
go into production the bulk of the major
raw materials needed for this industry would
be available,

Registration of Handlooms

*777. Shri S. V. Ramaswamy: Will
the Minister of Commerce and Industry
be pleased to state:

(a) whether the Union Government
have issued a directive to the State Gov-
ernments to enforce compulsory registra-
tion of handlooms;

(b) if so, what is the object;

(c) whether Government are aware
that the handloom industry has grave
apprehensmns about this move as a
prelude to increasing power looms and
automatic looms in the process of eliminat-
ing the handlooms as recommended in
the Kanungo Report;

(d) whether the attention of Govern-
ment has been drawn to a press report
in the Madras Mail dated the 24th July,
1956, of the resolution passed at a Conference
of Handloom interests convened by the
Salem Town Congress Committee, con-
demning the Government’s policy in
respect of handlooms wvis-g-vis the power-
looms;

(¢) whether it is a fact that five mem-
bers of the Central Handloom  Board
have submitted a written memorandum
protesting against the Government's new
textile policy, which is sought to be enforced ;

and

(f) whether the Government of India
have taken a decision on the Kanungo
Report?

The Minister of Consumer Indus-
tries (Shri Kanungo): (a) Government of
India have asked the State Governments
to get the handlooms in their respective
areas registered.

(b) The obiect is to obtain upto-date
statistical information relating to hand-
looms,

(c) We have reccived some protests,
but by and large weavers particularly
in the co-operative sectors are helpful.



1243 Written Answers

(d) Government have since seen this
report. '

(¢) It is understood that the five peop
referred to have issued a press statement.

(f) Attention is invited to the policy
statement made in this House on the 2oth
July, 1956 which explains the decisions
already reached by the Government on the
recommendations of the Kanungo Report,

State Statistical Bureaux

653. Shri Ram Krishan: Will the
Minister of Planning be pleased to state
the names of the States where Statistical
Burecaux have been formed?

The Deputy Minister of Planning
(Shri 8. N. Mishra): In the following
States Statistical Burcaux have been
formed:—

Part ‘A’ States:
Assam
Bihar
Bombay
Madhya Pradesh
Madras
Qrissa
Punjab
Uttar Pradesh
West Bengal

Part ‘B’ States:

Hyderabad

adhya Bharat
Mysore
PEPSU
Rajasthan
Saurashtra
Travancore-Cochin

Part “‘C’* Stares:

Delhi

Himachal Pradesh
Vindhya Pradesh
Kutch

Tripura

Film Documentaries

654. Shri Bheekha Bhai: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that some
documentaries have been produced by
the Films Division representing the colour-
ful life of tribes;

(b) if so, the names of the tribes;

(¢) whether Government J:ropose
to produce different films of different
tribes; and

(d) if so, when?

The Minister of Information and
Broadcasting (Dr. Keskar): () Two
films, including one dealing with Commu-
nity projects in tribal areas, have been
produced and a third on North-East Frontier
Agency is under production. A long film
on folk dances which is being made in
colour will also include dances of tribal
people.
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(b) to (d). Production of documentaries
showing the social and cultural aspects of
tribal life as also of documentaries depicting
advances and achievements in particular
fields in different tribal areas receives due
consideration as part of Films Division’s
regular programme every year,

Housing Loans for'mlphocd Persons

635. Shri Debendra Nath Sarma:
Will the Minister of Rehabilitation
be pleased to state:

(a) whether there is any scheme of
granting _loan;, for purchasing land and
constructing houses, to the regfugees of
Pandu and Gauhati in Asnmgf g-cr::l

(b) if so, the total amount that might
be granted for each family ? e

The Minister of Rechabilitation
(Shri Mechr Chand Khanna): (2) and (b).
A scheme for housing accommodation for
200 displaced gemms at Gauhati is being
g_rcpargd by the Government of Assam.

or this purpose about 9o bighas of land
has already been acquired by the State
Government at a cost of Rs. 1'85 lakhs.

No such housing scheme for Pandu
has so far been formulated by the State
Government,

Scheduled Castes Refugees in Tripura

686, Shri Biren Dutt: Will the
Minister of Rehabilitation be pleased
to state:

(a) the number of Scheduled Castes
refugees in Tripura;

_ (b) whether any special considera-
tion is given to them while rehabilitating
them alongwith all other refugees; and

(c) if so, the special facilities provided
to them?

The Minister of Rehabilitation (Shri
Mehr Chand Khaana): (a) No scparate
statistics are maintained for Scheduled
Castes displaced persons who are treared
ar par with other displaced persons in the
matter of rehabilitation benefits,

(b) No.
(c) Does not arise.

Cashewnuts

657. Shri V. P. Nayar: Will the
Minister, of Commerce and Industry
be pleased to state:

(a) what efforts have been made
by Government in the First Five Year
Plan period to find out new markets for
cashewnuts and how far the efforts have
succeeded; and
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(b) whether a statement showing
the details of export of cashewnuts to
various countries for the years 1950-51
to 1955-56 will be laid on the Table of
the Sabha?

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari): (a) (1) Amongst com-
modities in the exports of which Indian
Government trade representatives are asked
to take an interest Cashewnut happens to
be one;

(2) Samples of cashewnuts have been
displayed at various international exhibi-
tions abroad. Free samples have been
distributed wherever considered necessary;

(3) An Export Promotion Council for
cashewnuts has been set up.

As a result of these efforts, it has been
possible to maintain our gxports to tradi-
tional markets and to introduce cashewnuts
into new markets such as France, Italy,
Switzerland and very recently the U.S.S.R.

(b) A statement is laid on the Table
of the House. [See Appendix VI, annexure
No. s3]
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Diplomatic Relations

660. Shri D. C. Sharma: Will the
Prime Minister be pleased to state
the ‘number of countries with whom
India has established diplomatic relations
during 1956 so far?

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharlal Nehru): Five : Albania,
Greece, Quter Mongolia, Cuba and Spain.

/

Indians in Ceylon

Shri D. C. Sharma:
661.{ Shri Bheekha Bhai:
| Shri Achuthan:

Will the Prime Minister be pleased
to state:

(a) the number of Indian nationals
in Ceylon repatriated during the year
1956 so far; and

(b) where they have becn settled?

The Prime Minister and Minister
of External Affairs and Finance (Shri
(Jawaharlal Nehru): (a) According to
the information available 3,649 persons
were repatriated upto the z1st July, 1956,

(b) Most of these ple hail from
the Southern States of India and they
have been resettling themselves in their
home districts.

Goa

662, Shri Kamath: Will the Prime
Minister be pleased to state the num-
ber, together with their names, of Indian
nationals in prison or exile in Portugal
or Portuguese colonies outside India?

The Prime Minister and Minister of

.External Affairs and Finance (Shri

Jawaharlal Nehru):  Shri Dattatraya
Atmaram Deshpande is the only Indisn
National at present in detention in Portugal.
He was arrested in Goa in 1946 on grounds
of complicity in certain incidents associated
with political disturbances which took
place in Goa in 1946 and was sentenced
1n 1949 to 28 years rigorous imprisonment,
He was deported to Portugal in 1954,
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There is at present no Indian national
in prison or exile in the Portuguese Colonies
ouvtside India.

National Industrial Development
Corporation

663. Shri Jhulan Sinha: Will the
Minister of mmerce and Industry
be pleased to lay a statement on the
Table of the Sabha showing the progress
made in regard to the projects under-
taken by the National Industrial Devs-
lopment Corporation since its inception ?

The Minister of Commerce n.?
Industry and Iron and Steel (Shri T, T.
K achari): A statement is laid
on the Table of the House. [See Appendix
VI, annexure No. 54).

Automobiles

664. Shri D. C, Sharma: Will the
Minister of Commerce and Industry
be pleased to lay a statement on the Table
of the Sabha showing :

(a) the total number of automobiles
imported into India during 1956-§7 $o
far (i) on Government account and (ii)
on private account;

(b) the total value of these imports
under each head; and

(c) the names of ths foreign coun-
tries from which they have been im-
porw;i and the extent of import from
each ? .

The Minister of Commerce and
Industry andfiron and Steel (Shri T. T.
Kr 3 (a) to (c). Imports
of automobiles on Government account
and on private account are not recorded
separately. The wvalue of total imports
of automobiles from different countries
for April, 1956 is shown in the statement
luid on the Table of the House [See Appen-
dix—VI, annexure No s5]. figures
for the subsequent months in 1956-57 are
not yet available,

Nilokheri and Rajpura Townships

Sardar Igbsl Singh :
‘“'{&rﬂu Ithparlt
Will the Minister of Rehabilitation
be pleased to state:

(a) the total amount that has been
:E:m to-date on the townships of Nilo-
ri and Rajpura (year-wise);

(b) the different purposes for which
these expenses were incurred;

(c) the toal number of ref that
have been rechabilitated in Elml’i
and Rajpura so far;
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(d) the names of the private indus-
tries that hive been established in these
townships so far; and

(¢) the total number of persons thm
have been employed in these factories?

The Minister of Reohabilitation
(Shri Mehr Chand Khanna): (a) to
(¢). A statement is laid on the Table
of the Lok Sabha. [See Appendix VI,
annexure No. 56].

Community Radio Sets

666. Pandit D, N, Tiwary: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether villages with lower popu-
lations forming co-operatives and Pancha-
yats' in cooperation with other villages are
entitled to receive Community receivers
under the Scheme of providing radio sets
to all village with a population of 1,000
or more;

(b) the number of radio sets so far
rchased and distributed in various
tates under the Scheme; and

(c) whether there has been any reduc-
tion in the prices of radio sets ?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes,
if the State Government makes recommen-
dation to that effect. The criterion of a
village having a population of 1,000 or
more is merely a sort of guiding principle
which it is not intended to follow strictly
and which can be relaxed in such cases.

‘g'b) 14.6?. Steps have been taken
so far for the supply of 10,452 more sets
this year.

(c) Yes. The lowest price paid in
1954-55 was Rs. 140/- and it was reduced
to Rs. 120/- in the year 1955-56.
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Indians in Singapore

668. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

4 (a) the number of Indians in Singapore;
an

(b) the number of Indians out of
them who have so far acquired the citizen-
ship of Singapore?

The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharlal Nehru): (a) The estimated
population of Indians and Pakistanis
in Singapore as on 318t December, 1955 is
96,565.

(b) Nil. There is no Singapore citizen-
ship law yet.

A. L. R. Jullundur

669. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to state the num-
ber of new talents discovered by the
A.LR., Jullundur during 1954-55 and
1955-56 7

The Minister of Information and
Broadcasting (Dr. Keskar): Stations
of A.LLR. are always on the look out for
new and younger artists to add to the
varisty oly programmes. From amongst
them some prove to be talented ones. It
is difficult to call every artist a new talent,
The number of new artists tried by A.LR.
Jullundur during 1954-55 and 1955-56
was 149 and 235 respectively.

Bhakra Reservoir

670. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) when the Bhakra reservoir will
be completed;

(b) when the water will be stored
first ; and

(c) how the water will be shared
for irrigation by the participating States?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) In the year
1959-60.

(b) Partial storage will bs effected in the
year 195K,

(c) Final agreement has not yct been
cntered into by the participating State-
Governments regarding sharing of water,
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It has, however, been tentatively agreed
to the sharing of water among the States
of Punjab, Pepsu and Rajsthan in the ratio
of 612-36‘};, 22-42% and 15-229, respec-
tively.

Documentaries

671. Sardar Igbal Singh: Will the
Minister of Information and Broad-
casting be pleased to lay on the Table
of the Touse a list of documentary films
produced during the p:riod from the 1st
January to the 3joth June, 1956?

The Minister of Information and
Broadcasting (Dr. Keskar) : A state-
ment of documentaries produced by the
Films Division is laid on the Table of the
House. [See Appendix VI, annexure No.

57]-
Automoblle Tyres and Tubes

673. Shri Biswanath Roy: Will the
Minister of Commerce and Industry
be pleased to state whether any licences
have been granted by Government for
the import of automobile tyres and tubes
from the Soviet Union?

The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Krishnamacharl): No licenses
specifically from the U.S.S.R. have been
issued, but the licenses issued for imports
of tyres and tubes from Soft Currency
Area except Union of South Africa are also
valid for imports from U.S.S.R.

Indian Immigrants to Australia

673. Shri D. C. Sharma: Will the
Prime Minister be pleased to s.iic:

() the annual quota allowed for Indians
every year to go to Australia as immigrants;
and

(b) the total number of Indian immi-
grants to Australia who were actually
given visas from the 1st of July, 1954 to
the 3oth of June, 19557

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharlal Nehru): (a) and (b). Immi-
gration of Indians to Australia is not per-
mitted under the laws of Australia. e

uestion of an annual quota therefore,

s not arise.

Medium-sized Projects of Rajasthan

674. Shrl Bheeka Bhai: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the number and names of medium-
sized projects recommended by Rajasthan
Government for inclusion in the Second
Five Year Plan district-wise;
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(b) their estimates and estimated acreage
to be irrigated; and

{c) the action taken on such recommen-
dations ?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c).
A statement is laid on the Table of the
House. [See Appendix VI, annexure No.
58]

Delhi State Electricity Board

675. Shri Bheeka Bhai: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that loans have
been advanced to the Delhi State Electri-
city Board for the construction of quarters
for their employees;

(b) if so, the amount and dates of loans
advanced; and

(c) the number of quarters constructed
for their employees?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) and (c). A statement is laid on the
Table of the House. [See Appendix VI,
annexure No. 59].

Mining Industry  Machines

676. Shri Madiah Gowda: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the probable cost of machines that
will be required for the MirziniT Industry
in India during the Second Five Year

3

(b) the extent to which such machines
will be imported and locally manufactured;
and

{c) the names of the firms in India which
are engaged in manufacture of machines
for the Mining Industry at present?

The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Krishnamachari): (a) to (c).
A statement is laid on the Table of the
Hc;use. [See Appendix VI, annexure No.
60].

Pakistan High Commissioner’s Office

677. Shri Krishnacharya Joshi: Will
the Prime Minister be pleased to state:

(a) the total number of staff employed
by Pakistan in her High Commissioner’s
Office in India; and

(b) the facilities provided by the Govern-
ment of India to them in addition to
extra-territorial amenities ?

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharial Nehru) : (a). There are
22 diplomatic officers and 589
members of the staff in the Pakistan High
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Commsion in New Decthi and its sub
Missions at Calcutta, Jullundur, Bombay
and Shillong.

(b) The staff employed in Pakistan
High Commissioner’s cein New Delhi
end its sub-Missions enjoy the. same
privileges and immunities as are accorded
to other diplomatic missions in India.

Gramodyog Bhawan

678. Shri Dhusia: Will the Minister
of Production be pleased to state:

(a) the basic minimum pay and Dearncss
Allowance of a sales-man and clerk res-
E;c]tl:}rely in the Gramodyog Bhawan,

¢

(b) whether it is a fact that every
sales-man and clerk is required to work
as apprentice; and

(c) whether it is also @ fact that sometimes
new persons arc appointed as sales-men
without any apprenticeship ?

The Minister of Production (Shri
K. C. Reddy): (a) The basic minimum
pay for both the sales-man and the clerk is
Rs. 60/- in the scale of Rs. 60-3-90-EB-
5-140 plus an allowance of Rs. 25/-.

(b) Not necessarily.

(c) Yes—persons  possessing previous
experience of Khadi and Textile Industry
generally are appointed directiy whithout
having to undergo any period of appren-
ticeship.

Cement

679, Shri Achuthan: Will the Minis-
ter of Commerce and Industry be pleased
to state:

(a) the estimated requirements of
cement in Travancore-Cochin State in
the current financial year both for Govern-
ment and public purposes;

(b) how much quantity has been allotted
so far on each account; and

(c) who certifies priority in regard to
public demands and the criterion therefor ?

The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Krishaamachari): (@) to (c).
Under the present system of cement
allocations, the Central Government make
only bulk quarterly allotments to each
State on the basis of the estimated demands
received from the State Governments and
the estimated availability. Detailed dis-
tribution of these bulk allotments among
the State Government Departments and
the public and the settlement of priorities
is done by the State Governments. The
total estimated requirements of Travancore-
Cochin State during 1956 is 145,000 tons
and the total allotment made is 77,200
tom6 for the period January to Scptmenber,
r950.
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Questions
CORRECTION OF ANSWER TO

UNSTARREDQUESTION No. 544,
Datep 28TH  MAaRCH 1956.

The Minister of Heavy Industries
(Shri M. M. Shah): ] beg to lay on the
Table a copy of the statement correcting
the reply given to Unstarred Question
NMo. 544 on the 28th March, 1956,

Mr. Speaker: If it is a small state-
ment, it must be read to the House.

Shri M. M. Shah: Yes, Sir. I will
read it:

In part (f) of Unstarred Question
No, 54(4. answered on the 28th March, 19g6.
Shri Gadilingana Gowd asked for the
number of Co-operative Institutions which
had applied for sole dealerships and how
many of them had been appointed and on
what terms. In the reply laid on the
Table, it was stated that no Co-operative
Institution had so far applied for sole
dealership.  Actually one Co-operative
Institution had spplied for sole dealership

Questions

but was not appointed. I regret the
inaccuracy that has crept into the answcr
and seek your permission to correct that
answer by substituting the following:

“One Co-operative Institution has so
far applied for sole dealership
l::t’ none has so far been appoint-

CORRECTION OF ANSWER TO STARRED
QuesTioN No. 254 DATED 25th Jury. 1956

The Minister of Communications
(Shri Jagjivan Rem): With your per-
mission, Sir, T wish to correct the state-
ment made on the 2sth July, 1956,
in reply to supplementaries exchanged on
Shri M. S. urupadsswami’s Starred
Question No. 254 ing the manu-
facture of Gliders. ¢ statement was
incorrect inasmuch as the requircments
of Civil Aviation ent will be
about 30 Gliders during the next § years
and not 30 Gliders per annum.
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LOK SABHA DEBATES
(Part I1—Proceedings other than Questions and Answers)

3253
LOK SABHA
Tuesday, 14th August, 1956

" The Lok Sabha met at Eleven
of the Clock.

[MR. SeeakEr in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12 Noon
PAPERS LAID ON THE TABLE

REPORT OF REHABILITATIOR FmiancE
ADMINISTRATION

The Minister of Revenue and De-
fence Expenditure (Shri A, C. Guha):
I beg to lay on the Table a copy of
the Report of the Rehabilitation
Finance Administration for the half
year ended the 31st December, 1955,
under sub-section (2) of Section 18
of the Rehabilitation Finance Admi-
nistration Act, 1948, [Placed in
Library. See No. S-316/56)

REPORT ON AcTrviTIES OF CoIR BoARD

The Minister of Consumer Indus-
ries (Shri Kanungo): I beg to lay on
the Table a copy of the Half-Yearly
Report on the activities of the Coir
Board and the working of the Coir
Industry Act for the period ending the
81st March, 1956 under sub-section (1)
of section 19 of the Coir Industry Act,
1853. [Placed in Library. See No. S-
317/56]

INFORMAL MEMORANDUM CONTAINING
OBSERVATIONS ON INpian EcoNomic
ProBLEMS AND Poricizs By WORLD

Bank Mission

The Minister of Revenne and Civil
Expenditure (Shri M. C, Shah): I
beg to lay on the Table a copy of the
informal Memorandum  containing
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some observations on Indian Econo-
mic Problems and Policies by the
World Bank Mission. [See Appen-
dix VI, annexure No. 61].

Shri K. K Basu (Diamond Har-
bour): It is a very important memo-
randum. We would like to have
copies of it.

Mr. Speaker: If copies are available
they may be placed in the Notice
Office and these hon. Members who
may want it may take it from there.

Shri K, K, Basu The hon. Minister
can have it cyclostyled and give us
copies.

Mr. Speaker: Will the hon. Minister
be able to supply copies?

Shri M. C. Shah: We will look into
it. If more copies are available, they
will be distributed to hon, Members.
Otherwise, we will place sufficient
number of copies on the Table of the
House and also in the Library.

*CORRECTION OF ANSWER TO
UNSTARRED QUESTION NO. 544

DEMANDS FOR SUPPLEMENTARY
GRANTS, 1956-57

The Minister of Revenue and Civil
Expenditore (Shri M. C, Shah): I
beg to present a statement showing
Demands for Supplementary Grants
in respect of the Budget (General)
for 1956-57.

DEMANDS FOR EXCESS GRANTS,
1951-52

The Minister of Revenune and Clvil
Expenditure (Shri M. C. Shah): T beg
to present a statement showing De-
mands for Excess Grants in respect of
the Budget (General) for 1951-52,

*See Part 1 Debates, dated 14th Augusr, 1956, Coly-1353-54.

425 L.S.D,
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DEMANDS FOR SUPPLEMENTARY
GRANTS, 1956-57 (TRAVANCORE-
COCHIN)

The Minister of Revenue and Civil
Expenditure (Shri M. C, Shah): I
beg to present a statement showing
Demands for Supplementary Grants
for expenditure of the Travancore-
Cochin State for 1956-57.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Frrry-EIGHT REPORT

Sardar Hukam BSingh (Kapurthala-
Bhatinda): I beg to present the Fifty-
eighth Report of the Committee on
Private Members' Bills and Resolu-
tions.

*CORRECTION OF ANSWER TO
STARRED QUESTION NO. 254

STATEMENT RE MEASURES FOR
CHECKING FOODGRAIN PRICES

The Minister of Agriculture (Dr. P.
§. Deshmukh): It is rather a long
statement running to 5} pages.

Mr, Speaker: He need not read the
whole of it. He may give an abstract
of it and place the statement on the
Table.

Dr. P. B, Deshmukh: I will read
about two pages. Otherwise, I will
have to make it extempore.

Mr. Speaker: Instead of reading
two pages, he may give a summary
of it.

Dr. P, 8 Deshmukh: I will place it
on the Table of the House.

Mr, Speaker All right; let it be
placed on the Table of the House.
Copies will be circulated to hon. Mem-
bers. [See Appendix VI, annexure No.
62].

14 AUGUST 1956
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ELECTRICITY (SUPPLY) AMEND-
MENT BILL, 1956

The Minister of Planning and Irri-
gation and Power (Shri Nanda): I
beg to move:

“That the Bill further to amend
the Electricity (Supply) Act, 1948
be referred to a Select Committee
consisting of Shri N. C. Kasliwal,
Swami Ramanand Shastri, Shri
Rup Narain, Shri Bishwa Nath
Roy, Dr. M. C. Jatav-vir, Shri W.
S. Kirolikar, Shri A. S. Damar,
Shri Ahmed Mohiuddin, Shri G.
H. Deshpande, Shri S. R. Rane,
Shri Debendra Nath Sarma, Shri
T. Sanganna, Shri Subodh Hasda,
Shri A. Ibrahim, Shri L. N. Mish-
ra, Shri Rajeswar PFatel, Shri Na-
val Prabhakar, Shri K. G. Wode-
yar, Shri N. P. Damodaran, Shri
I. Eacharan, Shri Ranbir Singh
Chaudhuri, Shri S. K. Kandasamy,
Shri Bijoy Chandra Das, Shri Sa-
dhan Chandra Gupta, Shri K. Ke-
lappan, Shri Kandala Subrah-
manyam, Shri N. C. Chatterjee,
Shri Tulsidas Kilachand, Shri
Benjamin Hansda and the Mover,
with instructions to report on
the opening day of the next ses-
sion, and that the number of per-
song whose presence shall be ne-
cessary to constitute a meeting of
the committee shall be five.”

Shri U. M. Trivedi (Chittor): The

" hon. Minister said that the number of

persons present necessary to constitu-
te a meeting of the committee shall be
5. It must be wrong.

Shri Nanda: There is some mistake,
It must be 15. But on my paper, the
number mentioned is 5.

Mr, Speaker: ] think the number of
persons in order that there may be
quorum is 5.

Shrimati Renu Chakravarity (Basir-
hat): Generally, I think it is one-
third of the total number of Members.

Shri B. 5. Murthy (Eluru): I think
this is one-third.

*See Part I Debates, dazed 14th Auzust 1956, Cols.1254
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Mr. Speaker: I will find out, and the
correct number will be mentioned
when I place the motion before the
House.

Shri Nanda: Before I start explain-
ing the principal clauses of this
amending Bill, I think I should indi-
cate the broad purpose of the changes
which are sought to be introduced
and the circumstances which are res-
ponsible for these proposals. It will
be necessary for me to make a brief
referrence to the background of this
legislation. The basic Act which is
intended to be modified is the Elect-
ricity Supply Act, 1948. Before that
Act was passed in 1948, the only law
on the subject was the Indian Elect-
ricity Act, 1910. This is still in force.
‘This Act deals with the issue of licen-
ces, the requirements of safety and in
a limited way the regulation of re-
lations between licencees and the
consumers.

Many Members of this House are
familiar with the provisions of the
1948 Act, because they themselves
took part in the making of it. The
object of this 1948 Act is the rationa-
lisation and development of produc-
tion and supply of electricity. For
carrying out the purposes of this Act,
two major agencies are created: The
Central Electricity’ Authority and the
State Electricity Boards. In addition,
the State itself has been assigned cer-
tain functions. The Central Electrici-
ty Authority is set up in order to de-
velop a sound, ‘adequate and uniform
national power policy and also in a
specific way to perform the functions
of arbitration between licencees and
the Government or the Board as the
case may be. The Board is a much
more important body. It has the
general duty of promoting the co-
ordinated development of the gene-
ration, supply and distribution of elec~
tricity within the State in the most
efficient and economical manner with
particular reference to such develop-
ment in areas which are not being
adequately served or are not being
served at all at the time,....
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Shri D. C, Sharma
Backward areas.

(Hoshiarpur):

Shri Nanda:....that is the areas
which have not had the proper bene-
fit of power and also to prepare and
carry out schemes to supply electri-
city, The Board is assisted by a State
Electricity Council which advises the
Board on major questions of policy
and regarding major schemes there
may also be local advisory committees.
The Board discharges its obligations
either by directly carrying out
schemes for generation and supply or
alternatively by purchasing the under-
taking of licences and or' by controll-
ing and regulating the business of li-
cencees. This control has two major
aspects: power to issue directions for
the achievement of maximum of
economy and efficiency in the opera-
tion of the licencee stations and seco-
ndly regulating licencees’ charges to
consumers which may also require
the constitution of a rating
committee. It has also an-
other kindred function in con-
nection with the amortisation and
tariff policies of local authorities. The
Board can help to extend loans to li-
cencees and the Board has further to
co-ordinate the activities with any
multi-purpose scheme in operation in
the area. This is briefly the picture
of the functions of the Board and how
it has to operate.

The State on its part comes into the
picture for several purposes. The
State constitutes a State Electricity
Council. The State may constitute
local advisory committees and regard-
ing any scheme estimated to result in
a capital expenditure exceeding Rs. 50
lakhs, the Board must have prior con-
sultation with the authority and if the
latter’s recommendations are not ac-
ceptable to the Board, then the Board
must secure the consent of the State
Government. The Board has to sub-
mit a financial statement to Govern-
ment and the State may make sub-
ventions, advance loans, accord san-
ctions to borrowings by the Board
and guarantee the Board’s loans. This
briefly is the background of the ex-
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isting law and it will now be easier to
comprehend the import of the
amendments which being sought to
be introduced, but before that 1
might explain also in a few words the
working of the existing Act.

Some of the provisions of this Act
are being put to good and effective
use. There has been slow progress in
respect of some other provisions. The
Central Electricity Authority has been
acting as arbitrator wherever requir-
ed. The portion of the Act which
regulates the licencees’ charges to the
consumer on the basis of the Sixth
Schedule has played a very useful
part in stabilising the rates and in
protecting the interests of the consu-
mers. The central purpose of the Act,
however, that is the creation of semi-
autonomous boards for rationalising
and developing the generation of po-
wer has been fulfilled only partially.
The position has remained static for
a long time but substantial advance
has been made during the last year
and a half. The provisions relating
to the constitution of State Electricity
Boards and advisory committes were
required to be brought into foree
within a period of two years of the
date of the passing of the Act. This
period, however, could be extended
by the Central Government. As most
of the States could not establish Elec-
tricity Boards due to some financial,
technical and administrative difficul-
ties, the period for the constitution of
the Boards had to be extended from
time to time, and now this extended
period is to expire on the 31st March,
1957. So far, the States of Madhya
Pradesh, Delhi, Saurashtra, PBombay
and West Bengal have constituted
Electricity Boards. All the remaining
States except four have also agreed
to set up Boards before the expiry of
the extended period. The matter is
being pursued with the Chief Ministers
of these States and it is hoped that
they would also agree to adopt this
arrangement before long.

Now, how does the need for amend-
ing this Act arise? For a considerable
period the question of making impro-
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vements in the Act has been under
consideration. The call for these
changes has come from three direct-
jons. The States have been insisting
upon the Central Government to in-
troduce certain modificationg in
order to strengthen their hands vis-a-
vis the Boards. The electricity under-
takings, on the other hand, through
their Federation, have been pleading
for the redress of what, according to
them, are their grievances in certain
matters. And thirdly, the working of
the Act has itself disclosed a num-
ber of anomalies and loop-holes
which it is intended to remove
through this Bill.

This process of consideration has
taken a fairly long time. A draft Bill
was prepared and circulated to all the
State Governments and the Federa-
tion of Electricity Undertakings of
India in 1951. Comments were receiv-
ed and they were examined in con-
sultation with the Central Water and
Power Commission, and fresh draft
Bill was prepared in the light of the
criticism received. This Bill was
again circulated to all the States and
to the other bodies concerned and
their opinions were received, and in
the light of all these suggestions fresh
discussion of the provisions occurred
at an inter-State conference in Feb-
ruary, 1955. The representatives of
the Federation of Electricity Under-
takings of India were also given an
opportunity to be heard. The Bill
presented to the House is largely based
on the decisions taken at this confe-
rence and in the course of these deli-
berations.

I have mentioned three sources
from which the amendments have
been derived. I shall briefly explain
the proposals under each head. First-
ly the State Governments, They were
very keen that the Act should be
amended to enable them to exercise a
larger measure of control over the
activities of the State Electricity
Boards in matters of policy. It was
recognised that such powers were de-
sirable in the interests of smooth ad-
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ministration and to enable the State
Governments to discharge their res-
ponsibilities adequately. It is there-
fore proposed to vest the State Gov-
ernments with powers analogous to
those exercisable by the Central Gov-
ernment over the Damodar Valley
Corporation. These provisions would
empower the State Governments to is-
sue directions to the Boards in mat-
ters of policy and to remove the en-
tire Board if it refuses or fails to com-
ply with certain directions. It is also
intended to lay down that the appoint-
ment of the Secretary of the Board
shall be subject to the approval of the
State Government. With the same end
in view provision has been made in
the amending Bill requiring the
Boards to consult the State Govern-
ments in the preparation of schemes
costing over Rs. 10 lakhs. Hitherto
such consultation was not necessary.
The power to direct the amortisation
and tariff policies of local authority
licencees is now wvested in the State
Electricity Boards exclusively, but in
the amending Bill it is proposed that
the Boards should exercise this power
subject to the approval of the State
Governments.

This is one part of the amendmenfs
and I mentioned three. The
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in the money market, it is proposed
to link it with the bank rate and fix
it at two per cent above the latter.

There is another provision made in
connection with the licensees, which I
have to explain. Under the provi-
sions of section 8 of the Finance Act,
1955, section 10 (2) of the Indian In-
come-tax Act, 1922, was amended, to
provide for a deduction called the de-
velopment rebate equal to 25 per cent
of the actual cost of new plant and
machinery installed after the 31st
March 1954, for the purpose of com-
putation of taxable profits. The effect
of the allowance is to reduce the tax-
able profits of an assessee. The elec-
tricity supply industry can avail of
the benefits of this rebate, only if the
licensees have been permitted by the
amendment to the Act to pool the
difference between the amount which
would have been payable, if the de-
velopment rebate had not been grant-
ed, and that actually paid after mak-
ing allowance for the development,
rebate, into a reserve, and to utilise
these accumulations for development
purposes. Otherwise, this will dis-
appear in a reduction in the rates. It
is, therefore, proposed to amend the
Act to provide for the creation of this
development reserve and permit the

is that which relates to the licencees
themselves. The private sector of in-
dustry, since early 1951, has been
persistently requesting for an increase
in the standard rate of reasonable
return from five per cent to six per
cent, on the plea of difficulty in se-
curing the capital required for the
development of the industry. In 1948,
when the principal Act was passed,
the bank rate was three per cent, and
the standard rate was fixed at five
per cent, that is to say, there was a
margin of two per cent. It has been
felt that due to the increase in the
bank rate from three to three and a
half per cent since 1951, an increase
in the standard rate by half a per cent
is justifiable, and this would be in
conformity with the original inten-
tions. With a view to securing an
automatic adjustment of the stand-
ard rate in response to the changes

L to utilise it for expansion
of their supply and distribution sys-
tems. The licensees, however, would
not be permitted to increase their re-
turn, that is, to earn the reasonable
return on the assets financed from the
this reserve. It 1is also pro-
vided that the balance in the reserve
as well as the assets formed out of it
may be handed over to the purchaser
without any compensation, in the
event of the undertaking changing
hands. I have dealt so far with two
aspects of the amendments.

The third relates to the changes
which have become necessary on ac-
count of the deficiencies that have
been revealed or disclosed in the
course of the working of this Act
Some of these deficiencies and loop-
holes relate to the regulation of the
financial operations of licensees, which
led to abuses by certain lcensees to
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the detriment of the interests of the
consumers in the past. I shall enu-
merate in the order of importance,
the relevant provisions, which, at the
moment, give rise to this sort of abuse
or exploitation, and to the enlarging
of the profits of the licensees at the
expense of the consumers.

The first is the charging by the
1 of 1 ging agent’s remu-
neration and office allowance, in addi-
tion to the pay of a managing director
or manager employed. The second is
charging interest on loans and deben-
tures, as an item of operating expen-
diture, in addition to earning reason-
able return thereon, resulting in a
double return for the licensees on this
investment. Similarly, they are earn-
ing reasonable return on amounts in-
vested out of the depreciation reserve,
outside the business of electricity sup-
ply, in addition to the earming of in-
terest or devidends thereon. This also
means a double return. Further, there
is an earning by the licensees of rea-
sonable return on security deposits of
the consumers and assets financed out
of the tariffs and dividends control re-
serve, created out of the consumers'
money. It is proposed to provide for
reduction of rates for licensees, in case
their clear profits exceed the amount
of reasonable return by 15 per cent.
Hitherto, if hon. Members would refer
to the Aect, they will find, that this
figure has been 30 per cent. This 30
per cent is being reduced to 15 per
cent. This provision refers to the po-
sition of the licensees in relation to
the consumers.

Some amendment is also required
in relation to the boards in order to
improve and strengthen their posi-
tions. Under the existing provisions
of the Act, interest-free loans granted
to the boards by the State Govern-
ments are repayable out of the reve-
nues. In the case, however, of elec-
tricity supply licensees, loans are not
repayable out of the revenues but
are redeemed by raising fresh share
capital. Thus, the State Electricity
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Board is burdened with heavier finan—
cial responsibility than the licensees.
So, with a view to reducing the capi-
tal liabilities of the board and enabl-
ing it to supply electricity at compe-
titive rates, it is proposed to delete
the provision relating to the redemp-
tion of loans out of revenues; such
loans would then be treated an the
same footing as interest-bearing loans,
and will not be repayable in this
form. Provision is also proposed to
be made to enable the State Electri-
city Board to repay the loans borrow-
ed from sources other than the State
Governments, out of the accumula-
tions in the depreciation reserve, ins—
tead of out of the revenues.

Another change has been. made,
which is of considerable importance.
The accounts of the boards, under the
existing provisions, are to be audited
by a person qualified to act as audi-
tor under the Indian Companies Act.
In view, however, of the fact that the
bulk of the finances of the boards are
provided by the State Governments,
control over the financial operations of
the boards is proposed to be tighten-
ed, by subjecting them to the audit
of the Comptroller and Auditor-Gene-
ral of India.

I have now to deal with one more
aspect of this amending Bill, and
that is in regard to the economic con-
sequence of these changes. I have
heard hon, Members say that there
is going to be an increase in the-
standard rate for earning the reason-
able return. The question then arises.
as to what its implications are, so
far as the consumers are concerned.

Shri Sinhasan Bingh (Gorakhpur
Distt—South): I could not follow
what the Minister said.

Bhri Nanda: I have explained that.
the tariff rates or the rates for the
consumers are, under the present Act,
based on & certain calculation of the-
capital base and on that a certain.
reasonable return which is to be:
charged, say, five per cent. Rates have-
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to be so framed that this does not ex-
ceed five per cent, except that there
is now this change, namely the margin
of 30 per cent in the old Act is now
reduced to 15 per cent. If there is an
excess to the extent of 15 per cent, it
has been shown how it is to be used.
Now, the new position that is being
created is that the return of 5 per
cent will become 53 per cent. That
is so, because when the Act was pas-
sed, the bank rate was at three per
cent, and the reasonable return was
five per cent, and there was a diffe-
rence of two per cent, but now that
the bank rate stands at 3} per cent, it
stands to reason that the reasonable

return may be 5} per cent. But ac- *

tually, the language now used in this
Bill is in different terms. It makes it
a kind of automatic adjustment with
any fluctuations in the bank rate; that
is to say, the difference of two per
cent is going to be maintained. That
makes things smoother.

But as I said, the question would
still arise as to what it means for
the consumers of power. How much
more are they going to pay, because
of this increase of half a per cent? I
am in a position to inform hon. Mem-
bers that actually, the outcome of this
change is going to be for the benefit
of the consumers and not against
them.

On the whole, there is going to be a
substantial reduction, and not an in-
crease. Now, the question will be
asked, how, when we are giving more
on the hand, it is going to lead to a
reduction in the rates charged by
them. The explanation is contained
in what I stated earlier, namely that
we are removing certain anomalies
that were present, whereby the licen-
sees were able to charge interest on
debentures and loans on the one side,
and at the same time include these
loans in the definition of capital base
and thus earn five per cent on them.
This has now been discovered, and
therefore, this is being taken out.
Therefore, a very considerable benefit
will arise to the consumer, because he
will not be liable to pay this double
charge, but he will have to pay only
once,
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There are certain other changes of
the same kind which I have mention-
ed. I won't take the time of hon
Members to repeat them, but when
we come to the clauses, it will be pos-
sible to explain them at fuller length.
Since they are now being abolished
and a more rational scheme is now
going to be enforced, it will be possi-
ble to see what the net result of these
changes is going to be, that is, half
per cent increase on the side and
these deductions on the other side.

With a view to ascertaining the
effect of the amendments incorporated
in the Bill on the rates of supply of
private licencees, the statements of
statutory accounts of 290 licensees
were examined and it was found that
the maximum profit permissible under
the Bill would be lower than permis-
sible under the Act in the case of 287
undertakings; only in the case of 3
undertakings, the maximum permis-
sible profit would be higher under the
Bill than under the Act. Further, if
all the licensees were, hypothetically,
to charge such rate of supply as would
enable them to earn the maximum
clear profit under the provisions of
the Act and of the Bill, that is, com-~
paring the two, the average rate of
supply under the Bill would be 5-23
per cent lower than payable under
the Act. That is the net result.

However, the scrutiny of the afore-
mentioned 290 accounts discloses that
131 undertakings actually earned clear
profits up to the maximum permissi-
bles return; 72 undertakings earned
profits which were less than the
permissible return and 87 undertak-
ings worked at a loss—this was the
actual picture of these 159 (72 plus
87) companies. They could not earn
the maximum permissible profits even
under the existing provisions of the
Act.

The inference, therefore, is that
their business conditions were such as
would not permit them to enhance
their rate of supply to secure the
maximum clear profit permissible
under the Act. The question of their
increasing the rates of supply with a
view to earning even a higher return,
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therefore, does not arise in actual
practice. The accounts of the remain-
ing 131 undertakings indicate that to
earn the permissible return of 2 per
cent above the bank rate under the
Bill, 7 undertakings would have to
increase their rate of supply by an
average of 4.25 per cent and 93 under-
takings would have to reduce their
rates of supply by an average of 486
per cent—reducing cost of the other
factors which I pointed out—and
finally, the rates of 31 undertakings
would remain unaffected.

The overall effect of the amend-
ments incorporated in the Bill on the
rates of supply of the undertakings of
the first two categories above, would
be a reduction of 3'86 per cent. This
is the net effect of the various
changes operating on one side or the
other on the interest of the con-
Sumers.

" Therefore, I think hon. Members.

would be pleased to see that while
we are making a change in an upward
direction for the purpose of the rea-
sonable return to the licensees for
good reasons, we are also able, at the
same time, because of having dis-
covered certain loopholes, which we
are now removing, to see to it that
the consumers’ interests do not suffer,
but that they benefit.

This is broadly the picture of the
new Bill and of the Act if these
amendments are accepted. I hope
that the Motion will be accepted by
the House.

Mr. Speaker: Hereafter I would
like that the names of Membters of the
Select Committee be given in advance
so that the list may be typed and cir
culated to hon. Members. This is t¢
enable any hon. Member who looks
into the list to make a suggestion as
o whether some Members have to be
removed from list and the names of
others added and so on. At any rate,
at the last minute the list ought not
to be handed over to me like this. I
have not even got a copy with me.
As regards the point aised earlier
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about the number required to consti-
tute a sitting, it is 10.

Motion moved:

“That the Bill further to amend
the Electricity (Supply) Act,
1948, be referred to a Select
Committee consisting of Shri N.
C. Kasliwal, Swami Ramanand
Shastri, Shri Rup Narain, Shri
Bishwa Nath Roy, Dr. M. C.
Jatav-vir, Shri W. S. Kirolikar,
Shri A. 5. Damar, Shri Ahmed
Mohiuddin, Shri G. H. Deshpande,
Shri S. R. Rane, Shri Debendra
Nath Sarmah, Shri T. Sanganna,
Shri Subodh Hasda, Shri A. Ibra-
him, Shri L. N. Mishra, Shri Raj-
eshwar Patel, Shri Naval Prabha-
kar, Shri K. G. Wodeyar, Shri N.
P. Damodaran, Shri I. Eacharan,
Shri Ranbir Singh Chaudhuri,
Shri S. K. Kandasamy, Shri Bijoy
Chandra Das, Shri Sadhan
Chandra Gupta, Shri K. Kelap-
pan, Shri Kandala Subrahman-
yam, Shri N. C. Chatterjee, Shri
Tulsidas Kilachand, Shri Benja-
min Hansda and the Mover with
instructions to report on the
opening day of the next session.”

The number of Members whose
presence shall be necessary to consti-
tute a meeting under the rules shall
be ten.

Shrimati Renu Chakravartty: Mr.
Speaker, Sir, this Electricity (Sup-
ply) Amendment Bill of 1956, is very
important and it has not come a day
too soon. As a matter of fact, you
know that Shri Sadhan Gupta and I
had already moved for certain
amendments to this Act affecting the
workers. It is good that an all-com-
prehensive amending Bill has been
brought forward, because electric
power is one of the basic things which
are necessary for the industrialisa-
tion of our country; as a matter of
fact, it is needed for all development.
It is needed for the small-scale and
cottage industries where we are turn-
ing over more and more to the utili-
sation of power. Then there are our
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own State projects and irrigation pro-
jects and other projects which require
an increasing amount of power; so
also is the general industrial develop-
ment of the country.

As a matter of fact, I am also re-
minded of the early days when the
Soviet Power came into being. At that
time, Comrade Lenin had said that
Communism actually meant Soviet
power plus electricity. Electricity is
such an important thing. Therefore,
I am very glad that this Bill has made
the State, that is, the State Govern-
ments and the Central Government,
responsible to a large extent for
shaping the policies regarding electri-
city and power as well as for seeing
that along with industrialisation, the
consumers as well as the workers get
some benefit out of it.

During the last few years, the State
has entered more and more into this
field. As a matter of fact, there is the
D.V.C,, there is Bokaro which is gene-
rating power, there is Bhakra-Nangal.
More and more, the State has come
into its own in this important sector.
Therefore, it is all in the fitness of
things that the public sector must
have a predominating voice in this.

As a matter of fact, Shri Nanda has
given a sort of general idea about the
280 concerns which they have looked
into. I come from the city of Cal-
cutta where we know the working of
one of the biggest monopolies in elec-
tricity, the Calcutta Electric Supply
Corporation—one of the biggest
British monopolies in our country.
There, we have seen one of the rea-
sons why electricity is neither cheap
nor is utilised for the national good.
It does not go into sectors which does
not give a. quick return. It is this
private profit idea which has actually
:iet:l back the development of electri-

Therefore, I feel that this is a very
important Bill. I hope that the Select
Committee will go into every clause
of this Bill very carefully to see that
the objectives which we have in view
are really attained, and specially
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from the point of view of not allow-
ing this important basic industry of
electricity to be left as a source of
private profit.

Now, coming to one very important
point—I was rather disappointed that
Shri Nanda did not pinpoint one of
the most important ideas of computa-
tion—shall I say, novel idea—of pro-
fits in this industry. The biggest
weakness in the Act which relates to
this, is that it allows the computation
of profits on the capital base and not
on the paid-up capital Generally,
we lknow that profit is computed on
the basis of the paid-up capital, on
the assets, etc. Here, it is peculiar
and it is based on capital base. The
House should understand what this
capital base is because if one goes
into the fact as to how this capital
base works out, one will understand
that the amount of profit that is
already given to this industry is
something which is not given to any
other industry.

I should have liked a differentiated
approach to the big monopoly com-
panies and to the smaller companies
which are functioning under certain
handicaps in smaller urban areas and
in rural areas, where we want cheap
electricity. Therefore, I feel that this
Bill should have some sort of a dif-
ferentiated approach to these various
sectors to which we will have to give
electric power. That is not there.

Mr. Speaker: Are there not differ-
ent rates charged for lighting and
pumping water for agricultural
purposes?

Shrimati Renu Chakravartty: Yes,
Sir. I am just trying to show that
there are certain difficulties which
are a great disadvantage to certain
small companies. They are working
in sectors where there is no possibi-
lity of quick return. In a city like
Calcutta or Madras there are big units
and big industries and the companies
functioning there have got certain
advantages. This method of comput-
ing will give them much quicker
returns than the smaller companies
which start working in small urban
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areas where there are not many con-
sumers; nor are there big industrial
units in large numbers. This should
be looked in. I would not be able to
make any specific recommendation
but I feel that there should be a dif-
ferentiated approach to these different
sectors. Some more checks should
have been put on the big monopolist
concerns and certain advantages
should have been given to the smaller
companies which function under cer-
tain handicaps.

I now come again to the question
of capital base. ‘Reasonable return’
under this Act is computed by the
addition of the sum found by apply-
ing the standard rate—formerly five
per cent but now it is increased by
half per cent, which is the Reserve
Bank rate—to the capital base and
all investments other than from con-
tingency and the unutilised deprecia-
tion fund which could not be used for
the development of electricity under-
takings plus an amount equal to half
of one per cent on any loan of the
board. These computations are com-
plicated but I will show how exactly
it works out in the case of the Cal-
cutta Electric Supply Corporation.

The ‘reasonable return’ is five per
cent of the capital base. What is the
capital base? According to Schedule
VI, it means the sum of the original
cost on fixed assets, intangible assets,
original cost of works in progress and
all investments. Certain checks have
been put here by this Bill and there
is no doubt about it. It has limited
the amount on account of working
capital to the depreciated cost of the
capital and several other limitations
have been put. But it is very com-
plicated. That is why it would have
been Dbetter to base profit not on
capital base but on paid-up capital.

‘Clear profit' means the difference
between the income and expenditure.
The term ‘income’ includes rates,
rentals, sale or repair of lamps, ete.
Expenditure includes even such items
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as income-tax and other things. ‘Rea-
sonable return’ is five per cent on the
capital base plus the income derived
from investments other than those
made under paragraph I of the Sixth
Schedule plus half of one per cent on
loans advanced by the board.

Mr. Speaker: The present Bill
wants to avoid the interest and the
reasonable return both.

Shrimati Renn Chakravartty: 1
come to that; I will come to the good
points in this Bill. Certain checks
have been put. But the very basis of
computation should have been chang-
ed.

How does this reasonable return,
according to the Calcutta Electricity
Supply Act, work out in the case of
the Calcutta Electricity Supply Cor-
poration? The capital base in the
year 1950 was about £17 million. This
was the figure submitted by that Cor-
poration to the West Bengal Govern-
ment. The paid-up capital at the
close of that year was only £6 mil-
lion. On a capital of £6 million, the
capital base worked out to £17 mil-
lion. You can now calculate on this
capital base at five per cent, the
standard rate. It will be rather a
huge figure. That is why I feel that
it is very important. In this particu-
lar case, it is three times the paid-up
share capital of the company. So,
this company can earn a clear profit
after providing for taxation and re-
serves; it would be twenty per cent
of the paid-up share capital invested
by the shareholders. This is a most
generous return. In this amendment,
we should have had a much simpler
formula of computation of profit, as in
the case of most of the other com-
panies. These complicated systems of
calculation always enable the bigger
companies to make so0 much more
profit while the smaller ones will not
make so much profit. Now the boards

. accounts will be coming under the

Auditor-General. But, I still feel
that it would have been better if we
had the computation on the basis of
the paid-up capital; it would have
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been simpler. In the case of small
companies, their capital base will be
much smaller and will be almost the
same as paid-up capital I have got
the views of some of the employees
of bigger companies; they have sent
me their views. For instance, the
Salem-Erode Electricity Distribution
Company Ltd. employees had sent me
their views. If a company has big
assets, naturally its capital base
would be much bigger. In the case of
small companies which have come
into existence later, the capital base
would be much smaller and so their
returns would be much smaller.
Therefore, weightage should have
been given in favour of smaller com-
panies. This is one of the biggest
drawbacks of this measure. The de-
sirability of computing profit on paid-
up capital and not on capital base is
one of foremost points which I want-
ed to emphasise.

There are certain changes and we
welcome them. The Act of 1948 al-
lowed a licensee to have a clear pro-
fit which would exceed reasonable
return by thirty per cent. Now, it
has been reduced to 15 per cent.

Mr. Speaker: It continues. 75 per
cent of 30 per cent—that is, one-
fourth is allow If it is 15 per cent,
half of that is 7.5 per cent. How is
it less?

Shrimati Renu Chakravarity: That
was exactly what I was going to
point out. I want the hon. Minister
to reply to this. I do not know how
far I am correct. When I went into
the details of this, it looks as though
the consumers are the sufferers. The
upper limit of clear profit is reduced
by this Bill from 30 to 15 per cent
but this is done actually at the cost of
the consumer. By the 1948 Act, if
the clear profit is above the reason-
able return, one-third of such excess
would be at the disposal of the under-
taking, one-third would go towards
the tariffs and dividends control re-
serve and one-third would go towards
rebate to the consumer. Now, what
is happening wunder this Bill? The
rebate question will arise only if the
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clear profit is above 15 per cent of
reasonable returns. It will arise only
then. Even then the amount avail-
able might be found to be less than
what was in the earlier Act. Thai is
what I was feeling; I have not worked
out the details.

Now the Company is also being
given the right to carry it over for
distribution to consumers in future It
sounds innocent enough. But I would
like to show its pernicious effects.
‘What happened because of this carry-
ing over in the case of the Calcutta
Electricity Corporation? The West
Bengal Government permitted the
Calcutta Electric Supply Corporation
to use excess profits from 1949-52 in
financing capital extension pro-
grammes subject to a gradual repay-
ment to a special reserve to be creat-
ed from clear profits. The Company
has a big right to keep it in reserve
to repay later on. What did this
Company do? In 1950, the Company
made an excess profit of Rs. 255,000
over the reasonable return. The rea-
sonable return was Rs. 888000 or so
and on top of that the excess profit
was Rs. 255,000 What did this per-
mission to use the excess profits for
extension programmes mean? It
meant keeping the profit which
should have been used for the relief
of the consumer away from benefit-
ing them first. Then, secondly, it
meant immediate inflation of the
capital base; because the capital base
itself became inflated, it in turm
meant more clear profits for the com-
pany. The licence of the Caleutta
Electric Supply Corporation is going
to lapse in 1970 and there may be a
chance of nationalising the company.
Then, the calculations of the compen-
sation will also be highly inflated. I
say that one has to look into this
thing very carefully if you allow
them to keep the amount which
should go as rebate to the consumers,
to be repaid later on. This may be
utilised for inflating capital which
will mean higher clear profits which
will increase the profit-motive of the
big companies. That is why I fetl
that the whole calculation has to be
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gone into very carefully by the
Select Committee.

There are certain very good points
in this Bill. Certain checks and
‘balances have been introduced in this
Bill against old and big companies
artificially inflating their figures. In
the distribution of revenues one good
thing has been introduced and that is,
the intangible assets of the compuny
like goodwill etc. have been limited
to the extent of the actual wvalu=
appropriated in the year for that pur-
pose. You cannot allow that to be
vague. It should be limited to the
extent that is provided for that very
purpose in that year. That is a good
thing; and this limitation will reduze
the capital base.

Then again, the question of contri-
bution to the general reserves is re-
duced from 1 per cent of the original
cost of the assets to § per cent of the
original cost. This also, I think, is a
good limitation. Depreciation reserve
has also been reduced. We used to
find huge amounts used as deprecia-
tion reserve by big companies like the
Calcutta Electric Supply Corporation.
By the 1848 Act, the depreciation rw-
serve was allowed on the scaie laid
down in the table in the Seventh
Schedule. It was such amount as 1t
would be if made annually througn-
out the prescribed period and accu-
mulated at compound interest at the
rate of 4 per cent per annum subjoct
to a limit of 90 per cent of the origi-
nal costs of assets. By the 1956 Bilj,
you are reducing 4 per cent to 2 per
cent. These are small pcints.

But what is good in this. Depre-
ciation Reserve, over and above the
above calculation, is allowed at inte-
rest at the rate of 3 per cent per
annum on sums at the credit of the
Depreciation Reserve, This overall-
blank 3 per cent has been abolished.
That, I think, is a good thing and it
limits the amount of inflated reserves
which are kept there. Otherwise,
that in itself would go to increase the
«<apital base in an unjustified manner.
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Since depreciation reserve has top
priority in the liabilities of the Board,
this limitation is good because the
rebate is made a liability oa the
revenues of the Board and it gives a
chance to the consumer. I admit that
they have specified after what point
the rebate comes in. But, in any case,
payment of rebate to consumers is an
jtemn of liability on the revenues of
the Board and that is an important
and welcome step. ’

I am glad that certain impetus has
been given to the development of
electricity. As I said before, the pro-
duction of electricity has been guided
by the profit motive rather than the
needs of the country, especially the
small-scale and village industries.
Recently, I went to Ludhiana in
Punjab and I was surprised and
amazed at the tremendous initiative
of the small-scale industrialists.
They invest Rs. 5,000 or Rs. 10,600
and start making spare parts, spare
motor parts, cycle parts, sewing
machine parts and even machine tool
machinery. But the biggest difficulty
is that they do not get power. They
have started industrial estates, where
you have all the industries put
together, but what ig§ the good unless
they are able to get electricity? It
is not a wvery big city with a lot
of people wanting this power and
yet there is great shortage of power.
This impetus to the development of
industry without profit motive should
be there and it is an important thing
to note.

I think there is one thing that has
to be taken into consideration. After
seeing Bokaro, I think, it is impor-
tant, the charges for utilising the un-
utilised capacity by the Board of
transmission lines of licencees. For-
merly, they. were inflated by charg-
ing interest on the original cost.
Even though these transmission lines
had been put up 50 years ago, the
entire capital expenditure would be
taken into account in computing the
charges which will be made for the
utilisation of unutilised power. At
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least in this Bill, the interest on the
depreciated cost of the line will only
be considered in future. I think the
whole thing should be gone into
more fully.

The other point which I want to
say is this. I went to Bokharo and
1 say how the State is spending crores
and crores of rupees on this fine elec-
tricity generating plant. I asked what
was the cost of the bulk supply. I
forget the figures but I was given an
extraordinarily low figure for this
bulk supply. I asked specifically
what percentage of it is actually used
by the village and dectntralised in-
dustries. I put this question on the
floor of the House also. I am sur-
prised to find that the bulk of it is
today used by the Calcutta Electric
Supply Corporation, the Indian Iron
and Steel Company, Burnpur, and
even Tatas, It is these big monopo-
lists that are taking the bulk supply.
We should see that we are able to
get this energy which we are gene-
rating at much expenditure to State
without allowing for a large margin
of profit to these middlemen, shall
we say, who come in the form of big
industries. We should see that at
least a, large portion of the energy
which is produced by the State at
these organisations like the Bokharo
should go to the benefit of the small
rural and village decentralised indus-
tries. This is what I felt and this is
an aspect of the entire matter which
has to be taken into consideration by
the Select Committee, It is no
doubt a technical matter, but I do
think that our Minister and his big
army of technicians will be able to
explain these to the members of the
Select Committee.

There is a new idea that has emer-
ged in this Bill, the idea of a Develop-
ment Fund. It is good that the deve-
lopment rebate which has been al-
lowed today under the Income-tax
Act is going to come as an invest-
ment for the purpose of the develop-
ment of electricity itself. That is a
good thing. I also appreciate that in
the computation of the capital base,
some change has been made. Former-
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ly, all depreciation funds could be
utilised for investment in any other
concern, other than that of the Elec-
tricity Supply, except those of fixed or
intangible assets. Beyond that, all
money which was in the deprecia-
tion fund could be utilised for invest-
ment in any other concern. Now the
Government or the Central Autho-
rity has to be satisfied that the needs
of the development of electricity have
been fulfilled, and only that which
is in excess of that will go into the
computation of the capital base. That,
I think, is a good thing, and I hope
that the State will guide the policy
that has been laid down here, that
the State will be the ultimate autho-
rity to guide the policy of how and
where to develop, where to give cer-
tain rebates, where to give certain
cheap rates, and where to give high
rates, etc. If this is done, I hope that
very good checks will be kept with a
view to seeing that it will not allow
profit to be the only motive for the
development of electricity and that
a good and fair share of power will
be given to the village and small-
scale industries to meet their needs
of electricity.

1 pM.

One or two other points and I will
finish, and that is on the question of
the Rating Committee. The other
important factor in the electricity
world is the consumer. The hon.
Minister has already tried to assure
us that in spite of the fact that half
a per cent, has been increased in the
standard rate, something like 386
per cent. reduction in rebate will be
given. I will have to look into the
details that he has given us, and I
certainly hope that what he has pro-
mised us will come true. As far as
the small-scale industries are con-
cerned, the rebates should be much
lower, even if it means subsidising.

The Rating Committee can change
rates provided : the licensee is gua-
ranteed clear profit which together
with sums in tariffs and dividends
control reserve affords him a reason-
able return. Again coming back to
the question of reasonable return, I
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have tried to pomt out to the House
that even now this should be gone
into, that is, whether in such a basic
industry as electricity we should
allow the possibility of any high
profits in spite of the limitations and
checks, that have no doubt been put
upon what existed before, in this
Bill. I am glad that the tariffs and
dividends reserve have been includ-
ed in this clear profit, because until
the clear profit exceeds 15 per cent.
of reasonable return, there is no ques-
tion of rebate. If in addition to the
clear profit, the dividend control
reserve and tariffs are included in
this, the upper limit of reasonable
return will be reached with lesser
clear profit and there will be some
chance of rebate or possabihty of re-
bate being there.

Regarding the Rating Committee
I would like to say that it is impor-
tant that we have a certain definite
attitude towards these Committees,
Councils, towards these Boards, etc.
1 feel very disappointed that in the
Bill nowhere do we find that the con-
sumer's interests or the labour in-
terests are actually represented on
these Boards, nor on the Rating Com-
mittee, nor on the Councils, nor on
the Advisory Committees, nor on any
of the other committees that have
been recommended in this Bill. I
feel that this is an important thing
because it is necessary for us to
have the opinions of all sections who
are closely connected with the use
and supply of electricity. Therefore
1 feel that in these committees the
interests of the consumer, the inte-
rests of labour, the interests of in-
dustry and the interests of Govern-
ment should be represented so that
an overall and comprehensive atti-
tude towards the entire matter can
be taken.

I welcome also the inclusion of
bonus as an allowable item of ex-
penditure, which was not there in the
original Bill, in schedule VI. I am
glad we have brought forward this
particular thing as an amendment in
a Private Member’s Bill and the hon.
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Minister has included it here. I know
that after the first judgment was
given by the Bombay Labour Tribu-
nal, later on another judgment was
given whereby the earlier refusal
to accept bouns as an allowable item
of expenditure was reversed. But it
is good that here we have included
it in the item of expenditure. I think
this is a good beginning, and if we
can also utilise the experience and
knowledge of the workers in fixing
not only the rates, etc, but also in
the development of the policies to be
undertaken for the growth of this
important sector of our industrial
advancement, it would be a very good
thing. When I visited Bokhare, I met
many fine young men who were
working there enthusiastically and
with patriotism and who wanted that
development of electricity should
advance further. They had much
more working knowledge of this in-
tricate industry than many of us sit-
ting here and talking about it—in
fact we can learn much from them
because they are the people who are
working there and it is for them to
tell us how to advance this industry,
how to work it economically, where
we should be able to effect economies,
where we should invest, how to
develop, etc. They know where the
shoe pinches and, therefore, all these
things should be got from them. I
feel that their representation, their
guidance, their help, their co-opera-
tion and their assistance should also
be found in the various Boards and
Committees that are set up.

With these few words I recommend
that the Select Committee should go
very carefully into this rather tech-
nical and rather difficult amending
Bill, which actually affects the life
of millions of our people who are to-
day expecting electricity and power
and modern methods of industriali-
sation for the development of our
country and for the nation's prosperi-
ty in general.

wft frgrem fag: ag fadas v avg
&1 ag o aww F vt § o fedw F
s} avs faoeft # @i § o g
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F was fag q@C A IO W

g0 €W fadu® &1 99T T E |
Shri T. N. Singh (Banaras Distt.—
Fast): Mr. Deputy-Speaker, Sir, 1
have not many points to make in re-
gard to this Bill but I do hope that,
when the Select Committee con-
siders this very important measure,
- one aspect of the problem will be
kept in mind. I refer to the mono-
polistic character of every electricity
concern. Now, wherever a monopoly
operates, it becomes the duty of the
Government, which represents the
general public and the consumers of
the particular concern's products, to
see that the consumer is not put at
a disadvantage. That is an accepted
principle. Take the instance of the
Railways. The Railways are a mono-
poly. But the Parliament has got
constant and continuous control over
the administration of the Railways.
The Railway Minister can be any
day asked to explain his conduct or
the administration’s conduct in any
matter whatsoever. These electricity
concerns are also more or less of the
same nature. Whereas there is only
one concern in the case of the Rail-
ways, which is directly subject to
parliamentary control—its budget
and other things are all put before
the Parliament—all kinds of electri-
city concerns are functioning in all
corners of the country. Unless some
method is devised which will take
the place of parliamentary control, I
am afpaid the interests of the con-
sumers will not be safeguarded. It
is for this reason, principally, that I
have got up to -participate in this
debate. When I looked at the pro-
visions of this Bill, as to how the
rates which principally affect the con-
sumers, would be controlled or re-
gulated, I found that there is provi-
sion for a rating committee which
will look into any petition or repre-
sentation made by an electricity con-
cern for enhancement of rates. I
naturally thought that the consumer
was being protected because somebody
will look to it so that the rates are
not easily raised. But what about
the position when the rates are al-
ready high and the consumer claims
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that there is a case for reduction?
There is no committee to look into
such a representation if made by con-

-sumers. There is no-provision for

that except that the State Govern-
ment concerned may step in at their
own sweet will. The initiative is
left in the hands of the State Gove-
mment or the electricity company
in the matter of reducing or enhanc-
ing the rates. I wish in this matter
initiative was given to consumer
himself. If the consumers were to
make a representation, to whom
shall they make it and who will con-
sider their representation? There is
no such provision in this Bill. I feel
it is a serious lacuna and it should
be remedied

I am sure it should not be, and it

" will not be, the intention of the

Government that monopolistic con-
cerns spread all over the country
should become semi-autocrats in this
matter and go on levying their rates
as they please for some length of
time at least. It may be argued that
the State Government is there and
if the companies are earning huge
profits the State Government will step
in. But the State Government can
step in only after it has got the audit
report. If, after seeing the audit re-
port, the State Government. is con-
vinced that exhorbitant rates are be-
ing charged, there is surplus profit
left and the consumer can be benefit-
ed out of the surplus profit, then only
the Government will step in. This
position they will know only after
two years, It is common knowledge
that audit starts three or four months
after the conclusion of a financial
year of the company, and it takes

the directors and a meeting is held.
Only after that the report is avail-
able to the State Government. Then
it will take another three to six
months—according to the manner in
which a Government functions—for
the matter to be taken up. And when
the matter is taken wup, the same
situation may not exist and electri-
city concerns will resist any inter-
ference in this matter. Every busi-
ness-man would like to make as much
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profit as possible. So I envisage that
it may take anything from 2 to3 years
for the State Government to step in
and by that time, who knows, the
situation might again have changed
so that the company can go to the
Rating Committee saying that the
“whole situation has changed, and you
cannot do anything on the basis of
a report which is two years old.

I was thinking that in the case of
other monopolistic concerns there is a
system whereby the interests of the
consumers are protected against
monopolies.

In America, in England and in
some other countries in the West,
there is a system whereby the con-
sumer is protected. In America, there
is an Inter-State Commission which
hears appeals from consumers against
any railway administration of that
country. The Commission says that
a particular rate is reasonable or
unreasonable and that a particular
rate should be reduced. I see no such
provision in this Bill. America may
be dubbed as a capitalist country
but there, we have got a provision
which lays down that the sharehol-
ders of railways shall not get more
than six per cent, as dividend. It may
be less, but it' cannot be more than
six per cent. I also know that the
provision for depreciation there is
very much stricter than here.

In this Bill there is a reference to
the provision of income-tax law. Qur
Income-tax-Act, as amended, by the
Finance Act, provides a lot of a faci-
lities to concerns, especially the
newer concerns, in the matter of
depreciation and income-tax relief.
1 feel that these electricity concerns
cannot be put on a par with others,
because other private companies are
subject to free competition. Private
companies may gain or lose and they
have to take risks. But under this
Bill, electricity concerns are protect-
ed by the State by law and they
operate freely without competition.
So, the State having given this ex-
clusive advantage, the provisions of
the income-tax law which applied
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to private industries which have to
face open competition, cannot be ap-
plied in this case. To me, it does not
appear to be common sense. There-
fore, besides a Rating Committee
with more powers I would also urge
that Income-tax law rules regard-
ing depreciations should not apply to
these concerns.

The next point is, what should be
the constitution of a rating committee.
I feel that this committee should be
of an independent nature. As far as
I know, there is no committee of this
nature where the parties to the dis-
pute are on the committee. Take, for
instance, the Railway Rates Tribunal
in India. It is a tribunal consisting
mainly of judicial men. I do not say
that we must have men from the judi-
ciary on the Rating Committee. There
may be various ways of constituting
that committee, with men of various
qualification and experience. But I
do feel that the committee should be
an independent one. It is not a com-
mittee of any negotiation or arbitra-
tion. In the matter of arbitration,
one party says that it must have re-
presentation and another party says
that it must also have its own rep-
resentative and thus, between them,
they select their own friends. This
procedure of arbitration—has been
followed here Why? Is the dispute
going to be decided by a kind of
arbitration? We should have a com-
mittee which will apply an objective
mind to the problem and see that the
consumers’ interests are protected
and that the concern does not go to
dogs. So, having all these aspects in

~view, I would strongly advocate that

the Rating Committee should be of
an independent nature and it should
consist of persons who are not allied
with, or who have no bias in favour
of, this or that part of the organisa-
tion of electricity concerns.

I will now refer to one or two
points in regard to general adminis-
trative policies of our electricity con-
cerns. Hydel power is, I think, most-
ly if not 100 per cent. under State
control, and I take it that this Bil
will operate, only with regard to those



3293 Electricity (Supply)

electricity concerns which are ther-
mal units run either by coal or by
diesel oil. In a thermal plant, coal or
diesel forms the principal element of
recurring expenditure. As the dis-
tance of the coal mine increases, from
the place where electricity is pro-
duced the cost of coal goes up. In
Saurashtra, for instance, coal prices
are more than double or nearly treble
the cost at pit-head. To generate
electricity by thermal power at such
a long distance for coal mines is, I
think, a very great hardship on the
consumer because the rates charged
are bound to be high.

Here in Delhi, the rate of electri-
<ity is about four annas for domestic
purposes, the rate for power is one
anna six pies. I fail to see why in
nearby Rajasthan it goes up to six
annas or eight annas, though the
freight cost which is the main ele-
ment for coal is not very much
higher. I have calculated the whole
thing, and ¥ find that the freight ele-
ment, because of a difference of about
200 miles, does not go to more than
five or six per cent. of the total cost.

Shri Sinhasan Singh: In other
places also, the same difficulty is
there.

Shri T. N. Singh: I was coming to
that. In Banaras, Groakhpur, Luck-
now, Allahabad and even in Patna,
where the cost of transport of coal is
much less, how is it that the cost of
electricity there is higher than _ in
Delhi?

Shri B. D. Pande (Almora Distt.-
North-East): I pay nine annas in my
g:rt of the country, and diesel is used

ere.

Shri T. N. Singh: I would like to
hearthehnn.l\ﬁnisterontbispumt
and I would like to know what will
be the policy on these matters. Elec-
tricity companies which are near the
ports particularly on the western coast
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should not be allowed to run on coai
because coal is costly. Cheap diesel
is available at the ports, and the
companies near the ports should uti-
lies diesel oil. We have got the
Trombay refineries near Bombay. 1
am told that we have today a surplus
of diesel oil which remains unutilised,
even after such a short time of our
starting the refineries. So, I see no
reason why a rational management
of electricity concerns should not be
enforced. It will be possible only
when the pressure of the consumer is
kept at its maximum. I regret very
much that there is no scope in this
Bill for the consumer to make his
presence felt. I do not want to go
into further details neither do I wish
to weary the House with the econo-
mics of electricity or go into the
freight structure of coal or diesel oil.
That is not necessary.

In the present context o.‘./ﬁnings,
when we are thinking of dispersal of
industries and when the second Five
Year Plan and the succeeding Plans
will take the country in a certain
direction, I do not know how far it
will be feasible to have power costing
one or one and a half annas per
unit at one place and costing eight
annas per unit or 50 in another place,
Here in Delhi, power costs one anna
six pies for even domestic use. In
other places it costs about six annas,
five annas or at least four annas.
Such a position cannot be allowed to
exist. I have great fears about crea-
tion and functioning of so many
monopolistic concerns which will be
protected by law in several matters.
Parts of the original Act which are
not being amended give certain pro-
tection to these concerns. It is to be
seen whether in the context of all
these things, this amending measure
will stand the test of time and will
also satisfy our needs. I have my
doubts about it. I feel that probably
we have not applied our mind even
to the question whether it is feasible
to have a uniform power rate, if not
all over the country, at least in cer-
tain sones. If we have a zonal sys-
tem for rate purposes the industries
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requiring power shall flourish at any
place, provided they have got the
necessary skill and raw material avail-
able there to start those industries. I
doubt very much whether this aspect
has been given full consideration. If
it has been considered, I would ask
the hon. Minister to give us in his
reply an analysis as to how in various
regions this power fate is functioning,
and what is its incidence and how it
affects the major industries, the con-
sumers and the cottage industries in
the villages. With all the experts
that the hon. Minister must be having
at his disposal, these aspects of the
problem might have been considered.

The Bill has its good points and
there are many useful provisions. It
is but proper that the Bill should go
to a Select Committee, which should
go into all these details. I am sure
our friends here will apply their mund
to these aspects of the problem and
bring back the Bill in a form which
will not only be acceptable to the
House, but which will really do good
to the ordinary man and to the aver-
age creaftsman, as also to the biggest
of industries, so that all may benefit.

Shri K. K. Basn (Diamond Har-
bour): This Bill, which is being sent
to a Selact Committee, has received
the general support of the Members
who have spoken so far. Naturally,
I would also like to extend my gen-
eral support; but, 1 shall make some
points of criticism, which I hope the
Select Committee will consider.

We all realise the importance of
electricity in the industrialisation of
the country. In all countries in the
world which are progressing indus-
trially at a very fast rate, electricity
plays a very important part. In the
Soviet Union, when the Dneiper Dam
was first constructed, it was consi-
dered an epoch-making event for the
backward areas and the progress of
Boviet Union. That it has led to the
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rapid industrialisation of that coun-
try has been proved by subsequent
events. In our country, even before
the Congress came into power, when
the Planning Committee was appoint-
ed in 1938, they laid emphasis on the
development of the natural resources
which might ultimately help in the
generation of electricity, to be utilis-
ed for the industrialisation of the
country. So, it should be the endea-
vour of this Parliament to see that
the lacunae and the defects in this
legislation which deals with concerns
generating and supplying electricity
are removed.

My friends who spoke before me
dealt at great length on the aspect of
the consumers’ interest. Certainly I
also join hands with them and I shall
give a few examples to show to what
extent the consumers’ interest has
not been taken into consideration.
Since 1947, we have started many
irrigation and multi-purpose projects,
the main function of which is genera-
tion of electricity. The D.V.C. is
possibly the most important of them.
Many times questions have been
asked about the supply of electricity
to the rural areas and also the cities
which are close to the Damodar Val-
ley. The most important point is to
what extent actually the consumers
are benefited by the investment the
nation has made for the construction
of the plant at Bokaro and utilisation
of the resources in this particular
area for the generation of electricity.
The Calcutts Electric Supply Corpora-
tion supplies electricity to the people
in the Calcutta area. Power is also
sold to the existing or newly formed
supply concerns in that particular
area at a very cheap rate—6 pies per -
unit. But when this energy is actu-
ally sold to the consumer, it is sold
at a price which is equated with the
cost of production of the power gen-
erated by the other firms. The Cal-
cutta Electricity Supply Corporation
takes power from the D.V.C at 6 pies,
but it supplies the electric energy to
the consumers in Calcutta and the

‘suburbs proposed to be included
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under the new grid system at 10 pice.
In some areas, it is sold at 6 annas.
Even in some areas round about and
very close to the Damodar area, it is
sold at 7} annas.

The most important point which I
would like the hon. Minister to take
into consideration is this. Electri-
city is supposed to be supplied to the
rural areas to help the development
of the cottage industries and the small-
scale industries found in the rural
areas and small townships around
Calcutta. There it is sold at a price
which economically speaking is be-
yond the means of the consumers.
The result is the industries in the
small townships do not develop at
all. - The ironical part of it is that in
the Calcutta industrial area, the indus-
trialists get the electrical energy at
a concession rate, Even in Delhi, the
consumers have to pay different rates
for consumption of electricity for
lights, fans etc. The rates for the
industrialists, again, are very cheap.
In Calcutta, and round about though
the D.V.C. itself produces electricity
at a very low price, the price charged
to the consumers in the rural areas
or the Calcutta—whether it be a cot-
tage industry, a small-scale industry
or a foundry—is very high. There-
fore, I would like the Minister to take
into consideration the fact that the
D.V.C. which is being run with the
nation’s money is allowing these pri-
vate concerns to make enormous pro-
fits at the cost of the nation. In the
case of the big industrialists you
have a different rate and they do not
suffer, but why should you not apply
the same principle to the rural or
urban areas where cottage and small
scale industries are to be developed?
I hope that in the future when licen-
ces are granted under the provisions
of this Bill, Government would see
that this power is utilised really for
the industrialisation of the country
and for the development of back-
ward areas and those areas where
cheap electricity might help in de-
velopment and improvement. I know
full well from my own experience that
even under the grid system round
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about Calcutta—it has now gone to
the north by about 60 miles or so—
the consumers have not benefited.
They have complained to us: “We do
not get any benefit from the Govern-
ment's policy because we pay the
same old very high rate. We do not
know at what subsidised rate the
Government is selling electricity to
this particular electric supply concern.

There is a point which my friend
Shri T. N. Singh has already dealt
with. I personally feel that too small
electric supply undertakings often
lead to high cost of production. Of
course, in some places it may be di-
flicult and not absolutely judicious to
have a big concern because it may be
just one township round about the
Himalayas where energy has to be
supplied, or there may be an island
or some small area round about which
there is no habitation. But if there
are small towns or big villages in the
adjoining area within a limit of 15
or 20 miles, it is much better to have
one centralised electric supply con-
cern, and through the modern method
of the grid system or any other me-
thod that technological improvement
in the different parts of the world
has given us, we can certainly see that
the over-all cost of electric supply
is reduced. In Darjeeling District
every tea garden has got its own ge-
nerating plant. There was a proposal
that the entire district should be
catered to by one electric supply
concern. I am not an expert. The Mi-
nistry has its own experts, and can
find out if this is possible. If this
is done, it will reduce the cost so far
as the supply of electric energy is
concerned. I would like the Govern-
ment to take this into consideration.

The difficulty is that the small com-~
panies often keep their cost of pro-
duction at quite a high level because
they have monopoly contracts and
they can charge whatever rate they
want commensurate with the profit
that is allowed under the Act. There-
fore, they do not have the inclination
to reduce the cost of production. We
must take into consideration human
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feelings and sentiments as they are.
Thereforé, I think that, when we
have a plan to increase the supply
of electric energy and naturally new
licences have to be granted, Govern-
ment should take into consideration
this point that too small units should
not be allowed if it is technically pos-
sible to have one combined big unit
in an area without very much capital
expenditure. Of course, I realise
that in certain cases small units may
be necessary.

I do not know whether the point
that 1 am going to raise has been
covered by the Bill and whether the
necessary power is there with the
Government. I know that many of
the old electric supply concerns have
huge money by way of deposits which
have not been claimed. 1 was told
that in the Calcutta electric supply
concern, it works out to about a crore
of rupees. Each consumer has to
keep a security deposit of Rs. 50 or
Rs. 100 in the deposit account with
the company. The consumer may
live in the city for some time and
then may be transferred. He does
not bother so much often to get back
the deposit because he has to leave
at short notice. He has to enter into
correspondence, and there are other
difficulties and technicalities which
mean a good deal of botheration, and
s0 he does not claim this. I have got
information from persons who have
worked in the Calcutta electric sup-
Ply concern that if you calculate such
unclaimed deposits, it may run up to
& crore of rupees. Of course, the Mi-
nister can verify. Why under the
law should this particular monopoly
concern get the advantage of these
deposits, why should these deposits
be allowed to be utilised by the com-
pany as it chooses, and why should
not the nation have a claim on them?
Under the company law, in the case of
the liquidation of a company, if
the dividend that is payable to
a person is not distributed within a
certain date, that money is sent
to the Reserve Bank and kept in
a particular account and paid to the
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gentleman whenever he claims it.
That money is not kept with the pri-
vate liquidator to be spent as he
chooses. Similarly, I know in our
part after insolvency if any money is
not claimed by a creditor within a
certain period, that money goes to a
special fund of the Government and
is not kept with the Official Assignee
or the person in charge administer-
ing the estate of the insolvent.
Therefore, 1 feel that especially in
respect of the big concerns which are
mostly foreign owned and which have
been in our country for the last 50
or 60 years, Government should make
a special provision that if within a
certain period the security deposits
are not claimed, they should be trans-
ferred to the Government and kept
separately. If the person concerned
claims it, it will be refunded, other-
wise it will be utilised by Govern-
ment as they choose, so that these
monopoly concerns do not utilise
these huge deposits as they choose
without accounting for them by way
of declaration of dividend to the
shareholders or bonus to the workers.

Then I would like to support the
paint of view of the consumer regard-
ing the rates. This rating provision
is usually rather cumbersome and
difficult. Government may appoint a
committee to look into it. Shri T. N.
Singh has given the example of the
Railway Rates Advisory Council be-
fore the War which has become the
Railway Rates Tribunal later on,
which includes a consumer or a con-
sumer’s representative. In the new
company law we have a provision
that a certain number of shareholders
can ask for an enquiry, but these
electric supply companies are out-
side the purview of the company law.
They are guided by a special law, the
Electricity Act, and therefore it is
absolutely incumbent that consumers
who are vitally interested in the rates
as well as the management of the
company, should have some say in
the matter. You may say that if
every consumer is given the right of
making an application there may be
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an endless volume of litigation. So,
1 suggest you may make it a group of
50 or 100 people for a City like Cal-
cutta and a lesser number for smal-
ler areas who should have the right
to initiate proceedings to enquire into
their grievances and to find out whe-
ther the rate charged to them is too
high or not. I hope the Select Com-
mittee will take this into considera-
tion and try to improve the provi-
sions of this Bill. .

v Lastly, I would like to emphasize
one point both from the consumer’s
angle and from the workers' angle.
“The electricity concerns do not come
under the operation of the company
law and they have a special form of
submitting accounts unlike the other
companies. There are well-establish-
ed firms working in the thickly popu-
lated or highly industrialised areas
which make enormous profits. Even
then they are very stingy in the mat-
ter of providing amenities for their
workers or giving them bonus. The
Labour Tribunals are debarred from
entering into their affairs. They keep
their accounts in a particular way,
which is not the manner in which
companies incorporated under the
Companies Act should maintain them.
We know that in our welfare State,
especially with the new bias on so-
cialism pattern, workers form a very
important part among the productive
forces. Electric energy is so impor-
tant for the development of our in-
dustries that workers in it should
have a fair deal, so that they may
play the role expected of them in this
vital branch of our means of produc-
tion, Even the consumers if they are
made aware of the real position of the
company may raise their voice of
protest against that enormous profits
made by it and clamour for a reduc-
tion in the rates. We can certainly
appreciate that when a new electric
supply company is started the consu-
mers are very few and it may be
then necessary at that point to charge
somewhat high rates, because the
overhead charges remain the same.
But as the supply increases the cost
of production is bound to go down
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and the overhead charges are bound
to decrease and the company would
be in a position to supply energy at
a comparatively low rate. But be-
cause of the monopolistic position
they hold, they do not do it.
If the consumers have some opportu-
nity to look into the real state of
affairs, if accounts are kept in the
usually prescribed manner, and per-
iodical reports of the working of the
company are published, they can on
their own move or make the Govern-
ment sit up and see that the rates
are decreased.

2 pM.

In conclusion I would like to say
that whenever electric energy gene-
rated by our national undertakings,
either thermal or hydel, is distribut-
ed, even through private wundertak-
ings, especially to the rural areas
they must see, if they are particular
of changing the face of India which
everyone has at heart, that the ener-
gy is supplied at a concessional, or

,even at a subsidised rate, so that cot-

tage and small scale industries may
be developed. Pump irrigation is
bound to play a very important part
in the agricultural life of India and
should receive special consideration in
the matter of supply of energy at
concessional rates. These factors
should be taken into consideration
and the Minister should see that the
electric energy is supplied at a cheap
rate, so that the nation may benefit.

I hope that the Select Committee
in their wisdom and in the course of
their deliberations will certainly im-
prove upon the provisions of the Bill,
so that electricity which is so wvital
to the nation may be allowed to play
the role which is expected of it in the
future set-up of the society which all
of us have at heart.
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Shri D, C. Sharma: Mr. Deputy-
Speaker, Sir, there is a saying attri-
buted to Lenin: electricity is God.
1 believe, Sir, that all sources of
energy in this world are God; of
course I am using the word in a non-
theological sense. I believe that aM
sources of energy, rivers, electricity,
oil, gas, all these sources of energy
should be nationalised, and nothing
should be left to the option of States,
because 1 know that unless that is
done India will not have that poten-
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“tial of energy which is needed for its
agricultural development and for its
jndustrial expansion. I, therefore,
say that when I find it stated in the
Statement of Objects and Reasons to
this Bill that they are going to vest
certain supervisory powers in the
State Governments I do not feel
happy. It is not that I am in any way
going to blame the State Govern-
ments, but I believe that ultimately,
in the long run, India has got, the
Centre has got to control all these
sources of power and energy and the
sooner we make a beginning in that
direction the better it is.

Our Minister of Planning brought
two Bills recently, the Inter-States
‘Water Disputes Bill and the River
Boards Bill. I was happy that he
was moving in that direction. But
here I find in this Bill that he is going
to give supervisory powers to State
Governments for this most useful
source of energy which I think is not
guited in the context of India today.
It might have been suitable seven or
eight years ago, but I do not think
today it is going to work. Therefore
what we need is this. The hon. Mini-
ster should bring forward a Bill
which should make provision for all
India control of this energy.

I have looked through this Bill and
I find that it is lop-sided It
is overweighted in one direction,
and it has left out of account so many
other directions. It has concentrated
all its attention on the financial aspect;
I know the financial aspect is very
important. For instance, I know, the
electricity supply industry is going to
have the benefits of development
rebate. I welcome this. I also know
that there are other things which have
been put down in this Bill, which lead
to financial control. For instance, the
licences cannot earn a profit of more
than 15 per cent All these things
are very good. Finances, I know, are
the rock-bottom of any industrial
undertaking. But they are not the
be-all-and-end-all of all these things.
There are other things, and I find that
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those things have not been taken into
account in this Bill.

My hon. friend Shri K. K. Basu
referred to the Damodar Valley Cor-
poration. I also can refer to the
Bhakra-Nangal project, because it is
in my constituency. Now, what is
this Bhakra-Nangal project? It has
a network of canals, which fills any-
body with joy. And one power-house
is springing up after another. When
you look at these power-houses, you
feel as if they are not the products of
human ingenuity but the result of
some superhuman skill. All these
things are there. So many kilowatts
of energy are being generated, and
so much water is flowing down these
canals. When I go to Bhakra-Nangal,
] feel wery happy.

But what is the Hoshiarpur district
getting out of Bhakra-Nangal? Water
flows to other parts of the Pumjab. It
irrigates PEPSU and Rajasthan also.
But only a very small modicum of
the water comes to Hoshiarpur dis-
trict. Big power-houses are being
set-up, but only a modicum of that
energy is available to the people of
Hoshiarpur. I was recently in the
Garshankar tehsil in my constituency.
So many tube-wells are there, but the
people say that they do not have
electricity to run these tube-wells.
Similarly, there is the Una tehsil in
my constituency. It is rocky area.
You cannot have any tube-wells there
because the soil is very hard and
rocky.

The point I am making is that
while you are going to exercise con-
trol ‘over these boards in the matter
of generation of electricity, you should
also exercise some control, at the
same time, over the distribution of
the electricity that is generated
Generation is important, but distribu-
tion is also very important. When I
was a young boy, I used to hear a

-particular song, which I shall recite

now. Since we are now in the habit
of quoting couplets, I hope you would
not mind if I also quote a couplet,
though it is not of a very high
quality.
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Mr. Deputy-Speaker: I would not
mind the quality, but it should be
relevant.

Shri D. C. Sharma: It would be
relevant. 1 know, while you are in
the Chair, nobody can afford to be
frrelevant.

The couplet is:

T § T I @
AFET fa=rw aw@ar @&

There is generation of electricity,
“but so far as distribution is concerned,
it is very uneven and inequitable. I
would say that in this board, some-
thing should be said about the proper
and even distribution of electricity,
not only so far as big cities are con-
.cerned, but even so far as municipal
towns and important towns are con-
cerned. In Hoshiarpur, there used to
be a privately run electricity supply
eompany. That has now been taken
_over by the State. What is the result?
.Of course, when it was run privately,
the charges were very high. But the
_electricity supply was even, and we
used to get electricity throughout the
night and only occasionally, there was
‘a break. But after it has been taken
over by the State Government, the
rates have gone down. There is no
. doubt about it. But we do not know
when the electricity may fail.

So, what I would say is that in this
Bill, we should give some directive
to the States for the proper distribu-
tion of electricity, for the proper
balance between big towns, small
-towns and rural areas, and also for a
proper balance between big industries,

medium industries, small industries

and cottage industries.

As you know, Sir, Japan is a highly
industrialised country, and the glory
of Japan, of course, is big industry,
but it is also due to her small indus-
tries. These¢ small industries have
been made possible with the help of
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the proper distribution of electricity
in the villages. But not much is seid
in this-Bill about this.

We are talking about the industrial
and scientific management cadre. The
managerial side of an undertaking is,
of course, very important. But what
has been said about the managerial
side here? It has only been said that
a man can be removed from the dir-
ectorate for this reason or for that
reason, and he can be punished for
this reason or that reason. No specific
instructions have been given for the
effective management of these under-
takings, over which our State boards
should exercise some kind of vigil-
ance,

Again, for the proper functioning of
any industrial undertaking, you have
to look not only to the managerial
side, but also to the working side.
Of course, 1 am very happy that the
workers are going to get bonus. But
I would tell the Minister in all humi-
lity and in all modesty, that he should
have made some more provision for
the effective utilisation of these work-
ers. There is the Hindustan Ship-
yard, for instance, and they have
made certain suggestions for enlisting
and attracting the co-operation of
these workers. But I find that the
State Electricity Board is going to be
nothing but a financial undertaking.
It talks in terms of rebates, develop-
ment expenses, reasonable profits and
so on. But it ignores the human
side of the industry, to a great extent.
And I believe, the human side means
much more than anything else.

I find that the consumers also have
been shown the cold shoulder. Fur-
ther, the rates committee is going to
be a committee of experts. That is
very good. We want experts in this
world, and we have great regard for
these experts. But the man who
wears the shoe knows where it
pinches, and he should also have
some right to speak. Therefore, I
would say that in the rates committees
which are going to be constituted,
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there should be some place for those
persons who consume electricity. In
this respect, 1 would point out that
there would be big consumers as also
amall consumers. But I would say
that when these things are going to
be dealt with, those should be some
place for the small consumers,
because, if you look after the interests
of the small consumers, the interests
‘of the big consumers will be looked
after automatically.

Again, I would say that it is very
good that in this Bill we have made
a provision for the auditing of
accounts by the Comptroller and
Auditor-General of India. It is a
wholesome provision, though this
morning I was reading, like many of
my hon. friends, the second report of
Dr. Appleby. When I was reading his
remarks about the Comptroller and
Auditor-General, I had a strange kind
of feeling. I do not know what kind
of feeling I had. But I felt that the
Comptroller and Auditor-General was
a very useful person, a very helptul
functionary of the State, whose func-
tions were very beneficial to the in-
terests of our country. I felt like
that, but I also felt that it was not all
there. There might be some other
method or device of looking after the
financial soundness of these under-
takings, but as long as we do not have
those methods, I think we have to
depend upon the Comptroller and
Auditor-General, who is a very admi-
rable functionary of the State.

As I have already said, the whole
of this Bill ig tilted in favour of fin-
ancial things. We have got other
kinds of audit also, and I would
request the hon, Minister very humbly
to make some provision for efficiency
audit also. The State Electricity
Boards should have some provisions,
same authority, for efficiency audit.
You know that we are having so many
of these undertakings in our .country.
Thev make mie happy; they make me
proud also. But I would say that it
is very necessary that we must insti-
tute the system of efficiency audit if
we are going to make these under-
takings run as admirably as we want.
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As I said in the beginning, I wel-
come this Bill, as we welcome every-
thing that comes to this House.
(Interruptions).

Mr. Deputy-Speaker: Is the hon.
Member speaking on his own behalf
or on behalf of others also?

Shri D, C. Sharma: We always
start by welcoming everything that is.
placed before us. So I welcome this.
Bill. But I also say that the hon.
Minister should see to it that this Bill
becomes more balanced. I hope the:
Select Committee will look into this
aspect and see that this Bill becomes
more rounded, that it becomes a per-
fect cirele, that it does not remain an.
arc, that it does not lean towards one:
side too much, neglecting other things.
They should make provision for effi-
ciency audit,- for workers, for con-
sumers and for distribution. All these
things should be looked into when the
Bill is before the Select Committee.

st wge ey (frar qTw
7o) : ag fawr <t f sy Fear mar
&, W { U g0 @rE F@ F w
et wawd arr g 1 e st fae
w0 & @ ggt 9 ¥w far maw @
FawT aE gt Tfed |

aEfa A 3 § Wi gt & s g
T AT T A , G e o7 gfure
g aft gEer sanr s W oamT
3R § famy and oY weay g 1 ATt
TGN ¥ T G AT Afed ¢
ot ga & F warsw § aei w1
o TR oy T qrafee § swwar
g f& s foret oy T ST
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Shri U, M. Trivedi: Sir, the Electri--
city (Supply) Act is not a very old
provision of law. It came into being
in 1948 and it has done tremendous
mischief at various places where it
has been brought into force. How-
ever, this is a welcome provision of
law, inasmuch as, on the one hand,
it allows the industrialists to earn
something while on the other it does
not allow them to fatten themselves
at the cost of the public. A via media
has been struck by the provisions of
section 57 of the Act. To my mind,
it appears that this amendment has
not been brought with a desire to
help anybody but with the desire to ~
have greater control of the Govern-
ment over the undertakings.

We have watched the working of
the District Municipalities Act.
According to the phraseology of the

‘varioug provisions in that Act, if

the Government is of the opinion
that a particular member hag done
something which would amount to
the abuse of his powers as a member
of the municipality, that opinion is
sufficient to make the Government
order his removal. This provision of
law has been universally applied
wherever Members of the opposition
had the misfortune of getting them-
selves elected to the municipalities.
It happened at various places. It
happened at Mathura, it happened at
Ghazibad, and other places too.
Similar ptovision has been made in
clause 5 of this Bill It reads:

“(e) in the opinion of the State
Government—(i) has refused to.
act........ "
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Four factors are mentioned here, It
is merely a political game, All these
four facters mentioned there, which
will lead to the removal or suspension
of a member, are justiciable factors.
Why should it be left to the ‘opinion’
of the Government? This is not a
law of detention where you suspect
a man of having done a particular
thing. Why not say: “If a person has
refused to act or has become incap-
able of acting or so abused his posi-
tion....”? Why should you say ‘in
the opinion of the State Govern-
ment,..... ? Even without having
the opinion of the Government these
are facts which can always be decid-
ed upon, and certainly, remove the
man if he has done such a thing. But
do not have the opinion of the Gov-
ernment which is the opinion of,
probably, a district volunteer of the
Congress party or a tahsil volunteer
of the place. In my opinion, such
provisions of law do not speak well
of democracy. These are merely rem-
nants of the British time and must
be done away with. Too much of
power in the hands of Government to
interfere with autonomoug bodies of
this nature is detrimental to the
progres: of the country. Therefore,
such preovisions shoula be taken out
of a law which is to be made for the
benefit of the public,

I will say a few words with re-
ference to the provisions contained in
clause 14 which makes ecertain
amendments in section §7 of the
Indian Electricity Supply Act. Om
the one hand, the old Act provided
that as soon as that Act came into
force, notwithstanding any provision
of any agreement or terms of a
licence, the provisions of the Sixth
and Seventh Schedules shall auto-
matically apply and replace the other
provisions. But, there was a little
protection given, The Schedules will
apply but all thaose other provisions
of the licence will not automatically
become void unless and until they
were, in any manner, contrary to the
provisions of the Schedules. I find
that that provision is taken out ot
this Bill. So some protection that
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may be found in the various agree-
ment; or the licences in favour of the
consumers goes by the board by this
provision.

“The provisions of the Sixth
Schedule and the Seventh
Schedule shall be deemed to be
incorporated in the licence of
every licensee, not being a local
authority...."” .

Shri Nanda: What is the clause to
which reference is being made?

Shri U. M. Trivedi: Clause 14

Another section is being added and
that is 57A. This is the provision
regarding the appointment of the
rating committee. It says:

“(a) the Board or where no
Board is constituted under this
Act, the State Government—

(i) may, if satisfied that the
licensee has failed to com-
ply with any of the provi-
sions of the Sixth Schedu-
le; and

(ii) shall, when so requested
by the licensee in writing
or when the licensee has
given notice to the State
Government for the en-
hancement of rates for the
supply of electricity under
paragraph 1 of the Sixth
Schedule and such enhan-
ced rates are not approved
by the State Government,
constitute a rating com-

My contention about this is a very
simple one. Every electric supply
company is a sort of a manufacturing
concern of consumer goods. We may
take that electricity is being consu-
med by the people. There is no pro-
vision for the consumers to bring
about the formation of the rating
committee. The right of the consu-
mers to approach the Trating com-
mittee or to get a rating committee
appointed for a particular locality is
not envisaged in this Bill. It is a
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great lacuna and that lacuna ought
to be removed. A licensee of a par-
ticular municipality for supplying
electricity is bound to be an influen-
tial man. He has methods of exer-
cising that influence; he has methods
of welding that influence. He is sup-
plying electricity to one and sundry;
and amongst them he also supplies to
Government officers. He can also
please the party bosses of the locality
by not charging them anything, by
giving rebates, by tampering with the
meter or not nothing the meter and
so many other things. It is therefore
that those bosses try to act in the in-
terest of this licensee and would not
allow any rating committee to come
into being because the power to ap-
point a rating committee is either
with the licensee if he feels aggrie-
ved or with the Government or the
Board if they are of that opinion.
The consumer is one party and the
supplier of electricity is the other
party. It is a bilateral contract. Out
of the two contracting parties one who
has got to pay through the nose is not
allowed to have a say in the matter.
It is my submission, therefore, that a
provision must be made that the ra-
ting committee shall also be consti-
tuted if—make it a reasonable num-
ber, 20, 30 or 50 or 5 or 10 per cent
of the total—a number of consumers
approach the Government for the
appointment of the rating committee,
This lacuna must be attended to.

There is one provision of a similar
nature—I do not find much change in
it—in sub-clause (d) of ‘this 5TA.
It is this provision which has created
great trouble at several places. The
wording of this provision is:—

“within one month after the re-
ceipt of the report under the cla-
use (c), the State Government
shall cause the report to be pub-
lished in the Official Gazette, and
may at the same time make an
order in accordance therewith
fixing the licensee’s charges for
the supply of electricity with
effect from such date....”
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The word is ‘may’. Mr. Deputy-
Speaker, you are a lawyer of great
repute and had been a Judge of a
High Court. So, I appeal to you that
some change should be made in the
language used here. Because I have
seen State Governments sitting over
the reports submitted to them and
not publishing them according to this
provision. Then, when everything is
satisfled, when some hand-to-hand
things have gone on between officers
and officers, one fine morning the re-
ports get published. Then, what hap-
pens? Even after the reports get
published, this word ‘may’ creates
another difficulty. The interpreta-
tion that is generally put by the offi-
cers is that “we might, when we like,
accept the recommendations of the
rating committee”. It may be after
a month, or two months or 4 or 5
months. Although it is not very diffi-
cult to interpret it as properly as
possible, that is not feasible. That
creates great difficulties for the public
at large. Therefore, my humble sub-
mission is that a proper view should
be taken by the Select Committee
when it considers this and the word
‘may’ should be changed into the im-
perative ‘shall' and that will remove
so many difficulties.

2.50 p.Mm,
st Ferrcroeet Age (e

o) : & o faw w1 @R

@ § | T $ T g 7 4G4
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. dfF ag favwm § mft agaa

FT 9FdT § 94 5 Juw R @

o7 wrE ¥ ag e gy &% ) foedy

qET F gare W # fawer w1 @

@q7 faar war, A § IEF I Jvg
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Shri C. R. Narasimhan (Krishana-
giri): I confess that I speak on the
spur of the moment. My only excuse
for doing so is that the parent Act
itself has clearly formulated the
objects of this Bill. The parent Act
begins as follows:

“Whereas it is expedient to
provide for the rationalisation of
the production and supply of
electricity, for taking measures
conducive to electrical develop-
ment and for all matters incid
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conformity with the preamble of the
Act. Section 3 of the parent Act says
as follows:

“{i) develop a sound, adeguate
and uniform national power
policy, and particularly to co-
ordinate the activities of the
planning agencies in relation to
the control and utilisation of
nationzl power resources;”

Consistent with these objects, I
want to make one or two suggestions.

I want the Minister to take steps to
see that the whole country is brought
urder one grid—a uniform grid—as
soon as possible. If that is not pos-
sible, at least large sections of the
country could be brought under one
single grid. It is quite possible, for
instance, to bring Andhra, Madras,
Kerala and Orissa under one grid. In
the same way, other contiguous
regions of the country could be
brought under a- grid system. This
will lead to better industrialisation
and easier methods of making electri-
city available throughout the country.

Some of my friends were talking
about the supply of electricity to the
rural areas. Shri Raghunath Singh
was guite passionate about it. One of
the ways of making electricity avail-
able to the rural areas is to develop
the windmills project. The research
institutions in the country which are
run by the Government of India have
formally put this as one of the items
of examination but nothing tangible
has so far emanated. I would appeal
to the Government of India and to the
Planning Ministry in particular to see
that the windmills programme is
carried out soon and efficiently. It is
quite possible for every village, on a
co-operative basis, to own a windmill
for the purpose of producing electri-
city in the willage, wherever the
windmill scheme is feasible. The

tal thereto,”

Further, section 3 of the parew. Act
speaks of a “Constitution of the Cen-
tral Electricity Authority”. That is in

the windmills project is taken
up, the better.

Shri Birem Dutt (Tripura West)-
While introducing this Bill, the Min-
ister himself said that ne wanted
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electricity to spread among the back-
ward and the rural areis. So, in this
Bill, there must be some provision to
see that in the backward regions,
where invesligations are carried on,
electricity is provided soon. But there
is one thing to be remembered. The
information supplied by the State
Electricity Departments to the Minis-
try about the requirements of electri-
city is not always complete, as for
instance, in the State of Tripura.
Owing to this reason, the work is de-
layed. 16,000 k.w. of electricity should
be produced in a project in Tripura
State but the work has not been
taken up because the company which
is run by the authorities does not
know the actual reguirements. The
Government say that the demand for
electricity is not so great there, be-
cause they do mnot have sufficient
information from the State Govern-
ment concerned.

I would like to say that the hydro-
electric projects, one in Domboroo
and the other in Chuckmaghat should
be taken seriously by the Govern-
ment. But our experience is, because
the Tripura State has got displaced
persons from East Bengal to the ex-
tent of two-thirds of its total popula-
tion, the Rehabilitation Department
is supplying some funds for starting
medium-scale industries, and when
some amount is given to the local
authorities, they say that there is no
electricity available for starting the
industries. So, the scheme is delayed
and sometimes the grant is also de-
layed. While some schemes are sanc-
tioned to the neighbouring States, the
local authorities in my State do not
even know these things. During the
last five years, the Rehabilitation
Department has granted so many
schemes and so many schemes have
also been returned on the ground that
there is no electricity available.
There are good prospects for the pro-
duction of electricity in Tripura. The
Minister himself said that 64,000 k.w.
of electricity could be produced from
the Domboroo falls alone. But then
the investigations are carried on so
slowly. During the last three years,
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we find that only Rs. 90,000 or si.
have been spent so far on this project.

If this Bill intends to spread elec-
tricity throughout the rural and back-
ward areas, there must be some pro—
vision through which the schemes
could be started and expanded. There
must be speedy development of elec—
tricity in the villages. In Manipur,
there are cottage industries which
must be developed at least into small-
scale industries. But they do not get
electricity. When we meet the Minis—
ter, we are told that the demand for
electricity is small in that area and
therefore, nothing can be done hur-
riedly. There is no question of regu—
lation as such for controlling private
companies, but wherever the Govern—
ment machinery is there, the anoma—
lies should be removed.

I would like to draw particular
attention to the provision which
deals with the State Electricity Coun—
cil. The States Reorganisation Bilk
has been passed and Tripura and
Manipur have been placed under
the charge of the Central Govern-
ment, The development of indus--
tries, commercial concerns etc., will
be under the charge of the Central
Government. But there the system.
of administration is such that the
people cannot even represent their
needs. We have found that if we
give any representation, it is givem
immediate consideration by the
Ministry. But, the machinery
through which the whole thing is tos
be operated is defective and evem
though the assurance is given, the
work does not proceed. So, in thase
areas which will remain under the
Centre—especially Manipur and Tri-
pura—where there are potentialities
for the generation of electricity,
plants should be built and the
power should be utilised for the
development of the cottage indus-
tries ete. The whole work should
be directly administered by the:
Government.

Mr. Deputy-Speaker: The hom:
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Shri Nanda: I thought there was
more interest in the subject then I
find now,

Mr. Deputy-Speaker: The hon.
Minister has lost it himself.

SBri Nanda: I was keenly listen-
ing to the debate and I was also
«<considering a particular peint.

In the first place, I shall take up
the points made by Shrimati Renu
Chakravartty, who is not here at
the moment. She seems to have
made a very close study of the pro-
visions of this amending Bill. She
expressed her gratification at the
number of improvements that are
being effected through this amend-
ing Bill; she has also got some
apprehensions about some aspects
of this legislation and she has raised
some questions about financial
arrangements, the basis for the
reasonable return, the formula ap-
plied for the purpose of calculat-
ing the reasonable return etc. She
expressed her view that this formula
was complicated and she asked if
we could not do something to
simplify it. I have gone through the
debate which took place at the time
the original Act was in the form of
a Bill before this House and I find
that a very elaborate procedure was
adopted for arriving at this formula,

‘Experts were called and after pro--

longed deliberations, ultimately this
formula was arrived at.  Although
it appears to be complicated, running
to several pages, it is not so. It does
not mean that, if it were simplified
in the sense of compressing it into
fewer words, it would actually in
practice become simpler. A certain
purpose has to be achieved. The
purpose is, on the one gide the indus-
try should have a fair return, and
on the other side, the consumer
should not be exploited For
example, the hon. Member made a
very simple suggestion: “Pay them
on the basis of the paid-up capital,
rather than adopt this complicated

14 AUGUST 1956 Amendment Bill, 1956 3340

formula, finding out the capital
base, which includes a number of
things”. The result will be that it
will lead to serious conseguences.
Suppose there is an establishment
where most of the capital is derived
from the shareholders. There is an-
other undertaking where part of the
capital is derived from share-
holders and another part, say half,
is from loans and debentures. If only
the paid-up capital is taken as the
basis, an undertaking which has made
provision for a large amount of elec-
tricity on the basis of these loans
cannot have anything at all as return
in order to pay for the loans. So, we
will have to make allowances for all
the other elements of capital, which
come from different sources; and, it
ceases to be simply paid-up capital.
All thesc things have been taken
into consideration and the capital
base has been evolved on the
principle that we should get at the
root of things, namely, what are
the assets which are being employ-
ed for the purpose of generation of
power, what is the capital for the
use of the consumer, i.e. the capital
which is engaged for the generation
of power, which is really the product
for which the consumer has lo pay.
I do not want to go into it at very
great length, because all these sug-
gestions are going to be considered
in the Select Committee in detail.
In a simple way, I have expiained
how the base is evolved. I! 15 not
possible to make it simpler and
better, so far as our present ex-
perience goes.

The same Member said that if
profits are higher, the part of the
excess profits goes to inflate the base.
We are not concerned with profits or
where the money is coming from, so
far as the base is concerned. We
are only concerned with how much
is the book value minus the depre-
ciation and how much is the work-
ing capital; we caleculate like that.
Therefore, 1t is immaterial where
the money comes frem. In the par-
ticular example cited by the hon.
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Member, about the Calcutta Elee-
tric Supply Company or Corporation,
the figures quotad were not quite
accurate. The total capital base is
about Rs. 24 lakhs and not Rs. 17
lakhs as the hon. Member said
against a paid-up capital of about
Rs. 8 lakhs. The real position is that
in this case also there is the paid-up
capital, there are loans etc., and there
is ploughed back investment i.e. capi-
tal derived from profits of earlier
years. All that goes into the assets
which are being utilised for the pur-
pose of generation of power.

I will leave this subject. I come to
the other subject which has exercis-
ed the minds of hon. Members. Several
of them have laid great stress on the
need for wuniformity. It is certainly
a very desirable thing that there
should be uniformity. I am sure the
hon. Members do not mean that uni-
formity will apply to all kinds of
uses—it is not that, but uniformity
in different areas. One of the objects
of this legislation is rationalisation.
Full rationalisation will lead to that
result. There are at present a number
of scattered producers with different
sizes, different strengths, different
conditions, different levels of effici-
ency and different financial struc-
tures. Therefore, the cost per unit is
going to be different and so in the
present conditions it will not be possi-
ble to make it uniform. There is a
small diesel engine somewhere, and
the cost will be eight times of what
it is going to be somewhere else
where it is hydro-electric energy or
something else. If I ask the producer
there to bring it to the level of the
lowest, I am only asking him to get
out of production. Nobody else can
produce cheaper there because of the
conditions. And, of course, to make
uniformity on the basis of the high-
est is not the intention. So, this ob-
ject can be achieved only through a
process, through programmes which
we have in hand. The intention is
that the Electricity Boards will elimi-
nate the small producer, the costly
producer. If a large producer produ-
ces power In large quantities and has
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long transmission lines, wherever the
transmission lines go, the small
station goes out, or it takes the power
from this larger supply or gets out
and hands over the thing to this
Board or to the big supplier who can
supply at a cheaper rate. This pro-
cess cannot be applied at once. This
will take time.

There are grids now also. There
will be more such grids. There are
grids now in Andhra, Mysore, Mad-
ras and Travancore-Cochin, and they
are inter-connected, so that this
direction of progress already has
gone forward and I hope that as more
Boards are set up, as more schemes
are taken up, this process will go
ahead fast and some time—I cannot
predict when—there will be some-
thing like an all-India grid, something
like a uniform system. As was point-
ed out by an hon. Member here
the whole purpose of this legis—
lation is to have a uniform,
co-ordinated power policy for the
conutry and a rational policy for the
country. So, this much I have to say
about uniformity.

The other question was about the
rates, whether they should be lower
than what they are, whether they
should be lower for certain purposes;
why not arrange that cottage indus-
try, agriculture, the tube-wells are
able to obtain power at much lower
rates in the interests of decentralisa--
tion, in the interests of encourage-
ment of agriculture and cottage indus-
tries. It is true that at the
the moment these rates are very high.
depending upon the area concerned.
Where a Board is dealing with this
matter, certainly over the whole area
it would be in a position to have uni-
form rates—of course, the rates differ
for different purposes—and therefore
all places within the area will have
that advantage. But, at the moment
till these grids are established, it can-
not be helped. The cost will vary,
and therefore the cost will be higher
in certain areas. The question still
remains: why not enable the rural
areas to have cheaper power than at
present in the same circumstances
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and how can that be done? It is by
subsidising. One process is to im-
prove the present procedures which
are really obstructing—that is, till
some people in an area are able to
guarantee that they will be able to
take up a sufficient volume to justify
all these charges of transmission etc.,
well, they cannot have it, otherwise
‘the rates are too high. We have
looked into this matter. It is neces-
sary that just as there is a promotio-
mnal aspect in industry, there
should be a promotional aspect here
also in anticipation of the load dewve-
loping later on, there should be
lower charges now. Then there is
another aspect that even after that,
on the basis of the business costs it
may not be possible to give a reason-
able rate. Then the question of sub-
sidy arises.. That subsidy may be
through the system thatwhen a State
or a Board is charging higher rates to
urban areas for certain purposes, out
-of those profits it should be possible
to extend the availability of power
and lower the rates chargeable for
rural purposes and small scale indus-
tries. In the same connection about
these rates, here was a suggestion that
we might not fix the rate of return
‘but fix the rates. Now, how actually
will it work out? How do we fix the
rates again,—because as I pointed out
the costs differ in different places
and therefore unless we arrive at the
position that we can have a uniform
rate in the whole country, the rates
vary. How do we calculate?

Shri Reghunath Singh: Take the
<case of textiles.

Shri Jhunjhunwala: I did not say
in relation to uniformity. What 1
said was that you find out what
should be the rate at a
particular place and if any-
body can produce and supply at such
a rate with such and such conditions
of giving so much to labour etec., you
give him the licence,

Bhri Nanda: I have explained this
is not practicable. It comes to the
same thing. Any authority fixing
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the rates will see what the
costs are—costs not in the air. There
is-a plant there. If somebody sets it
up, then we have to find out the
cost of the plant. The machinery
varies from time to time, the cost of
fuel changes, wages change. For
example, an hon. Member pointed
out that in Kanpur after the
State took over the rates have
gone up. It is curious logic, as if
b of the change the rates have
increased. The rates have increased
in a number of other places where
no changeover has occurred. And
that was because the workers were
given higher wages as a result of an
award. There were other causes alse.
These were taken into account, and
then the rates were changed.

While I am on this question of
rates, ] may answer one guestion re-
lating to the rating committees also.
It was asked why they should not
be asked to function in response tu
the demands of the consumers. At
present, the provision is that either
Government or the licensee can set
this machinery into motion. The
understanding or the assumption is
that Government function on behalf
of the consumers. If a considerable
number of consumers have represen-
ted to Government that the rates are
too high, then Government will cer-
tainly have the power to appoint a
rating committee. Butlam not quite
sure in my mind whether this is suffi-
cient. So, I think we might possibly
consider it further in the Select
Committee, whether some kind of a
procedure cannot be evolved whereby
Government may have to consider the
question of appointing a rating com-
mittee on the basis of a substantial
representation of the consumers. I
leave it open, and we might consider
it further in the Select Committee.

Then, there is the other question
raised by Shri T. N. Singh and some
others, that there should be a wider
representation on the rating com-
mittee than what is provided 1or nere.
At present, in the case of the boara,
there are two members, plus a thira




3345, Electricity (Supply)

member, who is either a licensee or
somebody connected with a Chamber
of Commerce; and in the case of a
State where there is no Board, there
are three members appointed by the
State, plus two others. Now, ihe
question is whether  something
more could not be done, that
is to say, whether some exten-
sion of this idea of representation
may not be applied. I am not yet
«clear in my mind as to how it can
be done. I think we should consider
this aspect also.

About production, it was suggest-
ed that the whole business of genera-
tion of power and supply of energy
in the country should be taken over
by the Central Government and
managed by them. Shri D. C. Sharma
said, that this Bill was lopsided, be-
cause it looked only to the financial
aspects, and the other important
aspects had been ignored. He mention-
ed two points in this connection. One
of them was relating to distribution.

As far as distribution is concerned,
T would like to point that under
section 18 of the Act, this is one of the
duties of the board:

“Subject to the provisions of
this Act, the Board shall be
charged with the general duty
of promoting the co-ordinated
development of generation, sup-
ply and distribution of electri-
city.”

The scope of the word ‘distribu-
tion' has to be scrutinised. I am
considering how far this question of
priorities in regard to distribution
has to be dealt with.

I think this is a relevant question
When there is a limited supply, and
there is not enough to meet the re-
‘quirements of everybody, there will
have to be some kind of priorities.
1t large-scale industries can make it
very easy and profitable for a pro-
ducer to supply power, then the
smiall-scale industries and the small
rural requirements may be neglec-
ted, in fact, they have been neglec-
ted. We are not grapping with that
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problem. That is true. We are
considering how we can facilitate
the consumption of power in rural
areas and particularly, by small-
scale industries and cottage in-
dustries.

We have suggested certain methods
of subsidising rural supply, which I
have indicated before. If there is
some profit in a particular system, it
may be diverted to reduce the rural
rates. It might also be considered
whether any more subsidy can be
channelled for, this purpose from
other sources. For example, we
have a provision for the promotion
of cottage and small-scale industries.
Could not some subsidy out of that
source also be made available for this
purpose? Or, there is provision for
rural development, for helping the
small-scale industries, and the agri-
culturists, for pumping of water and
so on. Possibly, something may be
done that way also. There are other
things also being considered, such as
that over a period of five or ten years,
we might waive certain liabilities, in
regard to the rate of interest. These
are various ways of deing it.

Now, coming back to this question
of the Central Government taking
over the whole of this industry of
generation, supply and distribution
of power, I think it is not practica-
ble. We are achieving this very pur-
pose by a Central legislation, which
vests the Central Government with
some powers, but which enables
the setting up also of boards in each
State, which can function on a uni-
form basis. The Central Govern-
ment, through the Central Electricity
Authority, has some kind of power
or function for developing a sound,
adequate and uniform national pelicy,
and particularly to co-ordinate the
activities of the planning agencies,
in relation to the control and utili-
sation of national nower resources.
So, there is an arrangement here al-
ready. I think if we utilise these
provisions and these powers fully,
there will be a great deal of improve-
ment on the present position.
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Another suggestion by the same
bhon. Member was about efficiency
audit. I may inform him that we
have got that provision already. I
would not like to talse up the time
of the House by reading out that pro-
vision, but it is one of the functions
of the board to direct the purchaser
to adopt methods which will result
in the most efficient and economical
use of the assets and thus lead to the
most economical results. S0, the
board has already got some power
to issue directions to the licensees
and those who have %aken up the
function of generating, supplying and
distributing power.

I have dealt with the question of
the rates, both the ‘issue of the umi-
formity of rates, and the issue of the
question of grids. I may further in-
form hon. Members that the informa-
tion I have just got with me is that
nearly 82 per cent of the power supply
is already through grids. That repre-
sents a considerable progress. It is
not one grid that exists. As I have
explained already, there are about
ten different grids in different States.
The advantage of a grid is that it will
enable us to progress towards the
goal of uniform rates, which is not
possible to achieve in the case of
small stations here and there. The
small stations will necessarily charge
high rates, and those rates will vary
very widely as well. But if we have
a grid system, it is possible to have
uniform rates over an area, and even
to lower the rates.

Shri K. K. Basu: As a result of the
growing introduction of the grid sys-
tem, has there been a comparative
lowering down of the rates?

Shri Nanda: Yes. There has been
a reduction. When the small stations
producing at a very heavy cost are
eliminated, then naturally, the result
is that in those areas, the power is
available at lower rates.

Shri Sinhasan Singh: Could the
Minister give us an example where
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the rates were very high, but where,
as a result of the introduction of the
grid system, the rates have been
lowered? And to what extent have
the rates gone down in that place?

Shri Nanda: One hon. Member
himself has cited an instance already,
where the rates have gone down. But
he had another complaint that the
supply had become less dependable.
There may be some special reasons,
and we shall have to look into them.

Shri Raghunath Singh: Shri D. C.
Sharma has said that.

4 PM.

Shri Nanda: Now only one or two
smal] points remain for me to answer.
The hon. Member, Shri U, M. Trivedi,
seemed to have read the Bill in a
hurry. He thought that we were
doing certain things which were
possibly going to harm the interests.
of the consumers. That was when he
referred to the incorporation of cer-
tain schedules in the lhicences. 1Tt
wouid not hurt the consumers; it is:
gomng to help, and is intended to help
them.

Then he made a suggestion which
I do not want to characterise. He
said that the removal of the mem-
bers of the Board should not be left
to the discretion of Government but
should be a matter for the eourts to
decide. If this were agreed to, then
there may be no power at all avail-
able for days and months—if all these
people were to be hauled up be-
fore courts. We do not want to set.
up these boards and corporations and
various agencies in order to fetter us
and in order to make us helpless. If
we did so, that would be the best’
way of condemning all these methods
of public enterprise. This is a sug-
gestion which certainly could never
be acceptable.

Then there was the question of diffi-
culties in obtaining power in Bihar.
Those difficulties are in Delhi and in
many other places. As long as power
is not adequate and abundant, diffi-
culties are going to remain. Hun-
dreds of crores of rupees are being
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allocated for expanding the supply of
power in this country. I hope that in
course of time more of those needs
will be satisfied. But my fear is that
when power has become five times
what it is now, these difficulties and
complaints will still remain because
much more power will be needed
then. But we will try to match the
supply with the expanding demand
in the country. '

Mr. Deputy-Speaker: I shall now
put the motion to the vote of the
House. It is not necessary to specify
the number of Members required to

constitute a sitting. It is covered by -

the rules.
The gquestion is:

“That the Bill further to amend
the Electricity (Supply) Aot,
1948, be referred to a Select Com-
mittee consisting of Shri N. C.
Kasliwal, Swami Ramanand
Shastri, Shri Rup Narain, Shri
Bishwa Nath Roy, Dr. M. C.
Jatav-vir, ‘Shri W. 8. Kirolikar,
Shri A. S. Damar, Shri Ahmed
Mohiuddin, Shri G. H. Deshpande,
Shri S. R. Rane, Shri Debendra
Nath Sarmah, Shri T. Sanganna,
Shri Subodh Hasda, Shri A. Ibra-
him, Shri L. N. Mishra, Shri
Rajeshwar Patel, Shri Naval Pra-
bhakar, Shri K. G. Wedeyar,
Shri N. P. Damodaran, Shri I
Facharan, Shri Ranbir Singh
Chaudhuri, Shri S. K. Kanda-
samy, Shri Bijoy Chandra Das,
Shri Sadhan Chandra Gupta, Shri
K. Kelappan, Shri Kandala
Subrahmanyam, Shri N. C. Chat-
terjee, Shri Tulsidas Kalichand,
Shri Benjamin Hansda, and the
mover, with instructions to re-
port on the opening day of the
next session”.

The motion was adopted.
MULTI-UNIT CO-OPERATIVE
SOCIETIES (AMENDMENT)

BILL

The Minister of Agriculture (Dr.
P. 8. Deshmukh): I beg to move:

“*That the Bill further amend
Multi-Unit Co-operative Societies

425 LSD.

050 .
Bill 305

Act, 1942, as passed by the Rajya
Sabha, be taken into censidera-

tion".

This is a one-line Bill. The Act
was originally passed in the year
1942. It was for the purpose of in-
corporation, regulation and winding
up of co-operative societies with
objects covering more than one State.
At that time, India was divided into
British India and the Indian States.
But now, when co-operative activi-
ties are increasing, the number of so-
cieties which we wish to operate in
more than one State is also increas-
ing. There are some 54 societies
which are co-operative and which we
wish to operate in more than one
State. The total number of members
comes to 6,79,538.

This necessitates amendment of this
Act so that Part ‘B’ and Part ‘C’
States do not remain outside the scope
of the Act. Therefore, this extends to
the whole of India as it is understood
today.

I do not think I need take up the
time of the House any longer. This
ig a very simple Bill. It is necessary
in"the interest of co-operation, as I
have explained,

Mr. Deputy-Speaker: Motion d

“That the Bill further to amend
the Multi-Unit Co-operative So-
cieties Act, 1942, as passed by the
Rajya Sabha, be taken into con-
sideration”.

Shri Achuthan (Crangannur): I
want to know whether this is to have
an apex all-India society under which
there will be State societies.

Dr, P. S. Deshmukh: This will per-
mit registration of societies which can
operate in more than one State. At
the present moment, they can do so
in Part ‘A’ States. But so far as Part
‘B’ and ‘C’ States are concerned, they
cannot so operate. This Bill will give
them the authority to operate, and
establish societies which have for
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their object extension of
beyond one State.

Shri Achuthan: What was the diffi-
culty felt by Government in not
having this law extended to Part ‘B’
States since even now there are socie-
ties which have operations in differ-
et Slates?

Dr. P. S. Deshmukh: For the time
being, they could not operate in Part
‘B’ and Part ‘C’' States. They could
operate in one State but not beyond
tha jurisdiction of one particular State
of the B’ and ‘C’ Class. This will ena-
ble them to do so.

activities

Shri K. K. Basu (Diamond Har-
bour): Now, Part ‘B' States are all
gone. At the moment, co-operative
societies working in a Part ‘A’ or
Part ‘B’ State cannot extend their
activities to other States. Now Gov-
ermment want to get that power to
enable them to extend their activities
to other States.

Dr. P. 8. Deshmukh: Yes

Shri Achuthan: I welcome this
memsure. This is an age of co-opera-
tion. So necessarily many activities
of the Government as well as of
private bodies must come within the
fold of co-operative sociaties. Just
a few days back, our Food Minister
was telling us that if at all there
must be rural credit available to
every nook and dorner of this vast
country, it could only be done though
co-operative societies. Moreover, it
iz also found recently that the credit
system alone won't be sufficient. There
will have to be a number of societies
in_the agricultural field engaging in
various activities, one for seed supply,
one for manure supply, one for stock-
ing of the harvest, one for dairying,
poultry and so on. In all branches
of activity of the rural folk, I find a
future which is bright only if all
these activities come under the fold
of co-operative societies, So natural-
Iy only if a society wants to have its
jurisdiction in one State and also to
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co-ordinate all those activities under
one central body, there can be a uni-
form policy throughout that area.

Take, for instance, South India. A
place in Madras State wants to have
a society for the distribution of
tnanure or seed to the neighbouring
taluks or districts. The districts in
another State may not have the ad-
vantage of this facility if there are
no branches available in that State
for the same purpose. So there is no
reasoning necessary for this Bill
coming into effect as early as possible.
In economic activities, in agriculture,
minor industry, cottage industry or
supplics of all these things—credit
societies even—it is necessary that-a
number of States must come under
one central apex society,

Then only there can be as effi-
cient as possible a distribution of
the facilities which are bound to
come from co-operative societies as
well as the effective supervision of
the activities of the societies. So, I
welcome this Bill and whole-hearted-
ly support this.

Shri E. K. Basu: As the hon. Mem-
ber who spoke just before me has
said, cu-operatives must play a very
important part in the soc'al and
economic life of our country, There-
fore, any move by Governmient to
improve their working will certain-
ly have the support of the House.

I would only urge upon the Minis-
ter and the Government that they
should not just get the law amended
which will give them power to ex-

- tend the jurisdiction of a panticular

co-operative institution beyond the
territorial limits of State, But, they
should see that the real spirit of
the law is worked upon.

We know full well that the eco-
operative movement in our country
is not very strong. It is more or
less restricted to a few parts  of
India. However much we might
wish, so far, we had not been able
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to extend the co-operative movement
to all the States with that amount
of efficiency and good working as
we wish. I do not say that Govern-
ment iself is to blame or that it was
always at fault. But, by and large,
as the Government practically step-
ped into the shoes of the foreign
Government, which had a step-
motherly attitude towards the co-
operative movement and which left
it entirely to the initiative and enter-
prising spirit of the citizens or the
local inhabitants of a particular srea,
the Government gave very little
support in those days. But, unfortu-
nately, our national Government did
not step up the co-operative move-
ment. 1donot mean by that that they
did nothing, They must realise that
jn our country while the poverty is
so appalling and the rural population
constitutes nearly 80 per cent of the
population and industries are very
much decentralised—leave aside big
industries—and we have a large
number of small industries either
cottage or on small Scale or village
industries, we want the support and
sympathy of Government. Govern-
ment had schemes, but, unfortunate-
ly, they remained more or less
paper schemes, They did not help
to activise the institutions.

We had certain targets in the
First Five-Year Plan. I do not know
to what extent we have been able
to fulfil them. Certainly, in the
Second Five-Year Plan our targets
are very high. We all wish that we
shall be able to reach the targets.

What I want to emphasise is this.
Merely amending this Act will not
do. The hon, Minister must take
into consideration this fact. In a
particular State a co-operative so-
ciety or a co-operative institution
may be very powerful. In an ad-
joining State, because of lack of
experience or in the earlier days they
did not always work to the best ad-
vantage the provisions of the law or
the Government did nct help them,
there is no such strong institution.

Bill
He must try to extend the jurisdie-
tion of thosSe active institutions to
those areas so that in those areas
too the movement may Erow up.

This is not the time when can
give our opinions and criticism an
the co-operative movement. We
have our views. We think many of
the provisions need to be changed in
many respects. Ours is e poor
country. Even in these co-operative
laws we lay much stress on fixed as-
sets either in the case of rural or agri-
cultural land or in the case of smaller
or village industries, They must
have someimplements or some assets
which shall be considered as real
assets or assets of some fixed vahe.
We have to take into consideration
the possibilities of enlarging the
scope of the co-operative movement
and try to bring under it a large
percentage of persons, small workers
etec., who do not have much of the
assets, They should be helped in
the form of loans. Government
should make an attempt to build up
the movement; Government should
help them to improve their econo
mic condition and sorial life. .
would urge upon the Minister to see
that the movement should grow and
all, the impediments that there may
be should be removed so that the
co-operative movement has really
an abiding place in the social and
economic life of the country.

Co-operation being a State subject,
I want to ask the kon. Minister
whether, by amending this legislation
ang allowing co-operative institu-
tions to extend their territorial juris-
diction, we would not be rubbing the
States on the wrong side. But I do
not say that if the State Governments
take an irrational view, we as
Parliament should not see that that
is curbed in the interests of the com-
munity or the interests of the nation
which are paramount. I only say
that we must carry the States with
us, Just by changing the law we
cannot improve, I think that befare
this law is being put through, the
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Minister must have prior consulta-
tion with the State Governments
because they shall have to bear the
burden of seeing the co-operative
movement grow and thrive in  the
country and co-operation is essen-
tially within the purview of the
State Legislatures. 1 think the
Minister has already taken their sup-
port in bringing forward this amend-
ing Bill

In conclusion, I again urge that
it is not enough that the law is
changed but it should really be
worked in the spirit in which we
have changed the law.

Shri U. M. Trivedi (Chittor): I
would like to put a few questions
to be answered by the hon. Minister
and I will request you, Sir, that he
may be asked to elucidate certain
points.

I do not know why this necessity
has arisen to extend this law today
to the whole of India except the
State of Jammu and Kashmir. I
would like to know whether this
law has been adapted to the various
‘B’ States and if it was not adaptkd
why was it not adapted in 1950
when all the other laws were adapt-
ed, If I can get a reply to this, I
think, I may be able to offer some
criticism about this Bill.

Mr. Deputy-Speaker: The hon.
Member may proceed with further
questions and the Minister may be
asked to answer them at n. time,

Shri U. M. Trivedi: The difficulty
is this. I might argue something
with that.

Mr. Deputy-Speaker: He wants to
ensure himself before putting ques-

tions,

Shri K. K, Basu: It iz always the
habit of lawyers.
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Mr. Depuiy-Speaker: First he
wants to find out the basis on which
to build up.

Shri P. M. Trivedi: My difficulty
is this; I must be very frank about
it.

Mr. Depnty-Speaker: That is ex-
pected already,

Shri U, M. Trivedi: This Bill has
been passed by the Rajya Sabha.
The Statement of Objects and Reasons
is not there.

Dr. P. S. Deshmukh: It was there
in the original Bill

Mr. Deputy-Speaker: If the hon_
Member had cared to find out, he
would have traced thz criginal Bilt
which must have contained the Ob-
jects and Reasons.

Shri U. M. Trivedi: 1 guite appre-
ciate that, Sir, but the difficulty is
there and if at least an extract of
the original Bill had been published
or put in here, it would have been
of great help to the Members.

Mr. Deputy-Speaker: That could be
considered at some other time. In
spite of those difficulties, does the
hon. Member want to say some-
thing?

Shri U. M, Trivedi: This Bill was
introduced in the Rajya Sabha and
one of the provisions of the Bill is
that the Central Government may
!uwe to appoint a Central Registrar,;
in other words, money will have to
be spent by the Central Government
:\;0: the appointment of a Regis-

Dr. P. 8, Deshmukh: It is not
a part of this Bill

Shri U. M. Trivedi: That is really
the purpose of this amendment.

Mr, Deputy-Speaker: Such a con-
troversy should not go on between
the Members and the Minister.
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Shri U. M, Trivedi: I wish to
draw the hon. Minister's attention
to the fact that now he is making
this provision that this Jaw will
extend to the whole of India except
the State of Jammu and Kashmir.
Formerly its application was only
restricted to British India; in other
words, it was not applicable to the
various Part ‘B’ States, like Rajas-
than, Madhya Bharat, Vindhya Pra-
desh, Bhopal, Saurashtra and PFPSU,
and Government will have to incur
expenditure for its administration
arising out of the various appoint-
‘ments that it has to make. Under
those circumstances, I would like to
know how this Bill got tobe intro-
duced as money was to be spent by the
State or by the Union.

Mr. Deputy-Speaker: If there is
some objection in our discussing it,
that might be taken up.

Shri U, M. Trivedi: This ic one of
the guesticns,

Mr. Deputy-Speaker: I have al-
ready requested the hon. Member to
put all his guestions.

Shri U, M. Trivedi: I am putting a
series of my questions. The next
question is this: When we are doing
away with Part ‘B’ State altogether,
where was the necessity or urgency
felt to bring in this Bill about six
months ahead of the time? We
could have waited till the B’ States
disappeared. Why the necessity has
arisen today and where the urgency
about it was, I have not yet realised.
If you did not apply it to Jammu
and Kashmir State—of course
Jammu and Kashmir State will still
remain a ‘B’ State according to the
‘States Reorganisation Bill and that
is the only State which would re-
main a ‘B’ State—the provision ought
to be that it extends to the whole
of India expect to the 'B’ States, If
you had said that, it would have
served the purpose, The nauseat-

g thing, which is pocking into one's
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‘eyes by the words that it will not
apply to the State of Jammu and
Kashmir—as if Jammu and Kashmir
is not part of the territory of India—
will have evaporated. I would, there-
fore, suggest that whenever such
Bills are introduced, we should take
care not to be always harping upon
this factor hat Jammu and Xashmir
is not a territory of Jpdia. It is
enough that we have been told so
often that we know perhaps....

Shri Shree Narayan Das; (Dar-
bhanga Central): Where hag it been
said that Jammu and Kashmir is not
a territory of India?

Shri M. D. Joshi (Ratnagiri
South): It says that this law ap-
plies to the whole of India except
Jammu and Kashmir. It means that
India includes Jammu and Kashmir,
but thiz Bill does not apply to
Jammu and Kashmir. How does it
signify that Jammu and Kashmir is
not a territory of India?

Shri U. M, Trivedi: All are my
sons except the eldest son and this
is something like that. When all
are your sons, why should there be
this exception made in favour of tlLe
eldest child? This is what I cannot
understand. If you want to makea
law which does not apply to the
people of Jammu and Kashmir, you
should not unnecessarily bring it to
the notice of the people of this vast
continent that somehow there s
some differential, step-motherly and
foster attitude towards Jammu and
Kashmir and this fact should not be
put pointedly before them. You are
bound to call a blind man as blind,
but that does not mean that we
should tell him that he is blind; it is
enough that we recognise this fact.
So, it is sufficient if we recognise
this fact that it will not apply to B’
States and nobody outside this
country in the world will under-
stand the implications of it. Nobody
will ask about it but will think that
it must be a particular type of State.
But here it is a pointed attention to
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the world at large that Jammu and
Kashmir State is not amongst us. I
should say that we must ery a halt
to this sort of thing. If the Govern-
ment desires that under a particular
article of our Constitution this law
is required to be applied to Jammu
and Kashmir State, I think there is
nothing g in applying the prin-
ciples of the Multi-Unit Co-operative
Societies Aet even to Jammu and
Kashmir State and that State ought
to have been consulted on the point
and its affirmation taken before-
hand. Therefore, I am afraidg that
there is something much more than
what meets the eye in omitting
Jammu and Kashmir State from this
provision.

Dr. P. S, Deshmukh: I would like
to take the speech of my friend who
spoke first because there are many
doubts, suspicions and all sorts of
things in his mind. He also sus-
pects that the Government has some
evil intentions in this simple Bill
Actually the intention of this Bill is
to remove....

Mr. Deputy-Bpeaker: I find an
hon. Member crossing the floor of
‘the House. The floor ought not to
be crossed so summarily.

Dr, P, 8. Deshmnkh: The only
purpose of this Bill is to remove a
technical impediment in the way of
societies functioning in more than
one State, especially since the original
wording was ‘British India’ and the
adaptation order was contained in
paragraph 8 of the Adaptation of
Laws Order, 1850. This was the
adaptation order by which it applied
to the erstwhile British India but
did not bring under its purview the
rest of the Indian States which were
formoed into B and C Class States.

The second question that my hon.
friend asked was this: now that
Part B and C States are likely to be
eliminated, was there any reason
for bringing forward this Bill? This
Bill was drafted and placed before
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the Rajya Sabha, at any rate, in
1955. It must have been more than
a year back that notice of this Bill
was given. At that time I make
bold to say that the abolition of Part
B States and C States was not even
under contemplation. At the time
the Bill was framed, Part B and C
States were there and that was the
reason why the Bill was so framed.
Even now these States are there, and
it will be only after the Rajya
Sabha passes the States Reorganisa-
tion Bill and the Constitution is
amended that actually Part B and C
States would disappear. In any case,
this Bill will not harm anybody.

The third question raised by my
hon, friend was whether any expendi-
ture of money would be involved.
Nothing of the sort. As I said, this is
merely to remove a technical impedi-
ment, and it is not imcumbent upon
anybody, as a result of this measure,
to see that societies are established,
that they cover more than one State
and that money should be expended.
There is absolutely nothing of that
sort. In any case, all these things are
to be done by the States and the
Centre is not going to spend anything
on the establishment or promotion of
these societies, Ewven if it does, it will
be duly provided for under laws
brought before this House and sanc-
tion of the House will be taken
therefor. My hon. friend's difficulties
about all these three points at any
rate therefore do not stand.

Fourthly, he was rather struck and
did not like the mention of the words
“Jammu and Kashmir” in this Bill, I
can understand his sentiments al-
though the way in which he spoke
would probably make the situation
worse, While objecting to the speci-
fic mention of Jammu and Kashmir he
himself made the situation worse by
saying that such mention entailed lack
of dignity to Jammu and Kashmir.
He said: What is the use of telling a
blind man that he is blind and so on.
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{ wish he had merely said that it does
not look nice now that we wish to mini-
mise the distinctions between the
State of Jammu and Kashmir and the
rest of India that this should bpe
there. But here also I may say we
are compelled by the actual constitu-
tional position as it obtains today. So
long as entry 44 is not altered and the
Constitution iz not amended to that
extent, it is our duty to be truthful to
the Constitution and also bear in mind
the provisions which obtain at the
present day. Under those circum-
stances, we had no other alternative
but to word the amendment in the
way we have done.

So far as the observations of my
other friends are concermed, I am
very glad to find that all of them are
deeply interested in the progress of
the co-operation movement. In fact,
it is our endeavour to create in the
country a climate favourable to the
establishment and progress of co-
operation. We know that it has
existed for the last fifty years. We
have not put it on such a high pedes-
tal, nor made it as sound as it should
be and in the first Five Year Plan we
had not taken many steps for its
better management or co-ordination.
But in Second Plan we have made
many proposals and we propose to
have a better arrangements and larger
schemes for looking after co-operation
in the country.

In fact, the Central Government in
the past had left this entirely to the
State Governments and it was, in a
way, right also. When we however
found that they were not being pro-
moted in the best possible way, we
decided to give them a helping hand,
to give financial assistance in the es-
tablishment of societies and help co-
ordination in many other ways.

Last year we celebrated the Inter-
national Co-operation Day on a much
wider scale than ever before. We
have also, on my personal initiative,
established a very big co-operative
store here: It is both a retail as well
as a wholesale store and we have
high ambition of linking it with stores
all over the country. So, I can assure
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my hon. friends that we, the Ministry
and the Government, attach wvery
great importange, to the co-operative
movement to its improvement to the
removal of the defects and also to

making financial assistance available.

One point which another hon, friend
made was that with regard to the
State authorities. He wanted to know
if we are going to compel them. There
s nothing of that sort in the Bill. We
are not compelling any States. We
are trying to remove the difficulties
in their way. So, there is no likeli-
hood of any opposition on the part of
the States in that respect. We are
only removing the difficulties that
are likely to arise or that arise in the
case of societies established by them.
it is nowhere stated that we will ask
them to establish societies so that they
may work in more than one State
That is not our purpose. It is merely
a step in helping the States and the
societies established in those States.
So, there is no likelihood of any ob-
jection being taken by any State,

I do not want to take any more of
thetuneo:lmeHouseturﬂ:hmme
Bill. I commend it for consideratiom.

Shri U. M. Trivedi: May I point out
that only a few members are present
here and there is no quorum?

Mr. Deputy-Speaker: The bell is
being rung. Now there is quorum.

Shri 8. C. Samanta (Tamluk):
Before you put the gquestion before
the House, I would like to know
from the hon. Minister whether any
inter-State  multi-unit co-operative
societies have been formed since the
inception of this Act and whether
there had been any attempt on the
part of the State Governments to en-
courage these co-operative societies,
some of which are producers' and
others are consumers’?> Have Govern-
ment taken any step In the matter
and, if so, what is the result?

Dr. P. S, Deshmukh: I may mentmon
that there are according to our infor-
mation, 54 societies as mentioned in
my speech, which are operating in
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more than one State. Their member-
ship is 6,79,538. Of this about 1,21,448
is from areas outside the State of
registration. With the amendment of
the Act the number of these types of
societies will increase, particularly
because a large part of the marketing
of agricultural produce takes place on
inter-State basis. As the hon. Member
knows, we have just passed an Act
with the intention of encouraging
inter-State co-operative marketing
and that will also be assisted by this
BilL

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Multi-Unit Co-operative Socie-
ties Act, 1942, as passed by Rajya
‘Sabha, be taken into considera-
tion.”

The motion was adopted.
Clauses 1 and 2, the Enacting Formula
and the Title were added to the Bill.

Dr. P. S. Deshmukh: I beg to move:
“That the Bill be passed.”

Mr. Deputy-Speaker: Motion moved:
“That the Bill be passed.”

Sbhri S. C. Samanta: The hon.
Minister could not give me the real
answer which I wanted.

Mr. Deputy-Speaker: If that answer
hae not been given at that time, this
at least is not the stage for getting
that answer.

Shri 8. C. Samanta: I welcomed
this Bill when 1t has been brought at
this hour and I whole-heartedly sup-
ported it. I would request the hon.
Minister to see that the co-operative
societies, as envisaged, should not in-
crease in number. They should see
that the work that was being done
by State Governments on State basis
should be transferred to these multi-
purpose socities, Now for example
transport of gram from Pumah is
done through State Governments.

Why. should not the Government of
Punjab and the Governments of other
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States come forward to transact this
business through multi-purpose co-
operative societies that are in exijst-
ence and whose members are said to
be more than lakhs? I only want to
direct the attention of the hon. Minis-
ter in this direction, so that these
multi-purpose societies will grow and
work efficiently.

Dr. P. S. Deshmukh: Sir, it actually
falls outside the purpose of this Bill,
but I will certainly bear in mind the

observation which my hon. friend has
made.

_ Mr. Deputy-Speaker: The question
1s:

“That the Bill be passed.”
The motion was adopted.

INDIAN LAC CESS (AMENDMENT)
BILL

The Ministéer of Agriculture Dr.
P. S. Deshmukh): Sir, I beg to move:

*“That the Bill further to amend
the Indian Lac Cess Act, 1930, as
passed by Rajya Sabha, be taken
into consideration.”

Sir, under the Indian Lac Cess Act
there were certain provisions with
regard to the respresentation on the
Lac Cess Cmmittee. It was the wish
of this House as well as of the Rajya
Sabha that there should be enlarged
representation of growers, and also
there should be nominees of the legis-
1atures on a good many of the commit-
tees. It was with this end in view
that we examinea the composition of
all the commodity committees and
tried to stream-line them providing
these two Houses representation on
those committees wherever it did not
exist previously.

So far as this Bill is concerned, we
had, for the purpose of remodelling
the representation, proposed the sub-
stitution of clause 3 in place of see-
tion 4 of the principal Act. Here we
have introduced certain changes by
which we have given representation
to both the Houses—two from Lok
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Sabha and one from Rajya Sabha—on
this body. Then we have suggested
four members representing the shellac
manufacturing industry to be nomi-
nated by the Central Government.
Originally we were giving three
representations to the mechanically
run industries all of! whom belonged
to foreigners. Instead of that we
have now substituted a membership
of four representatives so that we need
not confine them only to the factories
but also could give representation
adequately to the smaller manufac-
‘turers of shellac.

Then, we have retained some of the
older provisions of representation like
the Chairman of the governing body
‘who was nominated by the Govern-
ment. Under sub-section (ii) of sec-
tion 4 we have added the Chairman
-of the Advisory Board and instead of
three members representing the shellac
manufacturing industry, one member
representing lac brokers and so on,
‘whom we have retained, we have
:substituted four members, as I have
pointed out, for representation of all
kinds of small and big industries in
the country.

We have also retained sub-section
4iii) and sub-section (iv) of section 4
of the old Act and, so far as the
‘growers’ representatives are concern-
ed, we have added three more. We
‘had originally six members represent-
ing the cultivators of lac to be nomi-
nated by the Central Government: one
for West Bengal, one for Uttar
Pradesh, one for Madhya Pradesh, one
for Assam and two for Bihar. We
have substituted these six with nine
members as follows: one for Assam,
three for Bihar, two for Madhya
Pradesh, one for Orissa, one for West
:Bengal and one for Vindhya Pradesh.

Shri D. C. Sharma (Hoshiarpur):
“What about Punjab?

Dr, P. 8. Deshmunkh: Punjab does
not produce much lac; hardly any. I
~think it must be a very small quantity.
Bihar is the chief State which pro-
duces shellac and so they are given
_-more representation.
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Then we have made another provi-
sion. Instead of two members, of
whom at least one shall represent the
lac consuming industry in India, to
be nominated by the Central Govern-
ment, we have provided for four
persons to be nominated by the
Central Government, of whom one
shall be a scientist, one shall represent
the cultivators of lac in States other
than those referred to already,—if
Punjab does grow or grows more lac
in future there is provision for putting
on a representative by this clause—
one shall represent the Ministry of
Commerce and Industry and one shall
represent the Ministry of Finance.

S0, essentially, this Bill has been
brought forward with the intention of
giving representation to the Parlia-
ment, as well as larger representation
to the growers.

Incidentally, the part B and © States,
under most ef these enactments, had
been, excluded. They did not there-
fore, have any representation. We
have taken this opportunity to elim-
nate this difference and provide repre-
sentation for these States also.

Mr. Deputy-Speaker: Motion movea:

“That the Bill further to amena
the Indian Lac Cess Act, 1930, as
passed by Rajya Sabha, be taken
into consideration.”

Shri Tushar Chatterjea (Seram-
pore): Mr, Deputy-Speaker, Sir, 1,
no doubt, welcome this Bill in so
far as it has made some improvement
over the original Act. But, to my
mind, the Bill falls far short of the
necessity, for the simple reason that
some two years back the Bihar Gov-
ernment appointed an Enquiry Com-
mittee to enquire into the condition
of the shellac industry and that
committee made an exhaustive report
in which they have commented about
this committee and have suggested
that some improvement should be
made. I find this Bill, although it
has made some improvement, has
failed to take note of the very valu-
able comments that the Bihar Shellac
Enquiry Committee had made. I do
not know whether the hon. Minister
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carefully read that report or not, but,
as far as I feel and as far as I know,
this amending Bill is nothing but the
result of the recognition of that Com-
mittee’s report.

Dr. P. 8. Deshmukh: That is right.

Shri Tushar Chatterjea: If that is so,
why was the Committee’s report not
taken into consideration with due
seriousness. If the Government had
done so, I am sure the Government
would have done much more than
what they have done in this Bill,

The Bihar Shellac Enquiry Cemmit-
tee definitely suggested that in the
Cess Committee there should be
larger representation of the indigenous
manufacturers of shellac. That is a
very definite recommendation made by
the Bihar Shellac Enquiry Committee.
Why have they recommended so?
The main reason is this. The problem
and the crisis that the shellac industry
is facing today has to be understood
properly and the Bihar Shellac
Enquiry Committee has given a very
correct picture of the exact problem
obtaining in the shellac industry. The
export of shellac is gradually decreas-
ing, whereas the export of seedlac is
increasing. That means, all the
manufacturers who entirely depend
on the manufacture of shellac are suf-
fering very much for want of proper
orders. All such manufacturers who
depend on the export of shellac suffer,
while those who have other avenues
do not suffer.

In the shellac industry there are
two types of manufacturers. In
Manbhum district, out of 257 units
of production, as many as 200 units
are owned by small manufacturers
who have np mechanised method of
production, whereas only about 50
units are owned by producers who
produce the commodity with the help
of hanised pro These big
manufacturers also produce seedlac.
They do not run their industry only
for the purpose of shellac, They
produce seedlac also. While the ex-
mort of shelloe is gradually decreasing,
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the export of seedloc is increasing.
So, the big manufacturers do not have
to suffer at all. They can earn their
profit quite well, and the decreasing
export of shellac does not at all affect
their units. The 200 small manufac-
turers who can be well called as cot-
tage industrialists only produce shel-
lac and they do not have any
arrangement for the production of
seedlac. These are the facts,

If the Minister had read the Bihar
Shellac Enquiry Committee’s report
thoroughly, he would have found
that the Enquiry Committee has very
definitely said that unless this prob-
lem of small manufacturers is iaken
into consideration and unless proper
remedies are evolved, there is no way
how we can improve the industry.
The Enquiry Committee has definitely
said that as long as this Cess Com-
mittee is dominated mainly by the
big manufacturers and their represen-
tatives, the big manufacturers would
not take into consideration the inte-
rests of the small producers. It is be-
cause the small producers’ interest
has been neglected, there is no im-
provement in this industry at all

[SHRr RAGHAVACHARI in the Chair)
4-53 p.M.

For these reasons, I have suggested
some amendments to the Bill, One
of my amendments suggests that out
of four represetatives of the manu-
facturers of shellac, at least two must
be representatives of the indigenous
manufacturers. In the original Act, a
specific mention is made of the fact
that one representative of the indige-
nous manufacturers should be includ-
ed. I do not understand why that
specific provision has been removed
from this Bill now. It means that
the Government is free to nominate
only the big manufacturers’ rvepre-
sentatives. Thus, as the small manu-
facturers go unrepresented, this Bill
does not serve the purpose which it
intends to serve.
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I have also suggested that somé
labour representatives should also be
taken in. It is a very important as-
pect, for, the problem of the shellac
industry is not only the problem of
the manufacturers but of the labou-
rers also. If you look into the con-
dition of the shellac industry in Man-
bhum district, you will find that a
very large proportion of the regular
workers are really unemployed. As
far as 1 have gathered, about 75 per
cent, of the workers who work in the
shellac factories are either un-
employed or are partly employed.
‘Partly employed’ means that they
get work for not more than seven or
ten days in a month. That is the posi-
tion. The vast problem of unempioy-
ment is found in the Manbhum dis-
trict where the only dependable in-
dustry is the shellac industry. It is
not only a question of the unemploy-
ment of shellac workers but also a
question of the small manufacturers
closing down their units. The prob-
lem cannot be tackled if only the
point of view of the big manufactu-
rers is considered. Definite attempts
should be made to improve the con-
dition of workers of this industry by
considering the point of view of the
small manufacturers alongside the
problem of the labourers.

There is another very important
point, and that should also be under-
stood by the Minister. The Bihar
Shellac Enquiry Committee Report
has very clearly revealed the horri-
ble conditions of work which the
workers have to face in this industry.
90 per cent, of the workers who have
to work through the process of melt-
ing the lac get their hands and feet
crippled and deformed after two wr
three years’ work, This is due to the
terrible heat that emanates during
the melting process. 1 went to Puru-
lia and I personally saw a large num-
ber of workers who showed their
hands to me. They were almost de-
formed and with deformed hands,
they somehow or other pull on with
the work. Though with the deform-
ed hands and feet, they can, some-
how or other, continue to work, once
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they are discharged, they are com-
pletely unfit to take up any other
work.

The decreasing export of shelac
results in the closing down of the
shellac units. That means unem-
ployment among the workers wno de-
pend on the shellac industry. Their
unemployment is such that it is not

possible for them to take up any
other profession for they are com-
pletely unfit with the deformed

hands and feet. So, they will have
to remain unemployed throughout
their lives. Unless they are given
some special type of job in which
they can fit in, they have {5 remain
unemployed. Therefore, the problem
of the workers of the shellac industry
involves urgent measures for relief,
by way of fresh and suitable employ-
ment for those who have been crip-
pled in the course of their work.

_ As far ag I remember, the Bibar
Shellac Enquiry Committee has defi-

nitely stated that out of the ucess,
some amount should be earmarked
by which the labour  welfare

measures can be undertaken. I do
not understand why the Ministry, al-
though they have brought forward
this Bill as a result of the comments
made by the Bihar Shellac Enquiry
Committee, have failed to give any
consideration to the very serious
problems that have been pointed out
by the Enquiry Commitliee. Some
provision has to be made to the effect
that a part of the cess amount should
be spent for the welfare of the injured
workers also.

For the reasons stated earlier, I
feel that this Bill does not touch the
problem of lac industry at all. I do
not understand why, after the En-
quiry Committee has brought for-
ward a report and when thst report
has been before the public for two
long years, and especially when that
report has made very clear criticism
and suggestions in respect of the im-
provement of this industry, this sort
of token charity, as it were, has been
shown in this Bill and why all the
major orrhlems have been evaded
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It is quite good that the commitiee
has been reconstituted. Members of
‘Parliament have been included and
a larger representation is given to
the lac growers. At the same time,
you must give special representation
to small manufacturers of shellac and
also to labour. Otherwise, that very
serious problem of the labourers will
remain completely unattended to and
their horrible condition will conti-
nue. If you entirely depend upon
the big manufacturers, they do not
bother about the unemployment of
the labourers and about the decrease
in the shellac export, because their
profits are secured by the export of
seed lac, which is increasing by leaps
and bounds. Representation to the
small manufacturers and labour
should be given, so that some labour
welfare arrangement can be made
out of the cess fund.

5 P.M.

In this connection, I would draw
the attention of the Ministry to the
-more basic problems of the lac indus-
try, India meets 90 per cent. of the
world demand of shellac. Out of
4hat, I remember that 70 per cent. of
.the export is to America. But, the
peculiarity is that though we are the
bulk suppliers of shellac to the whole
world, we cannot control the industry
_and have our own independent policy.
We have got to be dictated by what
the American market says. In
America, they say they will not take
_shellae, but they will only take seed-
lac, which is used as a raw material
for producing shellac. They find it
«cheaper to purchase seedlac and
produce shellac out of it and there-
fore, they are decreasing the demand
-for shellac and increasing the demand
for seedlack. They are trying to
-use our country as a supplier of raw
material and it is this attitude of the
overseas market that has created a
crisis in the shellac industry. Our
export of shellac is gradually decreas-
ing, resulting in terrible unemploy-
-ment of the labourers and in the clos-
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ing down of factories by small manu-
facturers. The profit-making policy
of the big concerns is not affected,
because they have got arrangements
to produce both shellac and seedlac.
shellac
units and increasing the seedlac pro-
ducing units, so that their profits re-
main unchanged,

If we are reconstituting this com-
mittee, it should not be simply to see
that there is a committee to adminis-
ter the cess fund. It should be a com-
mittee that can look into the im-
prevement of the industrv as a whole,
that can suggest proper remedies of
the problems and proper way out of
the crisis. It is not enough to re-
constitute the committee; we should
also give such powers to this com-
mittee by which they can deal with
these basic problems. There are cer-
tain remedies by which these basic
problems can be solved. Firstly, the
export of seed lac has to be controll-
ed. We cannot simply depend upon
the whims and desires of the Ameri-
can market. Simply because they
want only seedlac and not shellac,
we should not export seedlac alone
to please them and get some money
somehow or other. If we do that, it
will lead to the ruination of the in-
dustry. We should decrease seedle-
export and fix shellac export at a cer-
tain level, Secondly, the price should
be controlled by Government.
Thirdly, all the small manufactu-
rers have to be given protection.
Fourthly—this is more important—
newer markets should be explored,
We cannot depend entirely on the
American export, which, although
depending entirely on Indian shellac,
dictates terms, leading to the ruina-
tion of a large number of workers
and small cottage-industrialists. We
must explore other markets also, so
that this dictation by the American
market can be avoided.

Lastly, 1 think that this committee
should be given the power to find
out ways and means by which diffe-
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Shri § C. Samanfa (Tamluk): We
are thankful to the hon. Minister for
bringing forward this amending Bill
for the reconstitution of tfle Indian Lac
Cess Committee,. We would have been
more glad if with this he had brought
some chang? in the duties and func-
tions of the Committee also.

We have come to know the cess
of Rs, 2 lakhs which is collected every
year by the Indian Lac Cess Com-
mittee ig not being spent. My friend
Shri Tushar Chatterjea was referring
to the condition of the labour in the

“area. The lac industry has been
usurped so to say by some three or
four foreign firms and the indigenous
industry is at stake at present. My
friend was describing how the workers
produce shellac in the fire and their
hands are burnt. Because there are
only three mechanised units in the
industry, they pay the labourers ac-
cording to their pleasure. The pay
is very low and when they retire
they are in a miserable condition. At
the same time we find that there is
so much money at the disposal of the
Committee. Why not some amount
be granted to those workers who are
retiring? We shall be glad if the re-
constituted Committee looks into this
favourably.

These foreign firms are after
money. They are exploiting the
labour, They are not at all favour-
able to the workers, The workers
are suffering. At the same time, indi-
genous producers are also suffering
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because they cannot compete with the
mechanised industry. So, Govern-
ment should come forward to pro-
vide some safeguard to the indigenous
manufacturers of lac and if necessary,
Government should come forward
with a loan to these indigenous manu-
facturers to establish factories and
compete with the foreign firms.

The hon. Minister has, by this
change, provided for aine members
to represent cultivators. I would
like to know from the hon. Minister
as to how the representation of the
individual States has been calculated.
What is the standard—production or
anything else? Again in the proposed
sub-section (viii) of section 4 he has
provided that one shall represent the
cultivators of lac in States other
than those referred to in clause (vii).
These representatives also are from
the place where lac is cultivated,
Why should there not be ten or twelve
representatives? - If there be any cul
tivation at all in any State, in order
to give encouragement to the cultiva-
tors there, they should also he rep-
resented in the committee, My hon.
friend there also was pleading that
more persons should have been rop-
resented on this committee from
among the manuacturers. I would
like to know from the Minister which
States he has in' mind, from which
one representative will be taken in
over and above the nine manufac-
turers.

When 90 per cent of the lac or
shellac is supplied by India, why
should the Government not come for-
ward to control it? Why should
Government be dgreable to export
seedlac? 1 think seedlac export
should b2 banned, and factories should
be established with the help of Gov-
ernment to export only shellac. Iff
we do not export sesdlac, then ather
countries cannot say that they are
not prepared to accept shellac.

In conclusion, I would request the
Minister to see that the difficulties
and distress that are faced by the
labour and manufacturers thers
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should be looked into, and if neces-
sary, Government should come for-
ward with another amending Bill to
safeguard the interests of the indi-
genous growers and the labour.

Shri L. N. Mishra: I do not want to
make a speech, but I would like to
ask only one or two questions of the
hon, Minister,

How has this lac cess fund- been
used? How is it that the closing
balance is increasing every year? Is
the cess fund utilised at all for the
purpose for which it is meant?

Secondly, I would like to know
how the trade in lac has bzen mono-
polised only by three or four foreign
parties. Have Government any pro-
posal to break this monopoly by tak-
ing this trade also into the purview
of the State Trading Corporation.

Mr, Chairman: I find that there is
no other hon. Member who wants to
speak. There is lack of interest. So,
1 shall now call the Minister,

Dr. P. 8, Deshmukh: First, I shall
deal with the points that have been
raised in’ the course of the speeches
made by the hon. Members, and then
I shall come to the questions put by
my hon, friend Shri L. N. Mishra.

1 am very happy at that at least
two Msambers have exhibited consi-
derable interest in the lac industry,
and they seem to know at first hand
the position of the industry as well as
that of the workers and the growers.

I refer especially to my hon. friend
Shri Tushar Chatterjea, who dealt
with the subject in a considerably
comprehensive manner, My only
complaint against his speech is that
he is trying to find a remedy for all
the difficulties by an amendment of
this Bill. I am afraid that is not
possible. 1 may forthwith tell him
that I have parsonally studied the
report to which he made repeated
rveference, namely the report produc-
ed in the Bihar State by a committee
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of experts. As a result of that report,
I held a special conference at Ranchi
That conference was held at :ihe
instance of the Industries Minister
from Bihar. I was personally present
throughout the discussions, and many
decisions were taken there, which
were acceptable to the Bihar Govern-
ment as well as to the members wha
attended that conference.

Although it is not corract to say
that we have derived the inspiration
for bringing forward this amending
Bill only from that report, yet I may
inform my hon. friend that most of
the outstanding issues which could be
remedied have been remedied, and
action has been taken.

The conference to which I have
made a reference was held at Ranchi,
and it was followed by another con-
ference at Simla, where notonly the
Bihar representatives, but also repre-
sentatives and Ministers from other
lac-growing States were present. That
conference was just before the draft
of the Second Five Year Plan was
prepared; and it was held by me with
the object that at least in the Second
Five Year Plan, we might be able to
minimise the hardships of the growers
of lac as well as the manufacturers_

The number of indigenous manu-
facturers is not 200. It is double
that number; it is nearly 400. I may
forthwith say that the reason why
the reservation of one representative
at least for the indigenous manufac-
turers has been removed is for the
sake of enlarging their repreSentation
rather than for minimising it. Out of
the four representatives which we
have got for manufacturers of shellac,
I would not be surprised if we are
in a position to give not only twu,
but probably one more, to these
people. So, I can assure him tnat
the removal of the reservation of one
representative for smaller manurac-
turers of shellac was not with the
intenition of eliminating their repre-
sentation which they had, but with
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the definite intention of enlarging
their representafion.

So, I think that at lzast in this
point, we have met his wishes, and
there would therefore, be no need for
him to press the amendment that he
has tabled. I have given this specific
assurance already. This point was
discussed also in the Rajya Sabha,
and the amendment which was made
in the original Bill was with this
intention.

We also saw that there were only
two or three bigger manufacturers,
and while we were giving them
ipso facto representation, the other
indigenous manufactursrs were not
duly represented. So, I can even
give my hon, friend this assurance
that there is very possibility of giv-
ing at least two representatives fur
the indigenous growers.

The criticism I made of my hon.
friend _Sari Tushar Chatterjea’s
speech, namely that he is trying to re-
medy all the defects and all the
handicaps of the people engaged in
this in dustry by amending this Act,
is applicable also to the speech of my
hon. friend Shri S. C. Samanta; he
has pleaded that we should come for-
ward with a more radical amendment
of the Act, so that whatever balance
is left of the cess fund should be uti-
lised for other purposes.

But I would liks to tell him that
these are all commodity committees.
There is a definite pattern of work
before them, and I am afraid it can-
not be extended, however desirable
it may be, for labour welfare and
such other activities. The functions
of these committees are limited to
research on the one hand, and exten-
sion on the other, and also certain
other incidental things which will lead
to the development of the grewing s
well as the manufacuring industry.
The functions do not go beyond that.
And the position is exactly the same
as in the case of the Indian Central
Cotton Committee, which does not
deal with the welfare of the textile

14 AUGUST 1956

(Amendment) Bill 3382

workers, for it is absolutely beyond
its scope. These commeodity com-
mittees are meant for the develop-
ment of the commodities, for establish-
ment of research institutions and so
on.

I am glad that my hon. friend has
made the suggestion for extending the
results of research, and has compli- .
mented the institute on its work. I
am very happy that he has appre-
ciated the work that is being done
there. When I visited this institute,
it was decided that we must try and
undertake a larger activity for the
purpose of taking the results of this
research to the people. I think an
extension officer has already been
appointed. We have every desire to
intensify this activity, so that the re-
sults of research are passed on to the
people so that they could take ad-
vantage of them.

So, I must say that giving any re-
lief to the labourers directly, either
by way of utilising the cess fund
balances or in any other way, will lie
outside the scope, not only of this
Bill, but also of the powers of the
committee. But nonetheless, I sym-.
pathise with the hardships of the
labourers, and we as a Government—
both the State Government as well
as the Central Government—apart
from the activities of this committee,
will certainly pay attention to this
matter. I shall certainly note this
and bear this in mind, and see also
what the State Governmerits and we
can together do, so far as the ameli-
oration of their condition is con-
cerned.

It was also suggested that we should
have a larger representation of
growers than we have provided for.
I would urge that this is a very ex-
tensive representation, The original
composition of the Committee con-
tained only 15 members. It is our
experience also that if we make the
Committee too unwiedly, then the
intensity and quality of work suf-
fers. So we erred on the somewhat
conservative side, although we had
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to increase the membership to 24.
Out of this number of 24, 9 are
growers' representatives and 3 are
going tb be representatives of Parlia-
ment. That should, more or less,
make a majority. There are also
other interests who are not adverse
to these representatives. So I think
the representation we have provided
is quite adequate. For instance, a
scientist whom we want to appoint, I
am sure, will not be under the thumb
of the manufacturers whose numbers
are going to be reduced progres-
sively and very substantially. So I
urge that the representation we have
provided at the present moment is
very adequate. The growers are now
fully represented.

Shri 8. C, Samanta wanted to know
to whom this one representative of
lac growing States not already re-
presented was reserved for. I am
not in a position to give a categori-
cal or full reply at the moment. But
I think States like Punjab and U.P.
may probably find a place, or it may
be any other State. It may be
Hyderabad alse which may be grow-
ing a little lac. This is a sort of mis-
cellaneous representation which we
have reserved in our power. When
we feel that a certain State shows in-
terest, then that representation will
be given to it, Bihar is, by far, the
most important State. It produces
more than 60 per cent, of the lac pro-
duced in the country. Therefore, the
most substantial representation has
gone to that State.

So far as finances are concerned,
the annual income from the cess is
between Rs. 6 to Rs. 7 lakhs. The
balance on 31-3-55 was rather large,
but I think we have got new
schemes by which we will be able to
utilise this for the benefit of the
industry. The balance was
Rs. 23,53,701-4-7. It does look to be
a big balance. That also happens in
the case of the ICAR, But we have
schemes’ which work for a number
of years and the seemingly large
balance is ultimately spent.
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Mr. Chairman: Why nothing is
spent for four years? The annual
income is Rs. 6 lakhs. You have now
a balance of Rs. 23 lakhs.

Dr. P. S. Deshmukh: It has been
accumulating for the last few years.

Shri K. K. Basu: They have spent
only Rs. 1 lakh.

Dr, P. 5. Deshmukh: Money saved
is always welcome. Money expand-
ed should be objected to. But we
will see if there is any possibility of
expanding its use.

Bhri K. K. Basu: Do not spend on
officials; spend on real work.

Dr, P. S5. Deshmukh: That is what
our anxiety is. If we wanted to
spend on officials, we could have
spent it.

I do not think there is any other
point which I have not touched.

Mr. Chairman: There was one
point made about controlling export,

Dr. P. S. Deshmuokh: I have un-
dertaken many-side activities in my
life. Among other things I happened
to be the Chairman of the State
Trading Committee and we had re-
commended that the Government
should consider State trading in shel-
lac. Of course, there are certain
difficulties. I am glad the Corpora-
tion has now been established. I am
sure it will be up to that Corpora-
tion to think whether it ean take up
this matter under State trading.

So far as expart of seedlac is con-
cerned, I do not think we can sud-
denly take such an action and ban its
export altogether, although we will
certainly again examine whether
there are any possibilities of mini-
mising the export of seedlac and push-
ing up more shellac. But the whole
business is rather intricate,

I may also assure Members that
the domination of the foreign manu-
facturing concerns is not likely to
remsain intact hereafter, not only be-
cause of the larger representation of
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and this House, on the Committee
but otherwise also. But with many
disadvantages, there are certain ad-
vantages also which we secure, and
in our hurry to do away with the dis-
advantages, we do not want to cast
way the advantages also. None-
the.less. I am not speaking in favour
of these big concerns, but we will
have to examine the whole position
and act somewhat cautiously.

Shri L. N. Mishra: How is the Lac
Cess Fund utilised, and what is be-
ing done to do away with the mono-
poly?

Dr. P. S. Deshmukh: I have already
replied about the funds. Actually
there is no monopoly as such. They
are the substantial producers of
shellac and naturally, they dominate
the market. But, as I said, both the
Bihar Government and we are exa-
mining the possibility of giving a
larger share of transactions and
business to indigenous manufacturers.

As regards utilisation of the fund,
at the present moment, it is the in-
eome of this Committee only. It is
for this Committee to frame plans
for the expenditure of the fund. It
is not utilised for any other purpose.

Shri L. N. Mishra: Is it being uti-
lised ? Every year the fund is in-
creasing

Dr. P. S. Deshmukh: We are go-
ing to examine schemes by which we
will spend the amount,

Shri Ibrahim: What about co-ope-
. ratives?

Dr. P. 8. Deshmukh: That, of
course is for the State Governments
to do. As the hon. Member knows,
we have a large plan for extension
of co-operatives. If any co-operatives
are established, the Central Govern-
ment will be very glad to give them
loans and other assistance,
the State Governments frame schemes
snd recommend them.
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Mr. Chairman: The question is:

“That the Bill further to
amend the Indian Lac Cess Act,
1930, as passed by the Rajya
Sabha, be taken into considef-
ation”.

The motion was adopted,

Mr. Chairman: We will take up
all the clauses together.

Shri Tushar Chatterjea: In view
of the Minister's assurance, I do not
want to move my amendment No. 1,
but I move amendments Nos. 2 and 3.

Clause 3:— (Amendment of Section
4)

Shri Tushar Chatterjea: I beg to

. move:

(i) Page 2—
after line 5, msert:

“(ijva) four members represent-
ing workers of the shellac indus-
try, to be nominated by the Cen-
tral Government in consultation
with the recognised central orga-
nisations of labour;”

‘(ii) Page 2—

(i) line 16, for “four members”
substitute “five members”; and
. (ii) line 22, add at the end;: —
“gnd one shall represent the Minis-
try of Labour”. -

Dr. P. S. Deshmukh: I am sorry
Inmnotmaposiﬁonwncceﬂptthue
amendments.

Mr, Chairman: I shall now put
these amendments to the vote of the
House.

The question is:

Page 2—

after line 5, insert:

“(jva) four members represent-
ing workers of the shellac indus-
try, to be nominated by the Cen-
tral Government in consultation
with the recognised central orga-
nisations of labour:”

The tion was negatived
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Mr, Ohalrmnn: The question is:
Page 2—

(i) line 16, for “four members"”
substitute “five members”; and

(ii) line 22, add at the end:
“and one shall represent the Ministry
of the Labour”.

The motion was negatived.
Mr. Chairman: The question is:

“That clauses 2 to 5, clause 1,
the Enactihg Formula and the.
Title stand part of the Bill".

The motion was adopted.

Clauses 2 to 5 clause 1, the
Enacting Formula and the Title
were added to the Bill.

Dr. P. S. Deshmukh: I beg to
move:

“That the.Bill be passed”.

Shri 8. C. Samanta: Lakhs are
being ‘spoiled’ in the lac industry.

Dr, P. 5. Deshmukh: Your com-
plaint is that we are not spending.

Shri S. C. Samanta: I thank the
hon. Minister for this Bill, and I hope
that an exhaustive amendment will
be . brought forward in the near
future. He has shown to us the diffi-
culty that the commodity conimittees
cannot spend money on labour facili-
ties and other things. I will request
him to see that a certain sum should
be with the reserve fund of such com-
mittees and the rest only should go
to Government for ameliorating the
conditions of labour. This is my sug-
gestion.

Dr. P. S. Deshmukh: I have noted
the suggestion.

Mr. Chairman: The question is:
“That the Bill be passed”.
The motion was adopted.
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INDIAN COTTON CESS (AMEND-
MENT) BILL

The . Minister of Agriculture (Dr.
P. S. Deshmukh): I beg to move:

“That the Bill further to amend the.
Indian Cotton Cess Act, 1923, as pas-
sed by the Rajya Sabha, be taken in-
to consideration.”

I am glad that all these two or three
Bills are coming before the House
simultaneously. The purpose of this
Bill also is substantially the same as
that of the Bill which has just been
passed by the House. Essentially, we
want to give representation to Parlia-
ment. Here also there is a provision
for two Members from this House and
one Member from Rajya Sabha to be
represented on the Indian Central Cot-
ton Committee. We are also provid-
ing for larger representation of the
growers on this committee. Original-
ly, we had 9 representatives of cotton
growers, 2 from Bombay, 2 from Mad-
ras, 1 from Punjab, 2 from UP., 2
from Madhya Pradesh. This has been
very substantially increased to as big
a figure as 26; it is nearly 300 per cent.
The representation will be, Bombay
5, Madhya Pradesh 5, Hyderabad 4,
Madhya Bharat 2, Saurashtra 2, Mad-
ras 1, Andhra 1, Bhopal 1, Mysore 1,
IP}EP?SU 1, Punjab 1, Rajasthan 1 and

P. 1.

Shri T,.B. Vittal Rao (Khammam):
How do they relate to the production
of cotton in those States?

Dr. P. 5. Deshmukh: This is
roughly according to the acreage un-
der cotton.

So, the main purpose of this Bill
was to meet the wishes of this House.
They had suggested some time ago—
it was in 1953—that the Parliament
should be represented on these com-
medity committees and the growers’
representation should be increased.
We have done this at the cost of the
Qovemlnent of India’s nominees. Ori-
ginally, we had 15 nominees whom we
could nominate on the Indian Central
Cotton Committee and we have re-
duced this to only 6.

Mr. Chairman: Your nominating
power is not reduced; it 1s there
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Dr. P. 8. Deshmukh: These re-
presentatives are generally Trecom-
mended by the States and to that
extent we do not generally interfere.
So, the hon. Members will be able to
see that we have carried out their
wishes very substantially, if not very
fully—probably more than they them-
selves expected. The total strength of
the Committee which was 53 has now
gone up to 66; out of which 26 will
be growers' representatives, 3 will be
Parliament Members. Some of the
other members who will be more or

less interested in the growers' inter-

est will also support them. There-
fore, the interests of the growers will
be protected far better.

There was, incidentally, one other
difficulty with the original Act. There-
fore, we are defining ‘managing ag-
ent’. There was some difficulty in
the collection of the cess according to
the original Act. Originally the
term used was ‘owner’ and it was not
defined anywhere. So we have taken
this opportunity of putting in an am-
endment in such a way that nobody
would be able to avoid paying the cot-
ton cess which goes to the Indian
Central Cotton Committee. The word
‘*“occupier” is substituted for the word
“owner” and the word is defined here.
‘We have also used “managing agent”
having the meaning assigned to it in
the Indian Companies Act, 1913,

There is nothing controversial in
this Bill. One amendment is for re-
moving the difficulty in the collec-
tion of the cess and the others are to
meet the wishes of the House for
larger representation. 1 hope the
House will accept this measure:

5-46 p.M.
[MR. SPEAKER in the Chair)

Mr. Speaker: Motion moved:
“That the Bill further to amend
the Indian Cotton Cess Act, 1923,

as passed by Rajya Sabha, be
taken into consideration.”

Snri Sadhan Gupta (Calcutta South-
East): This Bill is of rather greater
importance than the small time allott-
ed to it suggests. The Bill deals with
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the constitution of a committee no -

doubt, but the committee is charged
with the work of applying the cess
collected on cotton. The importance
of the cess is very much as far as
growers are concerned, because the.
use of the cess is for the purpose of
promoting technological and agricul-
tural research as provided under sec-
tion 12 of the Act, and, of course,
assistance to manufacturers is also
contemplated as well as assistance for
the purpose of marketing. Whatever
might have been the importance of
the cess previously for the purpose of
assistance to manufacturers or for the
purpose of marketing, today the im-
portance of the cess is bound to be
in the assistance rendered to growers
of cotton and in the matter of techno-
logical and agricultural research, be-
cause manufacturers are hardly likely
to be benefited very much and hardly
likely to care very much for the re-
latively paltry sum that is recovered
from the cess. I think the latest™re-
covery is about Rs. 50,00,080 or so. I
am not equipped with the up-to-date
figures, but even if it is Rs. 50,00,000—
it could not have been more—the
cotton manufacturers in our country
are not likely to be interested in so
small a sum. That is the importance
of the cess. It is the vital concern of
the growers.

When we look at the amendments
proposed in the Bill, we find that the
Committee is heavily weighted with
the representatives of industry and
trade and not with the representatives
of the growers. Although the growers
are the most interested party in appli-
cation of this cess, yet the heaviest
weightage is given to industry and
trade. For example, if you just look
at the new proposed section 4 of the
Act, which is introduced by clause 3,
there is the Vice-President of the
Indian Council of Agricultural Re-
search; I have no quarrel with that.
Then there is the Agricultural Com-
missioner with the Government of
India; he may be there. Then there are
two persons to be nominated by the
Central Government to represent that
Government; here, of course, some
amount of bureaucracy will come in.
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[Shri Sadhan Gupta]

Then there are fourteen persons to be
nominated by the Central Govern-
ment, to represent respectively the
Agricultural Departments of the Gov-
ernments of the States—several States
are mentioned. Here also there is
bureaucratic weightage. Now, No. 6
is: 26 persons to be nominated by the
Central Government in consultation
with the State Governments concerned
to represent the cotton growers of
whom 5 shall be nominated from each
of the States.of Bombay and Madhya
Pradesh, 4 from the State of Hydera-
bad and two each from some of the
other States mentioned. Here also it is
the Government who would nominate
the cotton growers—I do not know
what kind of cotion growers they
nominate. Obviously, here in the
name of cotton growers some persons
:_:ongenial to the Government will get
in.

Then, No. 7 is: 8 persons to be
nominated respectively by the East
India Cotton Association, the Bombay
Mill-owners’ Association, the Bombay
Chamber of Commerce, the Indian
Merchants’ Chamber, Bombay, the
Ahmedabad Mill-owners' Association,
the Tuticorin Chamber of Commertce,
the Upper India Chamber of Com-
merce and 't.e Empire Cotton Grow-
ing Corporation. All these bodies are
either interested in the textile indus-
gdor are interested in the cotton

e,

Now, the application of the cess in
today’s context is not likely to assist
the textile industry very much. It is
also not likely to assist the cotton
trade very much. But they have a
heavy weightage.

Then again, 4 persons are to be
nominated by the Central Govern-
ment to répresent ithe cotton manu-
facturing or cotton ginning industry,
of which two shall be nominated to
represent the industry in the State
of Madhya Pradesh and so forth.
Now, it is either Government nomi-
nating certain interests supposed to
be cotton growers or certain officials
of the bureaucracy or the trade and
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industry nominating their represen-
tatives. The net result is that the
growers do not get a genuine repre-
sentation and trade and industry get
heavily represented at the expense of
the growers.

In this representation of the trade
and industry we find firstly the name
of the East India Cotton Association.
We know how the East India Cotton
Association came into conflict with
the Forward Markeis Commission be-
cause they sought to put an end to
forward trading by the East India
Cotton Association. That happened
and in the course of the Rajya
Sabha debate on this very Bill the
Minister of Commerce and Inductry,
Mr. Krishnamachari, had very bitter
things to say about it. Yet we find
they have representation, although
they do not seem to be very much
interested in the matter or rather
they should not have very much of
an interest in the matter.

Secondly, there is the Empire Cot-
ton Growing Corporation. As far as
I know, they have hardly any acti-
vity here. Their activities are con-
fined to Pakistan. Yet, they receive
a representation here. 1 object to
these two representations and I hope
to move amendments for the deletion
of their representations.

One welcome feature of the Bill is -
the representation of Parliament.
We have three Members of Parlia-
ment on the Committen now, two
from this House and une from Rajya
Sabha. But then the peculiar part
of it is that although parliamentary
representation is provided for, the
disqualification arising from that re-
presentation is not removed. I hope
to introduce an amendment to re-
move this disgualification also.

Therefore, 1 would strongly urge
that this Bill shou'd ke so amended
ag to serve the real interests of the
cotton growers, the real interests of
the persons who cultivate cotton and
that way the cotton growers may be .
protected.
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The committee corsituted may be
such, which, without being influenced
by the interests of trade and indus-
iry may make a proper application
of the cess, firstly, to *elp the cotton
growers in growing cotton and,
secondly, to carry cn such technolo-
gical and agricultural vesearch as to
benefit cotton growers nnd give our
country the wherewithal to improve
the productiorn of rolton. For this
purpose some device should be found
by which cotton growers would get
wide representaion in ihe committee.
Secondly, I would wurge upon the
Government so to arrange the repre-
sentation that trade and industry are
not too heavily represented and,
particularly, interests like the
East India Cotton Association, who
had been formerly guilty of illicit
forward trading in co': n, and alsc
the Empire Cotton Growing Corpo-
ration, who have practically no inte-
rest in India, are not represented on
on this committee.

Shri K. K. Basu (Diamond Har-
bour): Mr. Speaker, Sir, though the
amendment is a very short one and
the Minister in the course of his in-
troductory speech tried to pass on say-
ing that it is a very innocuous sort of
amending Bill, we think that he should
have given some more detailed infor-
mation as to the manner in which he
proposes to improve the functioning
of this particular Board.

Sir, you are well aware of the role
of cotton in the economic life of the
country and more so in our fight for
national liberation. You are also well
aware, Sir, that India, which was at
one time very famous for her textile
goods, used to export textile goods to
Europe and other countries and her
goods had very support in the foreign
markets. When the Britishers came,
through methods which were, as you
know, uncivilised and barbaric, they
deliberately tried to stop and injure
practically our entire textile trade and
the industry collapsed. Then, natu-
rally, with the advent of the national
movement, in 1906 the spirit of swa-
deshi was roused and we tried to
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placed persoms in
Agartala
establish at least mills to produce
cloth so that the Indian people can
put on the cloth made in India and

- not those brought from Lancashire.

After that, in 1920, when Gandhiji
came and led the All India National
Movement, there was a sort of a new
feeling, a new impetus to this move-
ment for the national liberation and
to some exient this industry grew up
in our country, especially in the west-
ern part of India. -

Therefore, when we are discussing
this provision regarding cotton cess,
we should see to what extent this
Government, after they came inte
power, had been in a position to utilise
the cess that has been collected under
this Cotton Cess Act of 1923.

Sir, shall I continue? I understand
there is a half-an-hour discussion at six
o'clock. It is already six and I am
likely to take some more time.

Mr. Speaker: All rightt He may
continue on the next day,

FLOOD-AFFECTED DISPLACED
PERSONS IN AGARTALA

Mr. Speaker: We will now take up
the half-an-hour-discussion. In a half-
an-hour discussion the mover takes
ten minutes, the Minister takes
ten minutes and in between two
Members may have five minutes each.

Shri Biren Dutt (Tripura West): Sir,
with your permission I wish to raise
a half-an-hour discussion on points
arising out of answer given on the 16th
July, 1956 to Starred Question No. 12.

6 P,

I wanted to know how many per-
sons were drowned and how many
houses collapsed. 1 also wanted to
know whether any aid was given to
the bereaved families. The reply was
that that eleven persons were reported
to have died and while twp persons
could be identified, it was found that
those two persons were not displaced
persons. It is not clear whether the
remaining persons were displaced per-
sons or not. It was said in reply to
my supplementary question that no
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houses were washed away. I come
from that very town of Agartala.
Before the displaced persong entered
that town, there were only 12,000
families. Now, 16,000 familes are
there. Expect the 12,000 families, the
rest are displaced persons.

Just after the reply to my question
was given, the Minister of Planning
and Irrigation and Power has given
a statement about the situation.
He said in that statement that
almos{ all the mud houseg have
been destroyed., But the Minister
of Rehabilitation has stated that not a
single house has been destroyed. In
this House, whenever we ask any
question, such conflicting replies are
given.

I should also like to invite your
sttention and the attention of the
House to another point. On the day
when my colleague, Shri Desaratha
Deb wanted to move an adjournment
motion, the Home Minister himself
tried to ridicule us before this House
and before the official gallery and the
visitors' gallery by saying that there
was no flood. No Member of the Gov-
ernment was there to see the flood.
But yesterday, it was said on behalf
of the Government that, under your
direction, information had been
collected, that there was a flood and
that 80 houses have collapsed,
that many people have suffered and
that the State Government were taking
some steps to relieve the situation. If,
in answer to our questions, the authori-
ties deal with us in this manner and
give answers in this way, we are afraid
we cannot discharze our duties by
coming to this House. We do not know
how we can discharge our responsibili-
ties by coming to this House.

With this background, I want to put
certain questions straightway to the
Minister, Firstly, I want to know how
many houses have been destroyed in
Apgartala town which were built
through the loan granted by the Reha-
bilitation Ministry to the displaced
persons. I want to know how many
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business shops have been washed
away—the business shops which had
been built with the loan granted by the .
Rehabilitation Ministry. How many
petitions have been received by the
Government of Tripura and by the
Central Government from the loanees
who had taken loans from thé R.AF.
and who have started business in
Agartala? I want to know whether
any enquiry has been made on those
applications.

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): I though we
were dealing with the floods—the num-
ber of persons whg had died and the
number of houses that have been wash-
ed away, etc. He is referring to R.A.F.

Mr. Speaker; It may be made clear in
the course of the reply.

Shri Biren Dutt: I was only trying to
drive home the point that there wag a
serious flood in Agartala town. My
purpose was to bring to the notice of
the hon. Minister that some special
measures ought to be taken to relieve
the situation. But I was outright
floored and was given the false infor-
mation that no people died and that
no houses collapsed. I want to know
whether those loanees who had taken
loans from the State Government and
from the R.A.F. have applied for more
loans and begging the Government
not to take away the loans already
granted to them—both the State loans
and the R.AF. loans...,.. I have got
many copies of the applications which
have been forwarded to me. I want
to know whether any enquiry has
been made. There are some cases
where motor-cars which have been pur-
chased have been washed away, Some
rickshaws were purchased out of the
loan given and they were washed away;
s0me houses were washed away.

You may go through your colleague's
report. The State Government or the
Central Ministry has not given us any
information about these cases. Also,
there is a bazaar known as the Agartala
bazar near the Howrah river. It has
also been badly affected and almost all
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the houses have been washed away.
They went with me and approached the
Secretary, Mr, Mathur, who was sent
very recently to visit that area. I
toured with him; he has taken a note
of the damages and has assured that
something will be done.

Displaced persons purchased plots
of land and erected houses in Rampur,
Ramnagar, Joynagar and Bomamali-
pur; but, these areas have been re-
quisitioned for building an embank-
ment for protecting the Agartala town
from floods Along with the devasta-
tion of the floods, they have been
gerved with notices to give up the
plots of land; but, they have not been
given any aid to build houses else-
where. I want to know how many
displaced persons have been ordered
tc evacuate their places for embank-
ment purposes and what type of
special relief the Rehabilitation
Ministry is considering for them,
because only Rs. 1 lakh were sanction-
ed immediately after the receipt of
the news that there was flood. That
money also was not earmarked for
the rehabilitation of displaced persons,
but it was drawn into a general pool.
I can say from Government records
that ex gratia grants from 6 annas to
Rs. 50 were given. This was the grant
given for relief purposes. This is not
my own figure. I am in the com-
mittee formed by the Government
known as the Flood Relief Enquiry
Committee; there we have discussed
and collected all the information as to
how the money granted was disbursed.
It has been stated by the officers that
grants of 6 annas up to a maximum
rf Rs. 50 were given.

Therefore, I would like the Minister
to take serious note of these things.
‘Within a week after the floods, seven
people had to commit suicide. They
were brought to the Agartala hospital
for post mortem and it was found
that they dommitted suicide due to
starving conditions. This is no joke.
So I urge upon the Minister to take

al care If you give some vague
answers, that will not bring relief to
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those people and that will not create
ary good impression. If you have
got vo information at present, you
about all these things and tell wus
should try to get correct information
how you are going to give aid 1o
these suffering people.

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhomsle): I should
ilke to know from my hon. frlend
how many displaced persons, accord-
ing to his information, have died, and
also how many displaced persons have
been giver help at the rate of
Rs, 0-6-0 by the administration,

Shri Biren Dutt: We in that com-
mittee requested the Govevrnment to
give the name and list. According to
one information from the community
project area there were about 40 per-
sons who were given Rs. 0-6-0 only.
They were all displaced persons.

Mr. Speaker: How many died?

Shrimati Renu Chakravartty: (Basir-
hat): He is not the Minister. Why
should he answer?

Mr. Speaker: No, no. How ny
died according to his informationg?

Shri Biren Dutt: Eight plug ee
puls two one I can give the
names, and out of these there was
post mortem of eight cases in the
Apgartala hospital.

Shri Mehr Chand Khanna: They are
all displaced persons?

Shri K. K. Basu (Diamond Har-
bour): They are all displaced persons.

Shri Mehr Chand Khanna: Let the
hon. Member say.

Shri Biren Dutt: Eight persons were
displaced persons whose names were
registered in the Agartala hospital
and the other people were also dis-
placed persons. I can give the names.
seven more names of displaced per-
sons.

Shri Dasaratha Deb (Tripura East):
My hrn. triend Shri Birem Dutt has
dealt wath ...,

Mr. Speaker: The praclice 1s the
hon. Member may put one gquestion,
two questions, like that. ’
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Shri Dasaratha Deb; The other day
Shri Datar has given a reply to my
questicn ihat the Government of Tri
pura was very alert about the flood
situaticn, they were roaming rrom one
place to another and they had examin-
ed the bunds and- were also helping
ine pedlpie, but In another report
which has been supplied by the Irri-
gation and Power Ministry it is said
that “the happening was so unexpect-
ed and sudier *hat there was not
adequate time to issue warnings to all
those who were likely to be affected”.
May I kmow why these contradictory
reports from the two Ministries?

There is another question regarding
the Agartala flood. In reply to my
adjourment motion, Pandit Pant said
that there was no flood in Tripura
State after 3rd June, but in another
report supplied by the Irrigation
Ministry, it is said:

“Due to heavy rains, the rivers
the Deo and the Dhalai were in
floods. ' Portions of Kalashar town
were eroded by the Deop and road
communications to the town were
cut off. Communications to
Kamalpur town were dislocated.”

And further tne Home Minister was
also pleased to reply to me that after
that there was a flood at the end of
July and that fluod "continued up to
1st or 2nd August, like that I want
to know why the Home Minister did
not even take care and take time
te give the correct report to the House.
He wanted to mislead the House and
try to ridicule us. We represent our
constituency, We know our people. We
get telegrams. I read out the gist of the
telegram, but the Home Minister
asked: “Has anybody from this House
seen flood in Tripura?” It is not a
question of this Member or that Mem-
ber seeing it. Whether actual flood
took place in Tripura State or not, thal
was the question. It is the Minister
who is responsible to get all this infor-
mation and to supply it to this House.
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1+ want to know why they have dealt

with it like this,

Another question.... ..

The Minister in the Ministry -of
Home Affairs (Shri Datar): May I rise
sn a point of order? It will be found
that so far as the question that has to
be considered iz concernmed, it relates
to flood-affected displaced persons in
Agartala, not other persons, and it
would not be proper for my hon. friend
ic go to the general question and make
allegations.

Shri K. K. Basu: The reality is that
two-thirds of Tripura’s population is
displaced.

Shri Datar: I can understand discus-
sion about displaced persons, not all
those affected by the floods.

"Shri K. K. Basu; He does not know
that two-thirds of Tripura’s population
is displaced.

Shri Datar: They are not in Agartala
town.

Shri K. K. Basu: You cannot dis-
tinguish between displaced persons and
undisplaced persons.

Shri Datar: Two-thirds does not
mean one,

Shri K. K. Basu: It does not.

I know that. The Minister need not
tell me that. (Interruptions).

Mr. Speaker: The first question is
whether there were floods, irrespctive
of whetber they affected displaced
persons or aon-displaced persons. The
hon. Member complained that there
were floods. But the Minister did not
agree that there were floods at all.
That is the first point,

The second point js whether displac-
eg persons were affected. The third
is, what relie! has been given to the
fiocd-affected persons. Now, the pri-
mary condition precedent is that there
should have been floods. If there were
no floods, then the other question
would not arise at all. There is no
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guestion as to whether they were dis-
placed persons or mnon-displaced per-
gons. In the usual course, they die,

_ and they cannot commit suicide or be
washed away by floods if there are no
floods.

The whole complaint is that the
Minister of Home Affairs had said that
there were no floods.

Shri Datar; I never stated like inat.
That is incorrect.

Mr. Speaker: Not on that day; three
days earlier, there were floods.

Shri Datar: In fact, I answered a
question that there was a flood, which
continued for two or three days. I
might also point out to you that a long
reply has been sent by the Home
Minister himself to the hon. Member.

Shri Dasaratha Deb:; That is later,
May I point out that I am not refer-
ring to this answer? I am referring

Mr, Speaker: I can only say this
much. If. on that day, they did not
have the information, and later on
they had the information, there was
no harm in that.

Shri B. Y. Reddy (Karimnagar):
But they should not ridicule us like
this.

Mr, Speaker; That was a motion of
censure,

Shri Dasaratha Deb: May I say a
word more?.....,

Mr. Speaker: I have given two or
three minutes to the hon. Member
already. Now, I should call another
kon. Member. ’

Shri Szdhan Gupta (Calcutta South-
East): I want to know a few things.
Firstly, we find that in the case of
territories ‘administered by Govern-
ment, or areas administered by the
Central Government directly, whether
it is Tripura or Travancore-Cochin,
what happens is that questions are
put, and correct answers are never
forthcomning, or the information Is
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the reason for this?

In particular, regarding floods, we
And that two Minjstries never agree.
The other day, my leader, Shri A. K
GGopalan had pointed out that whereas
tiood relief was actually given in some
place in Malabar or Travancore-Co-
chin, the Home Minister, I think, said
that there were ng floods there at all.
In this case also, we find that In the
Flood Newsletter, it is mentioned that
there were floods in Tripura. But
before that, the Home Minister said
that there were no floods after June.
I would like to know why in the
case of these Centrally administered
areas, information does mnot reach in
time. Whg is inefficient in this matter?
Secondly, in the matter of floods, why
de the flood waters reach certain
Ministries only and certain other
Minjstries are left high and dry?

Shrimati Renu Chakravartty: May
I supplement what has been said just
now? The House is aware that almost
all enquiries regarding the Part C
States of Manipur and rTripura aae
never satisfactorily replied to. In-
variably, the answer is that the in-
formation is going to be laid on the
Table of the House, or that no infor-
mation has been gathered, or in case
the information is gathered, it is con-
tradictory.

I should like to know, and the Huuse
would Ifke to know what the Home
Ministry and the Government of India
who are directly responsible for the
administration of the Part C States are
going to do to keep the closest day-
to-day touch with the administration ot
these areas directly, and to make it
their special responsibility, because
there is no legislature in these areas
up-to-date.

Shri Datar: I am rather in a difficult
position, because the question related
merely and solely to the flood-affected
displaced persons. All the same, I
desired that I should like to be
present here to answer such questions
#e would arise relevantly out of the
main question,
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I did not like that the hon. Mem-
ber should have dealt at great length
with the general administration there.
1 may point out here, that so far as
the Home Ministry are concerned, they
are always in touch with the Chief
Commissioner, and on a number of
goccastons, we have given the necessary
jnformation, in respect of such happen-
ings. Secondly, steps have been taken
10 see tg it that there is immmediate
and prompt relief so far as the distress
is concerned. Under the circum-
stances, T submit that there is no justi-
fication for making a general or roving
charge that the Home Ministry is not
taking proper steps. We are taking
fully all necessary steps.

1 might also add this. There was a
flood. It is sought to be stated that
there is some inconsistency or discre-
pancy beiween what the Home Minis-
try stated—what I stated or what the
Home Minister Stated—and what was
stated by the Irrigation Ministry. Now,
1 would point out that so far as these
two statements are concerned, they are
perfectly in harmony with each other.
What happened wasg that on that
particular day when the floods came
in, there, it was not possible to know
beforehand because the whole thing
was sudden. Therefore, all that was
said was that it was not possible to
give intlmation or warning to all the
persons concerned, The District Magis-
irate himself, as also the Superinten-
dent of Police and other officers.
zctually moved in jeeps all around the
town and gave information to as large
a section of the population as possible.

Now, it is quite likely that inasmuch
ag the flood or the inundation was
quite sudden and unexpected, a few
persons might have remained without
eny such intimation. But we have got
here the clearest statement that our
officers—the high officers—went round
and gave information. We are trying
to find out from the Meteorological
department whether timely intimation
could be given because we are anxious
that there ought not to be any damage
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or loss to the people, and early intima-
tion should be given. Therefore, we
are taking full steps to see that when-
ever there is a possibility of a flood
coming over, we should have some
intimation, to the extent that it is
poussible, from the Meteorological de-
partment, and in all cases we give
proper warning whenever such inti-
mation is received. We are extremely
anxious to see that no loss of life is
caused, nor any loss of property.

Under the circumstances, I would
submit tbat the questioner might have
restricted himself only to the question
of displaced persons, in respect of
also I find that an answer was given
on behalf of the Rehabilitation Minis-
try by my hon. colleague, Shri Abid
AN. That question was answered on
the 16th July. Therein, it is stated.

(a) “Eleven persons are report-
ed to have dled in Agartala due
to floods, two of whom, who could
be identified, were not displaced
persons’’,

Then in reply to (¢) and (d), it
wag stated:

“A sum of Rs. 1 lakh was plac-
ed at the disposal of the State
Government for giving  reliet to
flood-affected displaced persons™.
Thus, you will find that all necessary

steps are being taken. It is unfortu-
nate that needlessly charges have been
levelled and especially exaggeration
has been indulged in.

Shrimati Renu Chakravarity: How
do you say it is exaggeration? (Inter-
ruptions).

Mr. Speaker: Will all Members of
the Opposition simultaneously talk?

Shri J. K, Bhonsle: Mr, Speaker, Sir,
I am sorry that there have been un-
precedented floods resulting in loss of
life as well as extensive damage to
property worth several lakhs and dis.
placement of about 150 families in
Agartala. I extend my heartfelt
sympathy to the victims of this catas-
tiophe, and wish to assure the House
that so far ag Government are con-
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cerned, they have been doing, and are
daing, everything possible to mitigate
the sufferings of these untortunate
people. My hon. friend, Shri Biren
Dutt, uufortunately, was not satisfied
with the answer given to the questiwii,
Mo. 12 on the 16th of July. The in-
formation given then and any informa-
tion that I am about to give, I must
say, are not different. I can appreciate
the hon. Member's anxiely and his
effort in trying to focus Government's
atlention so that relief measures could
be speeded up.

In raising this half an hour's debate,
he has raised three points; firstly, the
extent of loss of life from among dis-
placed persons, In thig connection, my
hon. colleague, Shri Abid Ali, made a
very categorical statement in this House
that there were 11 deaths, of whom 2
were identified; and of the 2 and even
the rest, there was not one displaced
person. We have the latest informa-
tion from the Government of Tripura.
And, I tind that reference to the Jeath
of- any displaced person lg not there.
That goes to show (Interruption) that
the 8 persons who were unidentified at
that time were not displaced persons.
The only other way of showing that no
displaced person died would be efther
by taking a census of the whole popu-
lation or a census of the D. P. popula-
tion alone, a large number of over
36,000 or so. It is a big population
and I am not quite sure of the figure.

Shri Mehr Chand Khanna: It is
about 34 lakhs,

Shri J. K. Bhonsle: I was thinkming
it to be about 36,000. Since no D. P.
has made a report—in each agency we
have a representative and if there
were any deaths so far as D. Ps. were
concerned, they would have reported
the matter to Government—] can say
to the House that as far as Govern-
ment is concerned we have nothing to
hide. The facts as glven and as stated
are correct according to the report.

So far as the second question goes
the pumber of houses built with the
aid or loan from Government, I must
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say chat with the aid of Government,
that Is to say, the loans advanced by
Government to D.Ps., 3000 houses have
been built in Agartala. Out of this,
as a result of the floods, 50 houses had
been damaged. None of them belong
to the refugees. These houses are
what are called ‘basha’ houses, bam-
boo structure with plastered walls and
cost between Rs. 300 to Rs. 500 ex-
ciuding the price of land. The 100
houses that were damaged, according
to reports, have been repaired. There-
fore, there is nothing to suggest that,
so far as the displaced population
there is concerned, Government have
not taken enough measures to see to
it that they are quite comfortably
set off.

In this connection I may alsg point
out that the Government of India as
well as the Rehabilitation Ministry
have donated a sum of Rs. 7} lakhs,
and the breakup of this figure is Rs. 3}
lakhs as grants-in-aid, Rs. 2 lakhs as
sgricultural loans and Rs. 2 lakhs for
relief works. In addition to thatthe
Prime Minister of India has donated
a sum of Rs. 50,000 for relief purposes
From the official reports that we have
received about the extent of damage
caused, I might bring it to the notice
of the House that there were three
tvpes of crops. Onme is called Aus
paddy, and 3,550 acres of paddy land

-hias been damaged to the extent of

Rs. 3,69,200; then, Aman paddy, 650
acres, the damage estimated is
Rs. 1,01,400: then jute, B20 acres, ihe
estimated damage is Rs. 2,05,240; then
sugarcane, 26 acres, the estimated
damage is Rs. 10,400; all these repre-
sent a total loss of Rs. 6,86,240.
The number of cattle heads lost is 86.
The relief measures so far givem by
the Government are these:

Cash grants Rs. 3,40,000, including
Rs. 2,40,000 under the works scheme;
loans advanced Rs. 2,00,000, as agri-
cultural loans for the whole of Tri-
pura; Relief Stores supplied and their
estimated value comes to about
Rs. 1,50,000. Besides, the Government
of Tripura have given three days
free supply of rice tp the flood-
affected persons. So far as the seeds
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etc., are concerned, they are pre-
paring to borrow a thousand maunds
of seeds from the Assam Govern-
ment, Besides this, there are a
number of philanthropic institutions
and varlous bodies that have donated
large quantities of stores such as
clothes, rice, chira, salt, cotton, medi-
cine and the like. If necessary, 1 amn
prepared to lay a list on the Table of
the House.

The third point raised by my non.
friend is about the nature of aid given
to the flood-affected persons in Tripura
My hon. colleague has already said
that so far as the Ministry of Rehabi-
tation is concerned, we have placed a
sum of Rs. 1,00,000 at the disposal of
the Tripura Government. It was sug-
gested that this amount should go
especially to the displaced persons. I
might say in this connection that it Is
neither feasible nor advisable, when a
-catastrohe of thig kind takes place, to
segregate people and give and in diff-
«rent proportions. Sp far as the Gov-
ernment of Tripura is concerned, they

- have pooled . all resources received
from various bodies and they have not
made any difference in the distribu-
tion of their assistance so far as the
displaced persons and others are con-
<erned.
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As my hon, colleague has said that
since the floods have come almost mil
of a sudden,—I have read a report
which goes to show this—all officers
from the highest to the lowest have
done their best, and 1 can assure the
House that the report is very
thorough and everything -possible is
being done. I am certain that the
Chief Commissioner of Tripura, whom
I know very intimately. . . . . .

Shri K. K. Basu: Maybe a Padma
Vibhushan.

Shri J. K. Bhonsle: That is some-
thing. The Chief Commissioner of
Tripura is a military officer who is
quite capable and a man who could
be trusted to act, in times of emer-
gency like this, in a manner which
would have no doubt in the minds of
most of the people: 1, therefore, beg
the House to appreciate that so far as
the Tripura Government and the Gov-
ernment of India are concerned, every-
thing possible, as I have said before.
has been done and will contirue io be
done hereafter.

6-35 p.m.

The Lok Sabhe then adjourned till
11 of the Clock on Thursday, the
16th August, 1956.
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CoLUMNS COLUMNS
Fl’?_l"l!![(S LAID ON -THE REPORT OF COMMITTEE
ABLE . . 3253-54, 3255 ON PRIVATE n.sgssnms'
The foliowi rs were laid Al OLU-
on the "ﬁﬁ'&” : ‘ TIONS—PRESENTED . 3255

(1) A copy of the Report of the Fifty-eighth Report was presented.

. Rehabilitation Finance Ad-
ministration for the half year BILL. REFERRED TO SELECT
ended _the 3mb-Demmber, COMMITTEE . 3256-3349
1955, under sub-section (2) Th= . .
of Section 18 of the Rehabili- r"'d?,"'(},:,p;];ff" the Bperre
t;:;m Fu;ancc Administration Bill to a Select Committee

» 1945, was moved by the Minister

(2) A copy of the Half Yearty of Planning and Irriganion
Report on the activites of the and Power (Shri Nanda) and
Coir Board and the working discus: The motion was
of the Coir Industry Act for adopted . -
the period ending the 31st
March, 59)56231 ] ugg;: sub- BILLS PASSED 3349-87
section L1 on 19 The following Bills were consi-

:Sst;e Coir Industry  Act, dered and passed :

(3) A copy of the informal Me- ® Ml Unt Co-operatus
morandum  containing some eu:d(mmndmm_ S:,bhl,
observations on Indien Eco- as passed by Rajya -
nomic Problerhs and Policies (&) Indian Lac Cess (Amend-
by the World Bank Mission. ment) Bill, as passed by

{4) A copy of the statement r;_:- Rajya Sabha.

mm; AT e o BILL UNDER CONSIDERA-
foodgrains. TION - . . . 3388-94

VEMANDS FOR SUPPLE-
MENTARY GRANTS 1956-57. 3254

Shri M. C. S‘l_nh_pmgnted a
for Su Grants

m respect of the Budget (Gen-
eral) for 1956-57.

DEMANDS FOR EXCESS
GRANTS 1951-52

Shri M. C. Shah presented a
showing D i

3254-55

for Excess Grants in _respect
of the Budget (Gensral)
for 1951-52.

DEMANDS FOR SUPPLE-
MENTARY GRANTS 1956-57
(TRAVANCORE-COCHIN). 3355

Shri M. C. Shah pmrgcntcd‘a
for Supplemen ary Grants for

expenditure of tl Travan-
core-Cochin State for 1956-57.

Discussion on the motion to
consider the Indian Cotton
Cess (Amendment) Bill, as
passed by ‘R%Sa‘l?hl, wes

was not concluded.

HALF-AN-HOUR DISCUSSION 3 394-3408

Shri Biren Dutt maised a half-
an-hour discussion on points
arising out of answer given
on the 16th July, 1956 10
Starred Question Mo, 12_re-

i -affected Dis-

laced Persons in Agartala.

hri J. K. Bhonsle replied
to the debate and the discus-
sion was conciuded.

AGENDA FOR THURSDAY,
16TH AUGUST, 1956—

Consideration of Bihar and
West Bengal (Transferfof
Terntories) Bill, as reported
by Joint Committee.
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